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LOK SABHA
Friday, March 15, 1963/Phalguna 24,
1884 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Export of Indian Textiles to U.8 A.

+
( Shri Subodh Hansda:.
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri Yogendra Jha:
Shrj Tridib Kumar
Chaudhuri:
Shri Bade:
S8hri Raghunath Singh:
Shri Daji
Shri Indrajit Gupta:
Shri S, M. Banerjee:
Shri Kajrolkar:
Shri A. N. Vidyalankar:
Shri P. R, Chakraverti:
Shri Shivaji Rao S.
Deshmukh:
Shri P. C. Borooah:
\_ Shri Mohammad Elias:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether it is a fact that the
Central Government proposed to U.S.
Government to relax the limit for ex-
port of Indian Textiles to that coun-
try; and -

*409.¢

(b) if so, the reaction of the U.S.
Government to the proposal?

The Minister of International
Trade in the Ministry of Commerce
and Industry (Shri Manubhai Shah):
(a) and (b). The U.S. Government
have proposed some limit for the ex-

2991(Ai)LSD—1.
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port of Indian textiles to that coun-
try., Details are still under their
consideration.

Shri Subodh Hansda: In view of
the shortage of foreign exchange for
the last few years why was this move
not taken up earlier and why has this
b.en taken up just after the procla-
m-tion of the emergency?

Shri Manubhai Shah: It is not with-
in sur power to restrain a foreign
government from imposing any res-
triction that they choose in the inter-
est of their own country.

Shri Subodh Hansda: Which of the
textiles at present exported to USA
has got very popular in that country?

Shri Manubhai Shah: There are
four varieties. As a matter of fact,
we are very much concerned over
these restrictions because at the time
our textiles were picking up some
larger volume of exports in markets,
such as, the United States, which can
absorb them, we are now faced with
these restrictions. Therefore we
have made the necessary representa-
tions. But as this is a global ques-
tion the United States also feels
somewhat helpless that in these cate-
gories they have to put gome res-
traints.

s @@ : w7 aw A R fr dearaw
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ge-Ama g7 fa fear Wegwa &
qaTgEs @3N § I § A I ET

Shri Indrajit Gupta: May I know
whether it is a fact that the export
of our textiles to the USA has gone
down from about 32 million yards
annually two or three years ago to
about 7 million yards at present and
whether such a sharp decline is due
to these restrictions placed by the
United States Government on the
ground that we are disrupting their
textile industry?

Shri Manubhai Shah: No, Sir; it is
like this. The hon. Member’s state-
ment that earlier they were higher
is true. In 1958-59 the figure was
round about 30 to 35 million yards but
in the next two years, that is, in 1960
and 1961 it fell very sharply, to about
9 million yards. Again, last year, that
is, in 1962, it picked up very well and
was running to more than 35 million
yards. Now, under the United States
rules it is those years which are taken
as the basic years and, therefore, the
difficulty is that they cannot treat
India on a different basis than the
rest of the countries.

= wgam : W 7N wEey T
aamar gt At ¥ Far wader &
ST § WY gwIR g w7 frate ww N
T & ag sHAr STe § fn aa
A AW F 9T A g A gATQ
wIgr et frars | &
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W A9E ¥ IT A FAUCEA (AT »
IR FT GFT A7 TG AT | EW A
qg TE AT § 5 T § ww Awma
T A & T F 99,000
faferas e 97 F1 o v 2
o¥r =7 gaeqr § gy, AY, @ AY,
aré &t fafqrs ar F w31 W AR
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Shrimati Savitri Nigam: May I
know whether the US Government
has informed the Government of India
that this restriction which they have
put is going to be a temporary or a
permanent one and whether this type
of restriction has been put on other
countries also or not?

Shri Manubhai Shah: Answering
the latter part of the question first,
these restrictions are being applied
to all the countries which are ex-
porting  different categories and
which, in their opinion, are likely to
cause disruption in the U.S. market.
They are uniformly applied on a par-
ticular basis. Regarding the first part
of the question, all restrictions can
only be of a temporary nature. They
must be subject to review. But that
is for the foreign government con-
cerned to say and not for us to say.
We hope that this will be of a tempo-
rary nature.

Shri P, R. Chakraverti: May I
know whether it is a fact that U.S.A.
is trying to beg the textile exports
from India to 20 to 25 million yards in
terms of the Geneva Textile Agree-
ment and, if so, whether India was
a party to that agreement?

Shri Manubhai Shah: The Geneva
Agreement, or the Long Term Agree-
ment (LTA) as it was called, was
really based on the principle of
world liberalisation of trade and the
first fruit of liberalisation of world
trade is that a big country, like the
U.S.A., has come out with restric-
tions, which was the least important
part of the LTA.

Heavy Electrical Equipment Plants

+
Shri R. G, Dubey:
Shri P. Venkatasubbalah:
Shri Raghunath Singh:
“410. { Shri Kajrolkar:
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Shri Laxmi Dass:

Shri Maheswar Naik:

Shri Basumatari.

Shrimati Laxmi Bai:
{_Shri Sidheshwar Prasad:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) the extent of progress made in
respect of Heavy Electrical Equip-
ment Plants at (i) Hardwar and (ii)
Hyderabad; and

(b) whether suggestions were in-
vited from the staff regarding diffi-
cult maintenance problems before
resorting to foreign experts?

The Deputy Minister in the Minis-
try of Steel ang Heavy Industries
(Shri P. C. Sethi): (a) and (b). A
Statement is laid on the Table of the
House.

STATEMENT

As a first step towards the imple-
mentation of the projects, contracts
for the preparation of the Detailed
Project Reports have been entered
into with Messrs. Prommashexport,
Moscow and Messrs. Technoexport,
Prague, respectively. The Project
Report for the Hardwar Project is
expected to be received in May, 1963;
the Project Report for the Hyderabad
Plant has been received and is un-
der consideration,

2. Land required for the plants and
townships has been acquired. Cer-
tain preliminary works at the projcct
sites, including levelling of factory
areas, construction of railway sidings.
roads, Artisans’ Schools, workshops,
hostels and some residential quarters
and power supply schemes are in
progress.

3. As the projects are in the initial
stages of construction, the question of
inviting suggestions from the staff
regarding difficult maintenance prob-
lems before resorting to foreign ex-
perts does not arise.

Shri R. G. Dubey: May I know
what is the total capital envisaged at
Hardwar as well as Bhopal?

14
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Shri P. C. Sethi: The total capital
envisaged would be Rs, 35:165 crores

in Ramchandrapuram and Rs. 40
crores in Hardwar.

Shri R. G. Dubey: May I know
whether the nature of production
will be the same as at Bhopal or

there will be some differences?

Shri P. C. Sethi: The production
programme at Hardwar will consist
of steam turbo generators, hiydraulic
generators, heavy and medium-sized
alternate current and direct current
electric jmotors, steam turbines,
hydraulic turbines while the produc-
tion programme at Ramachandrapuram
would be steam turbines of 12,000
and 25,000 kw. and captive foundry
with a capacity of 3.00 tons.

Shri P. Venkatasubbaiah: So far as
Hyderabad is concerned, may I know
whether the size of the sets to be
manufactured has been finalised and
if that is so, when it is going into
production actually?

Shri P, C. Sethi: Civil works are
in progress. As far as the production
programme is concerned, it was envi-
saged to produce 5000 kw. 10 and
25,000 kw. 20 numbers. But, after re-
thinking, a revised programme of
manufacture is being envisaged. That
would be about 1 lakh kw. and
120,000 kw. steam turbines.

Shri D, C. Sharma: May I know
when these two factories wil] start
functioning and what is the quantum
of money in terms of foreign exchange
that would be saved?

Shri P. C. Sethi: They are likely to
go into production by 1965-66 and by
and large, we would be able to meet
the indigenous demand,

Shri Bhagwat Jha Azad: [ would
like to know when these factories go
into production, what in terms of
rupees will be the worth of goods that
would be produced in both?

Shri P. C. Sethi: It is difficult to
tell at the moment what would be the

worth in rupees.
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Dr. K. L. Rao: We have been in-
formed that in the fourth plan, more
than Rs, 50 crores worth of medium-
sized turbo generator plants would be
required. We can easily make this in
this country. May I know whether the
Government have taken any special
steps to manufacture these medium-
sized plants at Hyderabad to ensure
that these plants go into production so
that this amount of foreign exchange
can be saved?

Mr. Speaker: That is a suggestion
for action.

Shri Maheswar Naik: Why is it that
the contract has been given to foreign
firms for preparation of the project re-
ports? May I know whether we have
not got experts enough in our country?
What is the foreign exchange so far as
these -contracts are involved?

Mr. Speaker: Not so many questions.

Shri P. C. Sethi: The project report
had to be prepared by Czechoslovakia
in respect of Ramachandrapuram and
for Hardwar by the U.S.S.R. because
they are competent to do so and we
have no technical know-how. As far
as the foreign exchange component is
concerned, in Hardwar, it is Rs. 18
crores. The foreign exchange compo-
nent as far as Ramachandrapuram is
concerned, I am not able to give at
present.

Shri Heda: At one stage there was
apprehension in the mind of the
people of Hyderabad that the project
would be given up. What was the
reason for that: whether there was
any difficulty in acquiring land or get-
ting power or anything?

Shri P. C. Sethi: There was no diffi-
culty in acquiring land. Actually, land
has been acquired and the work is in
progress as far as the township and
building work is concerned. A school
is also being constructed there. It was
on account of the fact that we had to
re-think about the production pro-
gramme in terms of size

sft aumre feg o aEl OX AWEHE
qTaET AT A FHY Ry a9 ¥
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Mr. Speaker: Now, next question.
Shri D, C. Sharma.

Shri Bade: I rose twice or thrice
and I wanted to put a supplementary
question in regard to the Heavy Elec-
tricals Factory at Bhopal. It was
a very important question.

Mr. Speaker: Sometimes, there are
disappointments.

Now, next question., Question No
412, Shri Venkatasubbaiah.

The Minister of Internationa) Trade
in the Ministry of Commerce and In-
dustry (Shr Manubhaj Shah): (a) No,
Sir; (b) Does not arise.

Mr. Speaker. To which question
has the hon. Minister replied?

Shri Manubhai Shah: I have repli-
ed to Q. No. 411.

Mr. Speaker: But Shri D. C. Sharma
did not stand up to put the question,

Shri M. L. Dwivedi: He stood up,
and the reply also was given.

Mr. Speaker: Have my eyes, ears
and my intelligence all deceived me?
I called Shri D. C. Sharma, and he did
not stand up, and, then I called the
next question.

An Hon. Member: He was called
and he shook his head,

Shri D. C. Sharma: Even if I hear
your voice in my dream, I stand up.

Shri Bhagwat Jha Azad: Probably
because of his stature he could not
be seen standing up.

Mr. Speaker Should I accept that
he stood up and I did not see him?
All right, he may put his question now.
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Ban on Forward Trading in Gur

*411 Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the de-
cision taken by Government to ban
forward trading in gur throughout the
country has created a panic among the
traderg of gur and khandsari in Uttar
Pradesh; and

(b) if so, the steps proposed to be
taken in the matter?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
No, Sir.

(b) Does not arise,

Shri D. C. Sharma; May I know
why this ban on forward trading was
resorted to by Government, and also
what the social or cconomic reasons
for continuing it are?

Shri Manubhai Shah: Recently, as
the House is aware, the situation in
regard to sugar has been deteriorating,
and as the price of gur was rising, one
of the suspicions that Government felt
after a proper study was that it might
be that the forward trading in gur
was contributing to this rise, which
caused a diversion of cane from the
sugar crushing to gur-making, and
that was why the ban was imposed.

Shri D. C. Sharma: May I know
the total production of gur in this
country, and how and in what way it
affects the sale of sugar-cane and also
sugar?

Shri Manuabhai Shah: Actually,
there are no statistics of a firm nature,
but it runs to about five to six million
tons, almost twice that of sugar. It is
obvious that if there are two sources
of utilising the same raw material, the
entrepreneur or the producer will go
to that source which gives him better
prices.
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Iron-Ore Export to Japan

+
( Shri P, Venkatasubbaiah:
Shri Rameshwar Tantia:
Shri Marandi.
Shri P. C, Borooah:
*412.<{ Shri D. C. Sharma:
Shri Maheswar Naik:
Shri Basumatari:
Shri Bishanchander Seth:
| Shri Yashpal Singh;

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that a Japa-
nese dclegation has arrived in our
country to study the facilities avail-
able in various parts of the country to
export iron-ore to Japan; and

(b) whether any report will be sub-
mitted to Government by thig team?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) A
Japanese Survey Team for Orissa
visited India in November, 1962 and
has returned to Japan after an up-to-
date on-the-spot study in Orissa for
possibilities, in particular, of the ex-
port of iron ore on a substantial scale
through Paradip which is being deve-
loped as a deep sea port.

(b) Their report is expected very
shortly.

Shri P. Venkatasubbaiah: May I
know whether any assessment of the
requirements has been made and if so,
what the requirements are and how
far our country is going to meet the
demands of the Japanese?

Shri Manubhai Shah: Requirements
of whom?

Shri P. Venkatasubbaiah: Of the
Japanese.

Shri Manubhai Shah. It is not for

us to make an assessment of the Japa-
nese requirements,

Mr, Speaker: Have they told us
what they want, and how can we sup-
ply?
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Shri Manubhai Shah: We have
made a thorough assessment ang we
can supply to Japan and to the rest of
the world anything between 25 to 30
million tons by 1970-71.

Shri P. Venkatasubbaiah: May I
know whether it ig a fact that the
State Trading Corporation which is
mainly dealing with the purchase of
iron ore is putting all sorts of diffi-
culties before the small mine-owners
for export of iron ore, ang if so, whe-
ther it has been brought to the notice
of the hon. Minister?

Shri Manubhai Shah: It is the other
way round. Since the iron ore trade
was nationalised, not only have the
quantities gone up, but the long-term
planning which will involve more or
less an investment of Rs. 250 crores
over a period of five to seven years
has also been made possible.

Shri Rameshwar Tantia: May I
know whether it is a fact that on
account of the higher tariff rates for
iron ore, they are not econoinical for
the exporters, and if so, what steps
Government are taking to reduce these
tariff rates so as to reduce the cost of

exports?

Shri Manubhai Shah: The real prob-
lem or the real bottleneck is the
transport capacity more than the
freight charge. It is true that in re-
cent years the world price of iron ore
has come down, and we shall have to
re-think the matter of rationalisation
and economising on the iron ore
freight and other expenses. When the
situation arises, ag in the past, Gov-
ernment will take it up with the Rail-
way Ministry.

Shri D, C. Sharma: May I know if
these iron ore mines are run by State
Corporations or by a Central Corpo-
ration? If by a State Corporation,
what is the amount of royalty paid
by that Corporation to the Orissa
Government?

Shri Manubhai Shah: Most of the
mines are private-run. It is only the
foreign trade part of it which has
been nationalised. There are a few
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State Corporations like the  Orissa
Mining Corporation. The Maha-

rashtra Government is starting a cor-
poration. The Mysore Government
has started one. They also do mining.

Shri Maheswar Naik: As far as I
know, there is an agreement between
Japan and India......

Mr. Speaker: He should ask about
what he does not know.

Shri Maheswar Naik: As far as my
knowledge goes, there is an agree-
ment, but whether it is long-term or
short-term, I am not sure. Is it that
in spite of that agreement, Govern-
ment has entered into another fresh
agreement? Also is the Japanese
Government proposing to give any
facilities for improvement and deve-
lopment of mining facilities here?

Shri Manubhai Shah: There are
several long-term agreements with
Japan. The hon. Member is right
there. They run to about 6 million
tons a year—from 3 million tons on-
wards. That is about Kiriburu, Baila-
dilla, Hospet and various other places.
This is a new development of the
Daitara-Tomka and Nayagarh areas in
Orissa. There is also the question of
the development of Paradip as a
major port. If these materialise
under the new contracts with the
Japanese we might be able to export
from 2 to 10 million tons a year from
that port.

Shri R. S. Pandey: May I know
whether the Japanese delegation visi-
ted Madhya Pradesh, and if so, with
what results?

Shri Manubhai Shah: It has not
visited Madhya Pradesh. It came
specifically for investigating these two
areas which are rich in iron ore and
which have a good outlet in Paradip
Port.

Shri R. G. Dubey: Are Government
considering the suggestion to have a
broad gauge from Hospet to Hubli
with a view to facilitate the export of
iron ore from Karwar port?
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Shri Manubhai Shah: It is a dif-
ferent question.

Dr. Ranen Sen: A few days back,
a report appeared in an American
Journal that iron ore export from Goa
to Japan has fallen after the libera-
tion of Goa. Is this g fact? If not,
what is the position of iron ore export
to Japan from Goa?

Shri Manubhai Shah: Though it
does not flow from the original ques-
tion, with your permission, I will ex-
plain. It is true that for three months
before the liberation, for whatever
reasons which are not known to us
but for which only the Portuguese ad-
ministration was responsible, iron ore
export slumped. It again picked up
after liberation. Recently, in the last
three months, due to a crisis in Japa-
_nese steel mills again the offtake by
Japan not only from Goa but from the
rest of Indian ports and other parts of
the world is going down.

ot aoae fag : oAAAT A7 @
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Mr. Speaker: It is a suggestion for
action.

Shri Vishram Prasad: The Minister
has just now gtated that 25 million
tons of iron ore would be exported to
Japan. May I know Sir, how much
foreign exchange will we be earning
by this export?

Shri Manubhai Shah: I did not say
25 million tons to Japan. It is a
global approach in connection with
all our exports of iron ore. It will all
depend on the prices. That multi-
plied by the tonnage will give the
figure.

Shri Sham Lal Saraf: In view of
the competition from other countries
which our iron ore exports are fac-
ing in a growing measure, what steps
have been taken to make our com-
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modity exportable and more accept-
able to the foreign markets?

Shri Manubhai Shah: This is a very
relevant question. But we are fortu-
nate in that our iron ore in some parts
is very superior and high grade.
Therefore, we can always export our
ore. All steps are being taken to
construct proper roads to have a
ransport system, to connect by a
railway system where railways are
missing and to develop ports through
which it is exported. A World Bank
team advised on how each of the ports
should be developed. All that is
being taken into consideration, and
very soon Government will consider
a report on the comprehensive deve-
lopment of the various iron ore
deposits and transport in order to
achieve the target of 25 million tons.

Dr. Sarojini Mahishi: With what
end in view did the Japanese expert
team study the iron ore situation in
the country?

Shri Manubhai Shah: There were
19 experts, on transport, on ports, on
iron ore, mining, development of
power, development of coal and deve-
lopment of fisheries.

Dr. Sarojini Mahishi: My question
aas not been answered.

Mr. Speaker: Next question.
Tool Alloy Steel Plant

+
[ Shri Yashpal Singh:
*413.{ Shri Morarka:
[_ Shri Kajrolkar:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether there is a proposal to
set up another tool alloy steel plant
with Soviet assistance in addition to
one already proposed to be set up at
Durgapur; and

(b) if so, the details themeof?
The Deputy Minister in the Minis-

try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) and (b). The
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possibility of setting up gnother tool
and alloy steel plant in the public
sector is in the preliminary stages of
consideration and in that connection
the obtaining of Soviet assistance for
it will also be explored.
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Shri A. P. Jain: Our requirements
of alloys exceed our production by
about 150,000 tons. What are the
schemes of the Government to make
up this shortfall, so that we may be-
come self-sufficient in alloys?

Shri P. C. Sethi: We have licensed
about 22 persons in the private sec-
tor. The total capacity licensed in
the private sector is 391,000 tons. Be-
sides this, we have also a programme
at Durgapur which will be about
60,000 tons, and there is a production
programme at Mysore which will be
about 77,000 tons. Then, the Defence
Ministry is also contemplating about
57,000 tons to be given for civilian
consumption.

Shri Morarka: Is it not a fact that
a German firm has also expressed in-
terest in setting up an alloy tool steel
plant in India at Rourkela?

Shri P. C. Sethi: I have no infor-
mation on that point.
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Credit Guarantee Scheme

+
( Shri 8. C. Samanta:
Shri Subodh Hansda:
*414 ¢ Shri M. L. Dwivedi:
Shri Bade:
\ Shri P. R. Chakraverti:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how the Credit Guarantee
Scheme introduced in 1960 has work-
ed;

(b) whether the experimental stage
1s over; and

(c) which small industrial under-
takings have been benefited by the
scheme?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The working of
the Credit Guarantee Scheme during
the last two years has been on the
whole satisfactory.

(b) Yes, Sir, the scheme has been
extended with effect from 1st Jan-
uary, 1963 to cover the entire country
on a permanent basis.

(c) A statement showing the broad
classification of industries which have
benefited under the scheme is laid
on the Table of the House.

STATEMENT

1. Food Manufacturing Industries
including Beverage Industries.

2. Tobacco Manufactures.
3. Manufacture of Textiles.

4. Manufacture of Footwear, other
Wearing Apparel and made-up Tex-
tile Goods.

5. Manufacture of Wood and Cork
including Furniture and Fixtures.

6. Manufacture of Paper and Paper
Products.

7. Printing, Publishing and Allied
Industries.
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8. Manufacture of Leather and
Leather & Fur Products.

9. Manufacture of Rubber Products.

10. Manufacture of Chemicals and
Chemical Products.

11. Manufacture of Non-Metallic
Mineral Products except Products of
Petroleum and Coal.

12. Basic Metal Industries.
13. Manufacture of Metal Products.

14. Manufacture of Machinery in-
including Electrical Machinery Appar-
atus, Appliances and Supplies.

15. Manufacture of Transport Equip-
ment and Parts.

16. Miscellaneous Manufacturing
Industries—like surgical and Scientific
Instruments, Watches, Stationery Arti-
cles, Toys, Novelties and Presentation
articles etc.

Shri S. C. Samanta: May I know
which other credit institutions be-
sides banks were encouraged by the
Government to advance loans to the
small-scale industry?

Shri Kanungo: The State Finance
Corporations, co-operative banks, in-
dustrial investment corporations, in
fact, any credit institution can take
advantage of the guarantee scheme.
So far, these institutions have taken
advantage.

Shri S. C. Samanta: May I know
how much the Reserve Bank had to
stand guarantee for the portion of the
losses which these credit institutions
incurred in the meantime?

Shri Kanungo: There has been no
case of what you call invoking the
credit guarantee as yet, because it is
invoked only after default.

Shri Subodh Hansda: What are
the terms and conditions for advanc-
ing credit under this scheme?

Shri Kanungo: The financing insti-
tution has to satisfy itself about the
credit worthiness of the project. That
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means, there are some assets on which
loans can be given.

5t qo Wm0 fHAY AW SN
T A T A 5SR1T a8 § 99 7
FaemaT 2 5 f5 iz 9w § wEar
IsET g W IFRT qAT EqF 97
A Tt T § 1w AWy TN
T T weAer FT FgT & R gurg A
A IART & ST FT A7 ATy Y v
& s war g oga oA oA
FTOOT &

st s W fafer e @
39 & faq #% @ TadAgE 1 @
g frag o a3 @ g AW IF
faa 1€ @™ wag F97 F1 qEW W@
g

Shri P, R. Chakravertl: Is it a fact
that the Refinance Corporation for
Industry has raised its rate of interest
from 5 to 5} per cent; if so, has it
been done with the permission of the
Government of India?

Shri Kanungo: I am not aware of it.

=t &R : 747 a8 99 & {5 o=
FIQIEA &1 5ear dar 247 afed a1
vaar Gar G4 fawr mm g 7 §fw
guA &1 ffere & gafar @ ¢
o mm & 7 '

st w3 w1 o fafae
TEr & 1| AT = A 59 ey
SR 97 9% 97 2 T4 § | 94 fewee
g @ frad 7 o7 %1 uw fge
qT FGT

Shri Harish Chandra Mathur: Is the
hon. Minister aware that it is only
the State Bank which has come into
the real operation and taken part in
this guarantee scheme and neither
the financial co-operations nor the
other banks have come into it? What
is the percentage share held by the
State Bank and by other financial
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institutions? If what I say is correct
what steps do Government propose to
take to bring the others in?

Shri Kanungo: Besides the State
Bank, eleven other commercial banks
have come in and ten financial cor-
porations have come in.

Shri Harish Chandra Mathur:
Quantum?

Shri Kanungo: Commercial banks,
Rs. 41 lakhs and odd State financial
corporations, Rs. 65 lakhs and odd,
and the State co-operative banks,
Rs. 2} lakhs.

Shri Sham Lal Saraf: Has the
scheme been launched in all the
States and has advantage been taken
of it by small industrialists in all the
States?

Shri Kanungo: This has been ex-
tended all over India only on the 1st
of January, 1963.

nasco

*416. Shri Rameshwar Tantia: Will
the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether there is any move to
expand the Indian Iron and Steel
Company during the Third Five Year
Plan period; and

(b) if so, the details of the expan-
sion programme as approved by Gov-
ernment?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) and (b). Yes,
Sir. Government have approved in
principle an expansion programme
which envisages a Continuous Casting
Plant with a capacity of approximate-
ly 300,000 tonnes of steel blooms per
annum. The metal required for this
Plant is to be met partly from the
steel arising from increased produc-
tion of iron in the existing four
blast furnaces and partly from
a 40-tonne electric arc furnace which
is to be installed. The blooms will
be rolled into saleable products in
the existing mills.

MARCH 15, 1963

Oral Answers 3845

Previously, the total cost of the
Project was estimated to be about Rs.
920 lakhs including a foreign exchange
component of Rs. 460 lakhs. Accord-
ing to more recent estimates fhe total
cost is estimated to be Rs. 1,115 lakhs
with a foreign exchange component
of Rs. 528 lakhs.

Shri Rameshwar Tantia: Do the
Government feel that there is acute
shortage of iron and steel such as cor-
rugated iron sheets in the country and
that this expansion will cover this
gap?

Shri P C. Sethi: It would increase
the production of sheets from 90,000
to 105,000 tons. There would also be
some expansion in the production of
heavy structurals, light structurals,
etc.

Shri Mohammad Elias: Is any
amount sanctioned for the expansion
programme as loan from the Central
Government?

Shri P. C. Sethi: No, Sir; it is hop-
ed that the World Bank may be agree-
able to find the foreign exchange re-
quired.

= TR a1 7
fafrag F<} ¥ I9ET 9T A1 9 FT
qTa 74 g3 ?

ot gfe faoy e ;a7 T
qT

Shri Bhagwat Jha Azad: May 1

know whether the Central Govern-

ment will stand guarantee for the
World Bank loan?

Shri P. C. Sethi: For all World
Bank loans, there is the guarantee by
the Government.

=it fgfar frst @ & ST STEET
g 5 9@ o qel Y agd o )@ §
q IT ¥ A ASHAT ERT AT T F
AFWA HEAT ERO AT qEAT FOU 7

Shri P. C. Sethi: I have not got
these figures just now
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Shri P. C. Sethi: There is no com-
parison.

Steel Plant in South

+

rShri Morarka:

‘418.{ Shrimati Savitri Nigam:
LShri Dharmalingam:

Will the Minister of Steel and Heavy
Industries be pleased to refer to the
reply given to Starred Question No.
232 on the 16th November, 1962 and
state:

(a) whether the Consultant appoint-
ed by the Technical Committee has
submitted the Project Report for set-
ting up a steel plant in the South; and

(b) if so, the salient features there-
of?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C, Sethi): (a) The Govern-
ment has appointed a firm of Consult-
ing Engineers to prepare the Detailed
Project Report for the Neyveli-Salem
Iron and Steel Project. The Report
has not so far been submitted.

(b) Does not arise.

Shri Morarka: May I know whether
on the basis of preliminary tests a
decision has been taken in principal
to set up a steel plant in the South?

Shri P. C, Sethi: Yes, Sir. The pre-
liminary reports from Norway and
East Germany were quite favourable
and that is why the committee has
decided to appoint consultants to pre-
pare the detailed project report.

Shri Morarka: No doubt the con-
sultants have been appointed, but may
I know whether in principle it has

been decided to set up a steel plant
in the South?
Shri P. C. Sethi: If the economics

would be feasible it would be set up.
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Shrimati Savitri Nigam: May I know
what is the term of reference to this
committee and whether the consul-
tants have visited various places to
locate the plant?

Shri P. C. Sethi: The agreement
has been finalised with the consultants
and they would prepare the project
report. Naturally they would visit
and survey the places required.

Shri Ramanathan Chettiar: What
will be the production in this plant
and what will be the cost of this
scheme?

Shri P. C. Sethi: In the initial gtages,
the production is envisaged to be
three lakh to five lakh metric tons.
As regards the cost, it would be decid-

ed only after receiving the project
report.

Shri P, Venkatasubbaiah: May I
know whether the lignite found in

Neyveli is useful for this steel plant
and whether that aspect has also been
considered?

Shri P. C. Sethi: Tests of this lig-
nite have been carried out in Norway,
Sweden and East Germany and they
are found to be quite suitable.

Shri Vishram Prasad: May I know
whether this technical committee has
submitted a project report for South
only or whether it has considered the
problem of the North also?

Shri P. C. Sethi: They have consi-
dered only about the South.

Export Promotion Scheme for Handi-
crafts

*419. Shri Heda: Will- the Minister
of Commerce and Industry be pleased
to state:

(a) whether Government have
revised the Export Promotion Scheme
for handicrafts; and

(b) if so, the main features of this
revision?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b)
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Yes, Sir. The Scheme is under revi-
sion.

Mr. Speaker: Shri Harish Chandra
Mathur.

Shri Harish Chandra Mathur: Ques-
tion No. 420. (Laughter). You will
find it very appropriately numbered
in the gerial order.

Mr. Speaker: This is the number.
If you go on increasing the serial num-
ber, this has also to come and suffer!

Fertilizer Factory at Hanuman
Garh

Shri Harish Chandra Mathuar:

*420. { Shri P. L, Barupal:
L Shri Balmiki:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the causes for delay in the estab-
lishment of a fertilizer factory at
Hanuman Garh; and

(b) the stage at which the matter
rests at present?

The Deputy Minister in the Minis-
try "of Steel and Heavy Industries
(Shri P. C. Sethi): (a) The party to
whom a licence has been given for
the establishment of the factory is
negotiating but has not yet been able to
finalise their foreign collaboration pro-
posals. The licensee has to be given
an indication of the price at which
naphtha will be supplied from the
public sector refineries. This will be
done in the near future.

(b) The party has registered a com-
pany for the implementation of the
project. An area of 1200 acres of land
has been reserved for the project. A
technical team has made a soil and
site survey at the proposed site.

Shri Harish Chandra Mathur: Is it
not a fact that*so far as the party is
concerned and the Rajasthan Govern-
ment is concerned, all the necessary
steps have been taken, but it is onlv
because of the Centre’s intransigence
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that this project is suffering? How
long has this matter been under con-
sideration simply for the settlement of
the price of naphtha? How is it that
it has not been settled, and what are
the difficulties?

Shri P. C. Sethi: The Ministry of
Mines and Fuel has to settle the price
of naphthe and they are considering
the matter.

Shri Harish Chandra Mathur: What
was the schedule for the erection and
commissioning of this plant, and to
what extent has this schedule been
disturbed simply because of the inac-
tion at the Central level?

Shri P. C. Sethi: We have no infor-
mation as to what schedule Messrs.
P. S. Jalan had in the matter. They
were given the licence in the year
1961.

Shri Harish Chandra Mathur: What
was the schedule?

Shri P. C. Sethi: How can we know
the schedule? This is a private party.

&t AT B TqT GFR A AT
qIqT AT FT ik w1 ¢ 5 qowaE
T 37 99 @rg &7 Ay a7

TR WERA: 57 FAA A A
g & qarfeaw g

Shri Daji: The question was put
specifically by the hon. Member: how
long has the matter of price been
under consideration between the Min-
istry of Steel and Heavy Industries
and the Ministry of Mines and Fuel.

Shri P. C. Sethi: The price of
naptha would be gettled by the Min-
istry of Mines and Fuel

Shri Daji: How long has it been
under consideration? My question is
very specific.

Shri Harish Chandra Mathar: It is
a simple thing.

Mr. Speaker: There should be a
definite answer to that.
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Shri P, C. Sethi: I have no informa-
tion as to how long the matter has
been under consideration.

Shri Vishram Prasad: May I know
what will be the approximate esti-
mate in establishing the fertiliser fac-
tory and what will be the foreign
share, and what will be the type of
fertilisers that will be produced in
this factory? :

Mr. Speaker: So many “what’s” in
one question!

8hri P. C. Sethi: The manufactur-
ing programme in this factory is
3,65,000 tons of ammonium sulphate.
In terms of nitrogen it will be about
80,000 tons.

Shri Bhagwat Jha Azad: May I
know by what time it will be possi-
ble to start work and whether we
have given any time-schedule to
that party to start work? If so, may I
know who is responsible for this de-
lay—yourself or that party? .

S8hri P. C. Sethi: The matter is
under the active consideration of the
Mines and Fuel Ministry. I hope the
matter will be settled soon.

Shri Harish Chandra Mathur: May
I know what is the view-point which
the Ministry of Heavy Industries
have taken regarding this price and
what is the difference between the
two Ministries? I have not been able
to follow what the difficulty is bet-
ween the two Ministries.

Shri P. C. Sethi: There is no diffi-
culty between the two Ministries.

& o fvo qrodg: gawA @ ¥
wfafoe 7k faan aTgda qgae dwev
F fag fau @ § A fmady S
Tafas %X & a3 7 #Ur 43 T &
fir wem 93T § AT GFT wa AT
qafes Fza § AT ¢
Shri P. C. Sethi: All these ques-

tions do not arise out of this. Still,

I would answer the last part of the
question. The factory in Madhya
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Pradesh would be in the public sec-
tor.

shm g wrEm, T

+
S
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[(a) The construction of the factory
is almost complete and trials are in
progress but it may yet take a month

or two for the undertaking to go into
actual production.

(b) The factory has € programme
to manufacture 30,000 tons per annum
of General Purposes Synthetic Rub-
her (GRS Type). While the total
cost of the project is estimated at
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Rs. 20 crores, the issued equity capi-
tal of the company is Rs. 6 crores ap-
proximately in which the foreign
capital participation is of the order of
Rs. 15 crores approximately.]

ot W A ¢ o, T ARl F
TR ¥ fogw fl Sy SOX Ao Y
AR F Ry 1 & 999 vy wr a1
% WE TR THHT A AE &Y AT
a1ty a7 | 9% FEH AT I ;b gE,
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Shri Mansinh P. Patel: Arising out
of the Minister’s reply, may I know
what is the thinking of the Govern-
ment regarding the additional quan-
tity of rubber required in this coun-
try?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): There
will be a deficit of 45,000 tons of rub-
ber even after this factory goes into
production. We are, therefore, think-
ing of also increasing the rubber
plantations and the production on
the one hand and also setting up one
or two units of synthetic rubber on
the other.

Shri P. R. Patel: May I know whe-
ther benzene is one of the require-
ments for production of synthetic rub-
ber and whether the Government
have failed to supply benzene to these
companies?

Shri Kanungo:-As far as my infor-
mation goes, othylene, styrene, buta-
diene and synthetic latex are re-
quired. Alcohol is the main compo-
nent. Alcohol has got to be produced
from the various sugar factories and
other factories. The company is mak-
ing arrangements for that and the
Government is not concerned with it.

Shri Sham Lal Saraf: May I know
whether this factory will manufac-
ture rubber as raw material only or
it will produce end-products also; if
so, what will be those products?

Shri Kanungo: No end-products
will be manufactured; it will only
manufacture synthetic rubber.



3863 Oral Answers

Shri Vishram Prasad: May I know
how much quantity of alcoholic pro-
ducts produced by molasses will be
used in producing synthetic rubber
in that factory?

Shri Kanungo: I have not got the
information.

=Y TRAETAY ;T A FTC@AT
AR WX 9T QT IT QU & A9
Faq @R F fav o f @@ o

@&’
S wTE : 7 ATEdE FET Y

Shrimati Savitri Nigam: Just now
the hon, Minister stated that steps
are being taken to grow more rubber.
I would like to know what are those
steps and who are the people who
have been given some help by way of
loan or subsidy?

Shri Manubhai Shah: All the rubber
plantations particularly in the south
are being given replantation loan as
well as fertilisers, and new areas in
the four southern States are also
being explored so that from 28,000
tons of natural rubber which is the
production now we can go up to
45,000 tons.

Violation of Companies Act

+

 Shrl Daji:
*422. { Shri §. M. Banerjee:
LShri Indrajit Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) in how many cases permission
was granted and in how many cases
refused for extending managing agen-
cies under the Companies Act during
1961-62; and

(b) the basis for granting such per-
mission?

The Minister of Industry in the -
istry of Commerce and Industry (Shti
Nityanand Kaungo): (a) and (b). A
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statement is laid on the Table of the
House.

STATEMENT

(a) During the year ending 3l1st
March, 1962, extension of the tenure
of the existing managing agents was
approved in 6 cases and rejected in
5 cases.

(b) Approval of renewal is usually
granted on the advice of the Company
Law' Advisory Commission set up,
under sec. 410 of the Companies Act,
1956 and after the Central Government
is satisfied in each cases that—

(i) it is not against the public inter-
est for the company to have a
managing agent;

(ii) the managing agent proposed is
a fit and proper person to hold
such appointment;

(iii) the conditions of the proposed
managing agency agreement are
fair and reasonable;

(iv) the past performance of the
managing agent in the manage-
ment of the affairs of the com-
pany concerned has been satis-
factory.

In this connection, the attention of
the Hon’ble Memer is invited to paras
77 to 82 of the Fourth Annual Report
on the Working and Administration of
the Companies Act, 1956 for the year
ending 31st March, 1960 which was
laid on the table of the House on 6th
March, 1961.

Shri Daji: In the cases where sanc-
tion has been given, I would like to
know whether in any case the general
policy regarding the limit of remu-
neration and limit of time was relax-
ed, and, if so, may I know the cases
where it was done?

Shri Kanungo: No,; it was not re-
laxed in any of the cases.

Shri Daji: May I know whether
before giving permission for exten-
sion of managing agency firms this
particular aspect is kept in mind as
to whehter that particular firm has
taken any other selling agency or buy-
ing agency for appointment of their
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relatives or such other practices which
are against the Company Law?

Shri Kanungo: Of course, at pre-
sent they are prohibited and the penal
provisions of the Act are drawn if the
managing agents or their associates
are involved in selling agencies and
all that,

Shri Indrajit Gupta: May I know
whether in the five cases that were re-
jected they were mainly Indian-own-
ed managing agencies or there were
foreign-owned managing agencies also?

Shri Kanungo:
Indian.

Shri Harl Vishnu Kamath: Is tnere
any move or proposal to end the man-
aging agency system; if so, at what
stage does that matter rest?

Shri Kanungo: That matter 'has
not been considered yet.

Dr. Sarojini Mahishi: May I know
the number of cases in which the
provisions of the Companies Act have
been violated, and what action 'has
been taken against them?

They were all

Shri Kanungo: That information
will be available from the annual re-
port of the Company Law Administra-
ton.

Shri A. P. Jain: May I know what
are the policy considerations that are
taken into account in granting a sanc-
tion for extension of a managing
agency or for refusing it

Shrl Kanungo: It is given in the
statement. The considerations are:
(1) that it is not against the public
interest for the company to have a
managing agent; (2) that the managing
agent proposed is a fit and proper
person to hold such appointment; (3)
that the conditions of the proposed
managing agency agreement are fair
and reasonable; and, (4) that the past
performance of the managing agent in
the management of the affairs of the
company concerned has been satisfac-
tory.

Shri P. Venkatasubbalah: May I
know whether this managing agency

MARCH 15, 1963

Oral Answers 3866

system is allowed to continue in the
institutions started on a co-operative
basis like the co-operative cotton tex-
tiles and all that?

Shri Kanungo: No, Sir, under the
Co-operative Societies Act it is not
permitted.

Pig Iron

+
( Shri Yashpal Singh:
Shri Gulshan:
*423 ! @hri Buta Singh:
" Shri P. K. Deo:
LSh.rl Narendra Singh Mahida:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that the
supply of pig iron to the Foundry
owners of Madurai (Madras) has been
stopped by the Centre;

(b) if so, whether representations
from the Units concerned have been
received by the Central Government;
and

(¢) the action being taken in the
matter?

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. C. Sethi): (a) No, Sir.

(b) Complaints have been received
about shortage of foundry grade iron
resulting in restricted production In
foundries.

(c) The main reason for the pre-
sent shortage of foundry grade iron
all over the country is that while the
demand has gone up considerably, due
to the foundry capacity having deve-
loped rapidly, the availability has not
correspondingly increased, as the
schemes licenced for production of pig
iron have not materialised as origi-
nally anticipated. Government are,
therefore, taking interim remedial
measures such as import of pig iron,
setting up of short term schemes for
increased production etc., to increase
the availability, as quickly as possible

ft zrerarer fag : Sy f @< A
ariedY & a3 @R ®7 O AeeT T
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I & fam ¢ wEA g #1E Arfed
femr war @t ?

=t To i"oa‘gt:m”(mﬁ'@;
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a7 39 4 §3 A7 977 A qFEArEAr § ?
Shri P. C. Sethi: Defence is being
given top priority. ’

Shri Vishram Prasad: How much
pig iron is being supplied to other
foundries in India during the year?

Shri P. C. Sethi: As far as the de-
tails of the supply to the various foun-
dries are concerned, I require a sepa-
rate notice,

T TYIW : TA KT GT KT A
taea | 2w 1 faerm aFara gar ¥ 7

Y Wo Wo A : IT WUT FE
WS 3T T Z AT FF AT AT AR FT
TET & Afd T FHY &1 QI FTH A/ QA
Fiferar Fr A1 TEE

o wgma : griq fFAAT gE & 7

Wi Wo Wo &Y : 77 IA ANY AL
T AT AFAT E |

a1 ¥ TRRAfETT g Y

Mr. Speaker: Next question. Shri
Dubey.

High Pressure Boiler Plants

+
Shri R. G. Dubey:
Shri J. B. S. Bist:
) &hri Rameshwar Tantia:
LShri R. S. Pandey:

Will the Minister of Steel and Heavy
Industries be pleased to state:

*424.

(a) the extent of progress made in
respect of High Pressure Boiler Plant
at Tiruchi; and
2991 (Ai) LSD—2.
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(b) whether sugegstions were invi-
ted from the staff regarding difficult
maintenance problems before resort-
ing to foreign experts?

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. C. Seithi): (a) and (b). A statement
is laid on the Table of the House.

STATEMENT

In pursuance of the contract entered
into with Messrs. Technoexport,
Prague on Tth June, 1961, the Detailed
Project Report of the Project was re-
ceived in August, 1962. The Project
Report has been considered and accept-
ed in principle by Government. Speci-
fications and offers for supply of plant
and machinery ‘have been received
from Messrs. Technoexport, Prague
and are under consideration.

2. Land required for the Plan and
township has ben acquired at Tiruchi.
Levelling and dressing of factory area
for the first stage of the Plant has
been completed. Works on the con-
struction of railway sidings, roads,
Artisans’ School, workshop, hostel and
some residential quarters and power
supply scheme are in progress.

3. As the project is in the initial
stages of construction, the question,
of inviting suggestions from the staff
regarding difficult maintenance pro-
blems before resorting to foreign ex-
perts does not arise.

Shri R. G. Dubey: What will be
the various components proposed to
be manufactured in this plant?

Shri P. C. Sethi: This plant will
manufacture 12 boilers per annum
each to suit a 50 megawatt steam tur-
bine. It is also envisaged to design
the manufacture from 50 to 150 mega-
watt unit sizes of boilers with a total
capacity of 0.75 million kilowatts.

Shri R. G, Dubey: By woat date is
this factory proposed to be brought
into commission?

Shri P. C. Sethi: We hope that it
will go into production by 1966-66.
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Shri Rameshwar Tantia: Will this
mew ceiling of Rs. 5,000,- 2 month on
salaries create a difficulty in acquiring
foreign experts?

Shri P. C. Sethi: How does this
question arise from a question on high-
pressure boiler plant?

Dr. K. L. Rao: May I know whether
the project report received in August
1962 was for a lower capacity? Now
that a higher capacity is b2ing decided
wpon have we received a new project
report for the approval of the project
administration?

Shri P, C. Sethi: The project repors
was received in August 1962. It has
been considered and accepted.

Rourkela and Durgapur Stcel Plants

*425. Shri Morarka: Wil! the Min-
ister of Steel and Heavy Industries
be pleased to state:

(a) whether Rourkela and Durga-
pur Steel Plants have reached the
rated capacity of production; and

(b) if not, the reasons therefor and
when they are expected to reach the
rated capacity?

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. C. Sethi): (a) In the production of
oteel ingots, Durgapur lLas already
achieved the rated capacity. In
Rourkela the production of steel in-
gots has reached 92¢;, of the ratd
capacity.

(b) Rourkela is likely to achieve full
production of steel ingots shortly.
Bach of the plants is expccled to pro-
duce the fuli quantity of saleable
steel, according to its capac'ty. in 1963-
64 Shortage of adequalely qualified
technical personnel, detericration in
the quality of raw materials, defici-
ency in transport within the plant,
shortage of spare parts were some of
the factors responsible fer delay in
the achievement of full pr.oduction at
Rourkela. Steps have already been
taken to remedy these defec's.

Shri Morarka: Recently, in one of
the quarterly meetings of the Gene-
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ral Managers, the hon. Minister of
Stcel and Heavy Industries gave them
a target date by the end of March
1963 for achieving full production
both in Rourkela and Durgapur, May
1 know whether that target date will
be fulfilled?

Shri P. C. Sethi: Durgapur has al-
ready achieved 100 per cent. As for
Rourkela, we have done 100 per cent
in the pig iron production but steel
production is 92 per cent and is likely
to go up.

Shri Morarka: Do 1 understand
from the hon. Deputy Minister that
Durgapur has achieved 100 per cent
capacity in all the products?

Shri P. C. Sethi: In ingot produc-
tion.

Shri Indrajit Gupta: In view of the
fact that the Rourkela and the Durga-
pur steel plants have been lagging be-
hind considerably for some time
whereas Bhilai has gone ahead, what
specific steps have been taken by
Hindustan Steel to apply the experi-
ences gained at Bhilai to the plants
at Rourkela and Durgapur so as to
step up production?

Shri P. C. Sethi: There is no ques-
tion of applying the experience and
technique of Bhilai because Rourkela
is absolutely a different type of mill.
It is mostly meant for plates. For this
purpose, according to the  Solveen
Committee’s Report, we have recruit-
ed and appointed fresh personnel and
have taken action according to the
report given by them.

Shri Hari Vishnu Kamath: Since
the emergency proclaimed last Octo-
ber, which of the three plants, Bhilai,
Rourkela and Durgapur, has been
leading as far as the rate of increase
in production is concerned, and is
there any proposal to expand produc-
tion at all these three plants or only
in some of the plants?

Shri P, C. Sethi: It is known to the
House that Bhilai is leading as far
as production is concerned. Durgapur
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has already’ achieved 100 per cent

capacity and Rourkela has also in- -

creased. As far as expansion pro-
gramme is concerned, it is envisaged
in all the three plants.

Shri Maheswar Naik: It has been
said that Rourkela has not been able
to reach the rated capacity because
of some defects as pointed out by the
Solveen committee. To what extent
have the defects pointed out by that
committee been remedied?

Shri P. C. Sethi: The defects point-
ed out by the Solveen committee have
been remedied and we have taken
action and the production has gone
up.

Shri Daji: May I know whether
any new foreign technical experts
have been called to Rourkela as a re-
sult of the Solveen committee report,
how many and at what cost?

Shri P. C. Sethi: About 40 to 50
extra technical personnel have been
brought for Rourkela after the Sol-
veen delegation.

Shri Daji: Cost?

Shri P. C, Sethi: Th~ cost is not
given at the moment here.
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Shri K. C. Pant: What is the num-
ber of foreign technicians retained at
Bhilai compared with the number of

foreign technicians retained at Durga-
pur and Rourkela?

Shri P. C. Sethi: I have not got the
details at the moment.
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Mr. Speaker: Next question, No. 427

—Member absent. Any other hon.
Member?

Shri Daji: Question No. 426?

Mr. Speaker: That has been trans-
ferred to the 26th. Any other hon.
Member who may not have been pre-
sent when his question was called?
None.

Shri Hari Vishnu Kamath: Very un-
usual. The Question list is over.

WRITTEN ANSWERS TO
QUESTIONS

Price Stamping of Yarp

415 Shri A. K. Gopalan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have
taken a decision on statutory price
stamping of yarn; and

(b) if so, when this decision will
be put into effect?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The decision has been given
effect to from the 6th January, 1961.

Foreign Technica] Personnel

*417. Shri P. C, Borooah: Will the
Minister of Steel ang Heavy Indus-
tries be pleased to state:

(a) the number of foreign engi-
neers and technical personnel em-
ployed in the Public Sector Steel
foreign technicians and to meet the



3873  Written Answers
Plants in India; and

(b) the steps being taken to train
Indian technicians to replace the
foreign technicians and to meet the
increasing demands for such personnel
for these plants in India?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) 390, Sir.

(b) Indian Engineers have been
placed as understudies with foreign
engincers. They will replace the
foreigner- when they  acquire suffi-
cient experience,

Timber Trade in Burma

*127. Shri P, C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the extent of Indian interest in
the Burmese timber trade which has
recently been nationalised; and

(b)y how the relateg questions are
bring resolved?

The Minister of International Trade
in the Ministry of Cqgmmerce and
Industry (Shri Manubhai Shah):
(a) anq (b). Thae information is
being collected and will be laid on
the Table of the House in due course.

Broad L.ooms for Jute Manufacture

767. Shri Himatsingka: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have any
proposal to set up a self-financing
deferred scheme for speeding up the
installation of more broagq looms for
jute manufacture: and

(b) if so. the details of the scheme?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Yes Sir. The jute industry has
alrcady been permitted to expand its
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spinning capacity to the extent neces-
sary to match its weaving capacity
on single-shift basi; with marginal
increases. The Government have
also further permitted installation of
broad-loomg including spinning and
ancillary machinery., on a liberal
basis. The Government have now
decideq to freely permit further ex-
pansion of spinning capacity with a
view to meeting increased demands
for jute good: iy the Third Plan.

With a view to enable the indus-
try to obtain its requirements of
machinery on a priority basis  to
achieve increased production it has
heen decided to permit import of
such machinery to the extent  they
are nol avabable indigenously within
a reasonable period of delivery.
Import of captive powor-genf‘mﬁng
sets for own consumption in jute
mills would also be allowed under
thiz scheme subject to usual  clear-
ances.

Such of the jute mills as are able
to arraneze for a credit with a foreign
supplier for the import of spinning
preparatory and pos' spinning machi-
nery will be given import licences
for import of such machinery subject
to scrcening for indigenous angle.
The import licences will permit re-
mittance of the value of the machi-
nery in two equal annual instalments
or four half-vearly instalments as
may be desired, the first instalment
being payable after completion of
the installation of machinery, If re-
quired. an initial pavment to the cx-
tent of 20 per cent will be permitted
on order and on shipment of the
machinery. Interest may be paid at
a rate not exceeding 6 per cent on
outstanding amounts and this will
qualify for exemption from income
tax. If interest exceeds 6 per cent
the entire amount of interest will be
subject to tax.

The applicant mills would have %o
undertake to execute a bond to
effect additional exports to cover the
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value of each remittance by addi-
tional export; before the payment
falls due.

Salt Cess

768. Shri M. S. Murti: Will the
Minister of Commerce ang Industry
be pleased to state:

(a) the amount of salt cess realized
annually and how it is being utilised;

(b) whether any loans for grants
have been given to any salt works
during 1961-62; and

(¢) if so, the details thereof, State-
wise?

The Minister of Industry in the
Ministry of Commerce ang Industry
(Shri N. Kanungo): (a) The Amount
of Salt Cess collected is about Rs. 33

I' annum on an  average.
ll’ar]g;seecli)se from the Salt Ces; are beir?g
utilised on the objects specified in
Section 4 of the Salt Cess Act, 1953.

(b) Yes, Sir,

(c) A statement showing the qeve-
lopment loans granted to ‘salt licen-
sees during 1961-62 is laid on the
Table of the House. [Placed in the
Library, See No. LT-968/63.]

Cardamom Prices

769, Shri Sham Lal Saraf: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the causes for the fall in prices
of cardamoms; and

(b) the steps taken to eqwurage
its export; to foreign countries?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
The fall in prices of Indian Card.am?m
is attributable to several factors like
poorer demand, affliction of t‘he crz\‘p
in certain areas due to certain pests
and lack of holding power on the
part of the smaller growers.

(b) A statement ig laid on the
Table of the House.

en Answers 3876

STATEMENT

The following steps have been taken
lo increase export of Cardamom to
foreign countries,

1. With a view to ensuring that the
Cardamom Industry js developed

on
proper

lines, so as to secure uninter-
rupted supplieg of adequate quantities
required in the foreign markets and
Benerally at steady prices, Govern-
ment have decideq to set up a Direc-
torate of Cardamom Development and
Marketing under the Ministry of Com-
merce ang Industry witp headquarters
at Bangalore,

2. The Director of Cardamom Deve-
lopment and Marketing will be ad-
vised by a Cardamom Development
and Marketing Advisory Committee.
The functions of the Committee wil]
be to advise the Government in res-
pect of measures for the development
of Cardamom Industry including:

(1) the promotion and extension
of cardamom p]antations;

(2) the improvement of the qua-
lity of cardamom and the pro-
ductivity of the estates;

(3) making arrangement for sup-
Ply of fertilizers and ancillary
equipment requireq by the
Industry; :

(4) the provision of adequate fin-
ancial assistance in the form
of working capital and credit
ete. for measures of improve-
ment; and

(5

~

in particular, the marketing of
cardamom with a view to en-
suring economic and reason-
able prices to the gorwer and
augmenting the foreign  ex-
change earnings for exports.

3. The Government of India have
constituted Spices Export Promotior.
Council to Promote exports of Spices
including cardamom.

4. Compulsory Quality Contro] and
Pre-shipment Inspection Scheme under
“Agmark” for export of cardamom
has been introduced with effect from
Ist January, 1963. This has been done
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to create confidence in importers ‘in
foreign markets.

5. Publicity in foreign wmarkets has
been undertaken by the Spices Ex-
port Promotion Council.

6. A Spices Trade Delegation re-
cently visited Middle East, continental
countries ang U.X. for exploring new
markets for spices including carda-
mom and to stabilise the existing ones.

Cane

770. Shri Sham Lal Saraf: Will the
Minister of COmmerce and Industry

be pleased to state:

(a) whether Government are aware
that quality cane, an fmportant mate-
rial for sports goods manufactured in
the country is not available to the ex-
tent needed by Sports Goods Industry;

and

(b) if so, whether steps have been
taken so far to make sufficient quanti-
ties of quality cane available within
the country by intensive cultivation
and import till the objective is achiev-
ed?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
Government have not reccived any
complaint from the Sports Goods In-
dustry with regard to the shortage
of quality cane in the country. In
order, however, to produce Malayan
canes of best quality, efforts have been
repeatedly ‘made to obtain viable sceds
and planting material for cultivation in
India. but these have not yielded
satisfactory results. Further efforts
are still being made in this direction.
Meanwhile, the Forest Research In-
stitute and Colleges, Dehra Dun, have
found that fairly good substitute of
Malayan canes are available in the
country. The Institute have supplied
seeds and planting material of some
of the Indian species of quality cane,
together with the necessary technical
know-how, to the forest departments
of Uttar Pradesh, Madras, Madhya
Pradesh, Himachal Pradesh, Bihar,
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Maharashtra and Andhra Pradesh for
cultivation in their areas. Research
for exploring appropriate methods of
cultivation of quality canes in the
country is in progress.

Cottage and Small Scale Industries im
Andhra Pradesh

771. Shri E. Madhusudan Rao: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) the amount of grants sanctioned
for the Cottage and Small Scale Indus-
tries in Andhra Pradesh during the
Third Plan period; and

(b) the names of the industries,
names of their locations and the
amount sanctioned to each of them?

The Minister of Industry jn the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the House.

Production of Paper Mills

772. Shri E. Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the tota] production of each
paper mil] in the country with names
of mills during 1962-63; and

(b) the steps taken to improve the
production of the mills?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). In ac-
cordance with Clause 7(1) of the col-
lection of Statistics Act, 1953, the pro-
duction figures of an industrial under-
te_lking cannot be disclosed without the
prior consent in writing of the indivi-
dual concern. However, a statement
showing the installed capacity of each
paper mill as on the 1st January, 1963
is laid on the Table of the House.
[Placed in Library See No. LT-889/
63]. Almost all of them are working to
their capacity, which, in terms of ac-
actual production after taking into
account all relevant factors, is about
85 per cent of their rated capacity.
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Export of Guar Seeds to US.A.

773. Shri Surendra Pa} Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether his Ministry is aware
of the fact that there is a great de-
mand in the U.S.A. for guar seeds,
which is grown quite extemsively in
Norther India; and

(b) it so, whether any steps are
being taken to export this commmodity
to that country with a view to earn-
ing some very valuable foreign ex-
change?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) and
(b). Bearing in view the need to en-
courage the expansion of the existing
gum industries in thie country and to
promote export of only finished pro-
duct such as Guar Gum, for which
there is greater demand in the U.S.A.
and incidentally secures r o foreign
exchange to the country, the scope for
the export of this basis raw material
is very lrmited.
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Antlbiotic Factories

{ Shri Subodh Hansda:
715.{ Shri S. C. Samanta:
( Shri B. K. Das:

Will the Minister of Commeree
and Industry be pleased to gtate:

(a) whether the proposal for set-
ting up the antibiotic factories with
Russian aid has made any head-
way;

(b) if so, the progress made se
far;

(c) whether it is according to sche-
dule?

‘The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c¢). An anti-
biotics plant is being set up, with
Soviet Assistance, at Rishikesh in
Uttar Pradesh. The Project Report
for the Plant has been accepted and a
Contract was signed in 1962 with Mijs.
Technoexport, Moscow, for purchase of
equipment, training of Indian Techni-
cians in US.S.R., supervision and ins-
tallation of piant by Soviet Experts
and supply of necessary drawings ete.
Civil workg arc in progress at the site,
Shipment of machinery from U.S.S.R.
hay started. Action hag also been ini-
tiated for procurement of items of
equipment to be obtained in  India.
The first batch of Trainees has been
recruited and will leave for U.S.S.R.
soon. The plant is likely to be com-
missioned for production early in 1956.

Heavy Machine Building Project

776. Shri R. G. Dubey: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether the equipments of
plant and machinery with regard to
heavy machine building projects is
onmplete; and

(b) whether the stage is set for
preliminary production as schedule?
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The Minister of Steel snd Heavy
Industries (Shri C, Subramaniam):
(a) 43,958 metric tons of equipment,
structurals and other materials cost-
ing Rs. 18.70 crores have been ordered
from the USSR for the Heavy Machine
Building Project, Ranchi of which
19,826 metric tons of equipnent and
other materials costing Rs. 8.24 crores
have been shipped. Eraction of the
equipment received is proceeding ac-
cording to schedule,

(b) Yes. Sir, The plant will go
into preliminary production according
to the schedule in the latter half of
1963.

Expert Committee for Cost Reduction
of Exportable Commodities

777. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether an Expert Committee
for formulating cost reduction pro-
grammes in respect of export com-
modities has been set up to enable
Indian goods to compete successfully
in foreign markets; and

(b) if so, the commodities for which
the cost reduction programme are
planned;

(c) the terms of reference of the
Committee; and

(d) whether the recommendations
of the above committee will be laid
on the Table?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir,

(b) Though all important
Commodities fall within its purview,
the Committee will start with cost
studies for vegetable oils, textiles
fabrics, sewing machines and bicycles.

(c) A statement is laid on the
Table of the House.

export

STATEMENT

The terms of reference of the Ex-
perts Committee on Cost Reduction
Studies set up by Government, under
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Resolution No. 4(9)EP Coord)|62 dated
11th December, 1962 are as follows:

(i) to make intensive studies of
the cost structure of specific
commodities and industrial
products which play a promi-
nant role in the export trade
of India;

(ii) to analyse in detail the var-
ious factors that go into the
cost of production of such
commodities and manufactu-
red articles; and to make re-
commendations to the Cecntral
and State Governments on the
one hand and to industries,.
agriculture sector and com-
mercial interests on the other,
so as to bring down the cost
of production by (a) rationa-
lising various burdens and im-
posts on these commodities
and articles (b) by increasing.
productivity, diversification,
quality improvement and gra-
ding and (c¢) by such other
measures as will make the
commodities and the manu-
factured articles more compe-
titive in the world markets;
and

(iii) to study wherever necessary
pnlicies and practices of pro-
duction of different commodi-
ties and n. nufactured articles
and to make confidential re-
commendations to the Gov-
ernment to take measures to-
develop production for ex-
port at compeiitive prices,

(b) Extracts of major recommenda-
tiong of the Committee will be placed
on the Table of the House from time
to time,

Prices of Sanitary Qoods

7%8. Shri D. C. Sharma: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that prices:
of sanitary goods in Delhi have shot
up by over 100 per cent since the Pro-
clamation of Emergency; and
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(b) if so, the action taken or pro-
posed to be taken in the matter?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b), There
has been no undue rise in prices as
a result of the emergency. There is
a ban on import of sanitaryware and
indigenous production is increasing in
order to cope with the demand. Gov-
ernment, however, will watch the sit-
uation.
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3884.
Salt-Cess Fuad

fSh.ri B. K Das:
780. \ Shri Subodh Hansda:

Will the Minister of Commerce and
Industry bc pleased to state:

(a) the amounts expended from the
salt-cess [fund during 1961 and 1962;
and

(b) the schemcs over which  such
expenditure was made?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No scparate Salt-
Cess Fund has been constituted from
Salt Cess proceeds. The amounts of
expenditure incurred on development
of the salt industry (in private salt
factories) during 1961-62 and 1962-63.
(up to the 3Ist December, 1962) are
given below:—

(1) 1961-62
(i) 1962-63

(up to the 31st
December, 1962)

Rs. 4,76,000/—
Rs. 2,18,000/-

(b) The above expenditure was in-
curred on execution of works for the
bencfit of salt manufacturers and of
salt labour, such as improvement of
brine supply, construction of roads,
bridges and culverts, rest sheds, im-
provement of supply of drinking water
and the like.

Central Engineering and Design
Bureau

781, Shri P. C. Borooah: Will the
Minister of Steel anq Heavy Industries
be pleased to state:

(a) whether a Central Engineering
and Design Bureau for the Steel In-
Gustry s proposed to be set up;

(b) if so, where, and at what cost;
and

(c) the progress made so far in the
implementaticn of the scheme?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam):
(a) There is no proposal to set up a
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Central  Engineering and  Design
Bureau for the entire Steel Industry.
A Central Engineering and  Design
Bureau for the Steel Plants in the
Public Sector is already functioning
at Rourkela, as a part of Hindustan
Steel Limited,
(b) and (c). Do not arise.

Gas for Cooking Purposes

782. Shrimati Savitri Nigam: Wil
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) whether it is a fact that a huge
quantity of gas which could be utili-
sed for cooking purposes is being
burnt at Nangal Fertilizer Factory;
and

(b) if so, whether Government
have got any project under considera-
tion to supply gas to the people for
cooking purposes?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No gas is being burnt at Nangal
Fertitizer Factory which could be
used for cooking purposes.

(b) Does not arise

Cotton Mills in Himachal Pradesh

rSh.ri Raghunath Singh:
783.{ Shri Bhakt Darshan:
LShri Bhagwat Jha Azad:

Will the Minister of Commerce and
Industry be pleased to state whether
Government have accepted two pro-
posals to set up cotton mills in Hima-
chal Pradesh?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): Only
one application has been received so
far and it is under consideration.

Closure of Cotton Mills

784. Shri Raghunath Singh: Will the
Minister of Commerce and Industry
be pleased to state how many cotton
mills in India are at present idle and
how many have been closed during
.the last two months?
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The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): At
present about 10 to 12 cotton textile
units are closed, out of which one unit
was closed during the last two months.

Industrial Co-operative Societieg im
Punjab

785, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of industrial eo~
operative societies functioning at pre-
sent in Punjab State; and

(b) the kind of societies and their
production capacity?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Nityanand Kanungo): (a) There
were a Apex Institutions, 23 Central
Institutions and 4192 primary socie-
ties in Punjab at the end of the co-
operative year ending 30th June, 1862.
In addition to the above, there were
also 258 primary industrial co-opera-
tive societies among women,

(b) The industry-wise break up of
the 4192 primary societies is given
below. Their production capacity 18
however not avaiiable

Handloom 882

Khadj and Village Industries 1488

Smal]] scale Industries 1768
Handicrafts & Sericulture 59

Indian Goods Show Room in
Foreign Countries

786. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of Indian goods
show rooms functioning in foreiga
countries at present; and

(b) the nature of goods exhibited
therein?
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The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
“There are 15 Government of India
showrooms-Trade Centres functioning
abroad at present,

(b) The broad categories of capital
as well as consumer goods displayed
are:—

Heavy and light engineering goods,
textiles of all types, both mill-made
and handlooms, handicrafts, chemicals,
drugs and pharmaceuticals, paints and
varnishes, minerals, raw materials
and semi-finished goods, plastic manu.
factures, sport, leather and rubber
goods, food and beverages, tobacco
and tobacco manufactures, books and
publications, ete.

Plastic Working Machine Manafactur-
ing Factory

787. Shri Heda: Will the Minister of
Steel and Heavy Industries be pleased
to state:

(a) whether it is a fact that a fac-
tory to manufacture Plastic working
machines is being set up;

(b) if so, its targets; and

(¢) to what extent it will meet the
demand for such machines?

The Minister of Steeal »nd Heavy
Industrics (Shri C. Subramaniam):
(a) Six units have been granted in-
dustrial licence for manufacture of
Plastic Working Machines.

(b) The Planning Commission have
accepted a target for indigenous pro-
duction of 85,000 tons of plastic raw
materials by 1965-66 and it is estimat-
ed that plastic working machines of
the value of Rs. 5 crores would be
required to process these.

(c) Four of the licensed units, in
whose cases capacities have been
specified would account for a turnover
of Rs, 47 lacs when production is
established. In the case of the two
remaining units the capacities are to
be determineq one year after com-
mencement of production.

Production of Copper

788. Shri J. B, S§. Bist: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether any special stcps have
been taken during 1963 te increase
indigenous production of copper in the
country; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Kanungo): (a) and (b). Government
have decided to establish a copper
smelter in Rajasthan with a capacity
of 21,000 mitons p.a based on the
copper ore deposits in Khetri and
Dariba in Rajasthan, This smelter is
expected to go into production by the
end of 1965 or early 1966. Prelimi-
nary action in regard to the establish-
ment of the project is being taken.,

The Indian Copper Corporation,
Ghatsila, have been granted a licence
under the Industries (Development
and Regulation) Act, 1951 to et up an
8400 m'tons p.a. electrolytic copper
refinery based on imported raw mate-
rial, This will ultimately be fed from
indigenous raw material, as and when
new ore deposits are located. This
project is under construction and is
expected to go into production in 1964.

Indian Bureau of Mines and Geo-
logica] Survey of India are intensifying
their programme of exploration of
copper ore deposits in the country.

Cashew shell oil processing factory im
Kerala

Shri A. K. Gopalan:
789. 4 Shri P. Kunhan:
(_Shri R. S. Pandey:

Will the Minister of Commerce =nd
Industry be pleased to state:

(a) whether any licence has been
granted recently for starting a cashew
shell oi] processing factory in Kerala;

(b) if so, to whom the licence has
been granted;
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(c) the production capacity of the
proposed factory; and

(d) when the factory will go into
production?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). A licence
has been recently granted to one Dr.
M. S. Patel of Bombay for the estub-
lishment of a new under taking at
Quilon for the manufacture of Cashew
nut shell liquid with 3 capacity of
3000 tonnes per annum. The factory
is likely to be established. by the end
of 1963,

Small Scale Industries in Kerala with
Czech, Collaboration

790 f Shri A, K. Gopalan:
\ Shri P. Kunhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Czecholvakia has of-
fereq for setting up smal] scale in-
dustries in Kerala;

(b) if so, the details thercof;

(¢) whether Government have ex-
amined the offer; and

(d) if so, the results thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No such offer hag
been received by \Govem.ment

(b) to (d). Do not arise,

Finances for Tea Estates

791. Shri P. C. Borooah: Will the
‘Minister of Commerce and Industry
be pleased to state:

(a) whether it has been brought to
the notice of Government that many
tea estates have not been able to
secure necessary advances from the
banks for woiking their gardens in
1963;

(b) if so, whether government have
gone into such complaints and found
the main causes of the difficulties; and
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(¢) the measures being taken to
secure the necessary finance' to the
estates, so as to avo'd the consequent
fal] in tea production in the ensuing
year?

The Minister of international Trade
in tie Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
The difficulty experienced in Novem-
ber-Decomber 1962 Las been resolved
and the tea indust'y is now getting
normal advances from banks for work-
‘ng the'r gardens in 1963,

(b) and (¢). Do not arise.

Rubber and Ceramics Factories with
Czech, Collaboration

792. Shri R, S. Pandey: Will the
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that Czecho_
slovakia has offered to set up rubber
ceramice factories in India;

(b) if so, whethey the offer has been
considered; and

(c) if so, the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir. How-
ever, some schemes submitted by pri-
vate parties involving Czech. technical
collaboration have been approved,,

(b) and (c). Do not arise.

Sanforising Process

793. Shri Yajnik; Will the Minister
of Commerce and Industry be pleas-
cd to state:

(a) whether the contract has again
been reneweq with a foreign company
to c¢nable some textile mills to con-
tinue the use of sanforising process;

(h) the perind for which the con-
tract has been renewed; and

(c) the terms of the contract and
the amount of foreign exchange pay-
able to the foreign company?

The Minister o¢ International Trade

in the Ministry of Commerce and In-
dustry (Shri Manubbai Shah): (a)
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and (b). There is no contract bet-
ween the Government of India and
any foreign company for the continu-
ed use in India of the “Sanforizing”
process. There were certain discus-
sions with the US. firm who are the
proprietors of the ‘“Sanforized” trade
mark on the question of the continu-
ed use of that trade mark in India
under the Trade and Merchandise
Marks Act, 1958, after the 24th
November 1962. As a result of these
discussions, 60 textile mills have been
lare being given ‘registered user’
licences under the above-mentioned
Act for the use of the “Sanforized”
trade mark on their fabrics, for a
period of 3 years from 25th Novem-
ber, 1962, No new wmills will now be
added to this. The extension of this
arrangement is now finally granted for
a period of 3 years cnding 24th
November, 1965. Government do not
propose to extend it any further after
that date. This has been made clear
to the foreign company as well as
the Indian Mills.

(c) Royalty in foreign exchange
payable to the proprietors of the
“Sanforized” trade mark is:

(i) 0°175 cent (U.S.) per yard
upto 45”7 width of cloth;

(ii) 110 per cent of the above
rate for cloth above 45" width.

Not-withstanding the above rates,
the minimum royalty payable in any
one calendar year or fraction thereof
per installed “Santorizing” ‘machine is
$3500.

Information regarding the total
amount of royally payable by the
Indian Mills is not readily available
with Government.

The proprictor company of the
“Sanforized” trade mark have agreed
to take out of India only 50 per cent
of their earnings from royalties or 10
per cent of the total foreign exchange
earned by the Indian textile mills by
exporting “Sanforized” cloth, which-
ever is less. The balance will, a.tter
deducting expenses, be held in India

for a period of fiive yesrs from
25-11-1962. Its further retention will
again be considereq at the end of the
five-year period.

Marriages of Indians with Foreigners

nog JBhri Maheswar Naik.
"\ Shri Basumatari:

Will the Minister of Law be pleas-
ed to state:

(a) whether it is a fact that Govern-
ment propose to introduce legislation
to regulate marriages of Indians with
Foreigners; and

(b) if so, the underlying principles
on which the proposed legislation is
going to be based?

The Deputy Minister in the Minis-
try of Law (Shri B. Misra): (a) and
(b). In its twentythird Report the Law
Commission has made certain recom-
mendations for the enactment of a
law regulating marriages abroad of
citizens of India with foreigners. A
copy of the Report was placed on the
Table of the House on the 18th
February, 1963. The Report is under
the consideration of the Government.

Employment of Foreigmers in Firme

795. Shri Maheswar Nalk: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether g complete picture of
foreign nationals drawing .a salary
of Rs. 1000/- and employed in indige-
nous and foreign firmg in India is now
available, and if so, what is the posi-
tion;

(b) to what extent progressive Im-
dianization of the services under
these firms has been achieved; and

(c) whether Government propose te
take further steps towards realisatiom
of this end?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). A refer-
ence is invited to the “Analysis of
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employment position of Indians and
Non-Indians in foreign-owned|control-
led firms in India as on 1-1-1962.”
Copies of which are available in the
Parliament Library. The position is
proposed to be reviewed after infor-
mation showing the employment
figures as on 1st January, 1963, be-
comes available in response to a re-
cent Public Notice issued by this Mi-
nistry.

Uneconomic Tea Gardens

796, Shri P. C. Boro0ah: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the number and total area of
uneconomic tea gardens in the diffe-
rent States; and

(b) the steps being taken to mini-
mise the same?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
There is no precise definition of the
term “uneconomic tea garden”. The
causes of economic weakness could be
either technical or economic or both.
The tea producing areas in  Cachar,
Tripura, Terai (Darjeeling), Kangra,
Mandi and Nilgiris are generally con-
sidered to be uneconomic as compar-
ed with other tea producing areas in
the country. In the absence of a
precise definition of uneconomic tea
gardens, it is not possible to give the
aumber and total area of uneconomic
tea gardens.

(b) The following measures have
generally been taken to ameliorate the
difficulties of gardens situated in these
areas:

(i) Economically weak tea
areas have generally been placed
at a lower rated excise duty zone
as compared with more prosperous
zones;

(ii) Tea gardens in Cachar,
Tripura, Kangra and Mandi are
given loan facility upto a maxi-
mum of Rs. 70,000/- for the pur-
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poses of renovation, repairs and|
or replacement of tea machinery;

(iii) The Tea Board subsidises
to the extent of 50 per cent the
cost of scientific and technical
advice rendered to these estates
by the Industry’s research stations
in North and South India;

(iv) The cost of transporting
tea from tea gardens in Tripura .o
the selling centre at Calcutta by
air is subsidised to the extent of
Rs. 3:68 per maund;

(v) For helping the small
growers in Kangra Valley and
Nilgiris, Cooperative Tea Process-
ing factories have been set up
and facilities for more such facto-
ries wil] be afforded by the Tea
Board if suitable proposals are
forwarded to the Board; and

(vi) Techno-economic surveys
have been under taken to deter-
mine the causes of economic weak-
ness of some of the tea estates
and to ascertain the steps and
measures that should be taken for
improving their condition.

In addition to these specific schemes
of economic assistance, these gardens
can also avail of the benefit of the
Board’s other schemes of financial as-
sistance like the Planation Finance
Scheme, Tea Machinery Hire—Pur-
chase Scheme, Irrigation Scheme etc.
The Board are also paying consider-
able attention to research, the results
of which will benefit small growers
also.

Central Silk Board

797. Dr. L. M. Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government propose to
substantially alter the position of the
Centra]l Silk Board; and

(b) if so, when and in what man-
ner?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) Does not arise.



3805 Written Answers PHALGUNA 24, 1884 (SAKA) Written Answers 3896

Export of Steel and Aluminium
utensils to Malaya and Singapore

798. Shri R. 8. Pandey: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
export of steel and aluminium utensilg
40 Malaya and Singapore is on the de-
eline due to rough packing, dis-
honest labelling and high prices; and

(b) if so, the action taken to remedy
the situation?

The Minister of International Trade
(Shri Manubhai Shah): (a) No, Sir.

(b) Does not arise.

Cotton Imports

799. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total cotton imports in the
country for 1962-63; and

(b) the foreign exchange spent
thereon?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). 1962-63 (Apr-Dec., 62)@.

Quantity Value*
*(in 000’ bales) (in Rs. lakhs)
678.3 45:44.12

@Figures for later months are not

available,

*includes 2,15,300 bales (value:
Rs. 12:23 crores) of cotton imported
under P.L. 480 Agreements for which
payment is made in rupees.
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Soya Bean Oil

801, Shri D, J. Naik: Will the Mi-
nister of Commerce and Industry be
pleased to state:

(a) whether a decision has been
taken to import Soya Bean oil from
U.S.A. under P.L. 480 scheme; and

(b) if so, the quantity to be import-
ed and reasons for importing it?

The Minister of Internationa] Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) No
-Sir.,

(b) Does not arise.

Bye-elections
802. Shri A. K. Gopalan: Will the
Minister of Law be pleased to state:

(a) the details of the constituencies
where bye-elections to Parliament and
State-Assemblies wil] be held;

(b) whether any time-table has been
worked out for holding these bye-
elections; and

(c) it so, the details thereof?

The Deputy Minister in the Minis-
try of Law (Shri B. Misra): (a) to
(¢). A statement showing the position
as on the 8th March 1963 is laid on
the Table of the House £ (Placed in
the Library. See No. LT-970/63).
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11.52 hrs.
OBITUARY REFERENCE

Mr. Speaker: I have to inform the
House of the sad demise of two of our
friends namely Shri Jai Narain Vyas
and Shri Chheda Lal Gupta.

Shri Jai Narain Vyas was a member
of the Constituent Assembly of India
and of the Provisional Parliament
during the years 1947 to 1951. He was
also the Chief Minister of Rajasthan
during the years 1951 to 1954. He
passed away at New Delhi on the 14th
March, 1963 at the age of 64.

Shri Chheda Lal Gupta was a Mem-
ber of the Second Lok Sabha during
the years 1957 to 1962. He passed
away at Hardoi on the 14th March,
1963, at the age of 64.

We deeply mourn the loss of these
friends and I am sure the House will
join me in conveying our condolences
to the bereaved families,

The House may stand in silence for
a shortwhile to express its sorrow.

The Members then stood in silence
for a short while.

11.53 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER THE COMPANIES
Act

The Minister of Industries in the
Ministry of Commerce and Industry
(Shri Kanungo): I beg to lay on the
Table a copy of the Companies (Cen-
tral Government’s) General Rules and
Forms Amendment Rules, 1963 pub-
lished in Notification No. G.S.R, 344
dated the 2nd March, 1963, under sub-
section (3) of section 642 of the Com-
panies Act, 1956. [Placed in Library.
See No. LT-964/63].

2991 (Ai) LSD—3.

Papers laid 3900
on the Table
NOTIFICATIONS UNDER THE EsTATE DUuTY
AcrT, ETC.

. The Minister of International! Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): On
behalf of Shri B. R. Bhagat, I beg to
lay on the Table:—

(i) a copy of Notification No.
G.S.R. 337 dated the 2nd
March, 1963, under sub-section
(2) of section 33 of the Estate
Duty Act, 1953. [Placed in
Library. See No. LT-965/63].

(ii) a copy of the Central Excise
(Fifth Amendment)  Rules,
1963 published in Notification
No. G.S.R. 384 dated the 1st
March, 1963, under section 38
of the Central Excises and
Salt Act, 1944. [Placed in Li-
brary. See No. LT-966/63].

(iii) a copy each of the following
Notifications under section 159
of the Customs Act, 1962: —

(a) G.S.R. No. 385 dated the 1st

March, 1963.

(b) G.S.R. No. 386 dated the 1st
March, 1963.

(¢) G.S.R. No. 387 dated the 1st
March, 1963.

(d) G.S.R. No. 388 dated the 1st
March, 1963.

(e) G.S.R. No. 389 dated the Ist
March, 1963.

(f) G.S.R. No. 390 dated the 1st
March, 1963.

(g) G.S.R. No. 391 dated the 1st
March, 1963.

(h) G.SR. No. 392 dated the Ist
March, 1963.

(i) G.S.R. No. 393 dated the 1st
March, 1963.

(i) G.S.R. No. 394 dated the Ist
March, 1963.

(k) G.S.R. No. 395 dated the 1st
March, 1963.



3901 Indian Emigration
(Amendment) Bill

(1) G.S.R. No. 396 dated the 1st
March, 1963.

TSN
[Placed in Library. See No. LT-967/
63].

11.54 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visions of sub-rule (6) of rule 162
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (Rail-
ways) Bill, 1963, which was pas-
sed by the Lok Sabha at its sit-
ting held on the 4th March, 1963,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Bill.”

(ii) “In accordance with the
provisions of rule 97 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to enclose a copy of the
Indian Emigration (Amendment)
Bill, 1963, which has been passed
by the Rajya Sabha at its sitting
held on the 12th March, 1963.”

INDIAN EMIGRATION
MENT) BILL

(AMEND-

LAID ON THE TABLE AS PASSED BY
RAJYA SABHA

Secretary: Sir, I lay on the Table of
the House the Indian Emigration
(Amendment) Bill, 1963, as passed by
Rajya ‘Sabha.
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PUBLIC ACCOUNTS COMMITTER
EIGHTH REPORT

Shri Tyagi (Dehra Dun): I beg to
present the Eighth Report of the Pub-
lic Accounts Committee on the Appro-
priation Accounts (Civil), 1960-61 and
Audit Report (Civil), 1962.

11.56 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION—contd.

Mr. Speaker: We shal] now take up
the general discussion of the General
Budget for 1963-64. Out of 20 hours
allotted, 15 hours and 45 minutes have
been consumed, and the balance is 4
hours and 15 minutes.

Shri Morarka (Jhunjhunu): Every
year, the Finance Minister receives
both bouquets and brick-bats, after he
announces his budget proposals, from
the public. This year is no exception.
Indeed he has received more brick-
bats this year than bouquets. Some
of the epithets which are given to his
budget are: ‘Draconian fare’, ‘ruth-
less’, ‘killing’, ‘revolutionary’, ‘unima-
ginative’, ‘an affair of the long knives’,
‘cruelly hurting the masses’, ‘most
barbaric’, ‘pat and private Dragon’,
‘stark oppression’, ‘Tenton hammer”
etc.

Most of these compliments he has
received are from the rightists whose
friend he is supposed to be.

This year’s budget is unique in one
sense, namely that in the entire fiscal
history of this country, it has levied
the largest amount of tax, namely
Rs. 306 crores.

The need to provide for our defence
and development is accepted by each
and everyone, not only here but even
outside, in London and in other places.
This determination of Government is
considered highly admirable.

For achieving this twin objective
of security and progress, we naturally
need huge funds. The Finance Minis-
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ter has tried to curtail the need or
the requirements of these funds as
much as possible, For instance, the
National Development Council re-
commended an outlay of Rs. 1744
crores for the Third year of the Plan,
but the Finance Minister has cut it
down to Rs. 1651 crores. Similarly,
for defence, the Finance Minister has
made a provision of Rs. 867 crores for
the next year, when China, whose
strength we are supposed to match, is
already spending Rs. 1200 crores every
year for the last few years.

The Government’s task in raising
these funds is by no means easy. It
requires a responsible Government, a
popular leader and a bold Finance
Minister. In America, some time ago,
President Kennedy sent a message to
the Congress in which he said:

“Our security and progress can-
not be cheaply purchased; and
their price must be found in what
we all forgo as well as what we
all must pay.”.

And recently, he repeated this and
said: .

“In National defence and space
programme where false economy
would seriously jeopardise our
national interest or even our
national survival—I have propos-
ed expenditure increases.”.

In vi:w of this, the increases which
are proposed by our Finance Minister
and by our Government are by no
means unreasonable,

The Finance Minister has four main
sources of revenue for raising these
funds, namely taxation, borrowing,
deficit financing and compulsory sav-
ings. He has resorted to all these four
this time. He proposes to raise
taxation to the extent of Rs. 296 crores,
borrowing to the extent of Rs. 400
crores, deficit financing to the extent
of Rs. 151 crores and compulsory sav-
ings to the tune of Rs. 70 crores.

The main purpose of the new taxa-
tion is undoubtedly to raise additional
revenues, But the additional purpose
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is also there, and that has been enun-
ciated by the Finance Minister in his
speech. He has said:

“I had emphasised that in a
planned economy taxation policy
serves not only the objective of
raising resources for the Exchequer
but it is glso an instrument of
economic policy to achieve the
wider objectives of promoting the
rate of growth of the economy and
of correcting imbalances between
different scctors of it.”.

12 hrs.

In view of this pronounced policy
of Government, it is idle for people to
criticise the Government by saying
that it is trying to accelcrate the pace
of socialising the means of production
in this country. The emergency is
certainly a relevant occasion for dis-
cretion and economic statesmanship.

Now, whatev v+ the measures of
taxation people who do not like them
find some criticism or other against
them. I give you a few instances. The
increased excise duty on petroleum
products, automobiles and automo-
bile spares would, according to them,
disrupt and disturb the economics
of road transport; the duty on kero-
sene would squeeze the poor; the im-
port duty would fan the inflationary
wind and increase the cost of Plan
projects; the super profits tax will
retard production, kill incentive, tax
efficiency, frighten foreign capital and
discourage investment; income-tax
would upset the household budgets of
the middle class and compulsory sav-
ing would impose hardship on some
families. '

Each and everyone of these criti-
cisms be fully met. But since most of
the cricism made is against the
supper profitg tax—it has attract-
ed a lot of criticism both in the
press as well as in the public—I would
crave your indulgence to deal in grea-
ter detail with thig new levy. The
main criticism against this new Jevy
is that it is a tax on efficiency, it
would frighten foreign capital, it would
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prevent capital formation, it would
retard production and development
and its yield is under-estimated. A
tax expert in this country who does
not like even the nomenclature, says
that it is called super profits tax by
a person with a “supreme sense of
irony.” Other criticg say that this tax
is a “colossal folly” and still others
call it “vicious in the extreme and a
technique of the crude rule of the
thumb.”

Now, let me examine the first criti-
cism, namely, that it would frighten
foreign capital. Even without the
super profits tax, if you kindly look
at the record of foreign capital in this
country, you would be simply sur-
prised. There are some figures given
in the Economic Survey circulated to
Members, on page 35 of which there
is a table which indicates the perfor-
mance of foreign capita]l during the
last four years. You would be sur-
prised to know that during these last
four years, with the exception of 1960-
61. there has been a net outflow of
foreign capital from this country
rather than an inflow. During six
months—April—September—in  1961-
62, as much as Rs. 22.7 crores of bank-
ing capital alone went out of this
country. Private industry capital has
also been going on an average of
Rs. 5'6 crores every year.

That apart, I would ask of these
critics: on what doecs the inflow of
foreign capital depend? Does it de-
pend only on super profits tax, only
on the tax policy of Government or
does it depend more on the political
stability of the country? If our coun-
try is at war with China and if poli-
tical conditions herc are not so set-
tled, super profits tax or no super
profits tax, foreign capital will not
come here. It would come only if it
can prosper, only if it can thrive and
function in peaceful conditions. But
even apart from all these things, it
seems we, Indians, are more worried
about foreign capital than the foreign
people themselves. The reaction of
foreign people is that in view of the
current difficulties of the Indians, it is
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necessary to have this tax and British
companies must learn to live with this
tax. This is their view whereas we
feel that this capital would be frighten-
ed, our industries would suffer and so
on.

The second, and most interesting cri-
ticism against this tax is that it is g
tax on efficiency. I would like to
know which type of income-tax is not
a tax on efficiency. You tax only if a
person hag income. If he hag no in-
come, you do not tax him. If he has
more income, you tax him at a higher
rate. If he has a low income, you tax
him at a Jower rate. Therefore, if this
criticism or argument is to be accepted,
then the very basis of income-tax has
to be given the go-by.

Another surprising thing is that
when we make income the basis of
your tax, you say it ig a tax on effici-
ency; when we make capital the basis
of tax. you say we are eating into your
capital. What then should be the rea-
sonable or progressive basis of taxation
I would like to know.

Are 311 these profits which the com-
panies are making due to good or effi-
cient management? 1 would submit,
no. If that is so. why do two com-
panieg with the same capital and under
the same good management show diffe-
rent results, why do companies under
the same good management make 2
loss? People delude themselves when
they sav that the entire profit & hich
the companies are making today is due
to efficient or good management. Good
and efficient management, no doubt,
help, but only up to a point. Beyond
that, there are other reasons, other
circumstances, which operate and con-
tribute to profit-making.

The main reason why profits are
made by companies today is the shel-
tercd nature of our economy. We have
no foreign competition. Internal com-
petition is limited. The market is
not only assured, but ever ex-
panding. The raw material, where
imported. is supplied at a fixed price.
The selling price ig left to the natural
economic forces of supply and demand,
and sometimes it is fixed by the Tariff
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Commission at rates which are again
quite liberal. In view of all these
things, if a concern does not make
profit, I would say there must be
something very seriously wrong with
it. But it would be quite wrong to
say that it is only because good con-
eerng are there, efficient management
is there, they are making profits.

In this connection, it iy said that the
good companies would be penalised. I
wonder how. If the companies were
good, if they made profits in the past
and they did not follow g reckless poli-
ey of frittering away all their profits
but transferred some of the profits to
the Reserve Fund, if they followed a
prudent policy, then on those very
reserves today, under the new scheme
of taxation, you would get a six per
oent allowance. In exempting profits
from super tax, we ¥Wre exempting a
six per cent return on your tax-free
reserves also, How can it therefore
be said that we are penalising the
good companies. The good compan-
ies under the very scheme of super
tax are rewarded, they are not pena-
lised.

The third criticism is that under this
scheme of taxation, revenueg are very
much under-estimated. May be so. 1
agree that the revenues would be
more. So, what? If you think that
the rates are high and on merits can
prove that, ask for a reduction of the
rates. The rates do not become more
rigorous if the revenue is more. Simi-
larly, they do not become less rigorous
i the revenue is less. On merits you
say whether the rates are appropriate
or not.

Mr. Speaker: Whom is he address-
ing, when he says ‘“you say”?

Shri Morarka: I am referring to the
people through you.

Mr. Speaker: He might kindly ad-
dress me. He is not addressing me,
nor the Minister.

Shri Morarka: 1 was saying that
merely because the revenues which the
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proposal might yield are high, the rateg
of the tax do not become high and
unbearable. If the rates are high or
unbearable, you must argue on merits
and ask for their reduction,

Another threat js given that if this
tax ig imposed, production will be
retarted. 1 wonder whether it would,
but if production is retarded, if it does
suffer, then it would prove that the
private sector carries on production
only for profit. The moment the pro-
fit is reduced, not taken away com-
pletely, you start stopping production.
Your philosophy of production for
development, production for employ-
ment, production for service, produc-
tion for satisfying consumers needs,
all these things will go to the winds,
and the very charge of the Commun-
ist Party against the private sector
would be fully vindicated that they
carry on production only for profit.

Shri Daji (Indor): Not for patrio-
tism.

Shri Morarka: It is said that this tax
will prevent capital formation. How
is it going to prevent capital forma-
tion? It is simple arithmetic and it is
quite true that when you take a cer-.
tain amount of tax from the compan-
ies, only the residuary profits would
be left in the hands of the company.
Profits would be reduced to that ex-
tent. But that does not mean that the
company cannot pay any dividends or
transfer anything to the reserves. Un-
doubtedly the dividends would suffer.
I also agree that transfer to the
reserves would suffer. But that does
not mean that the development or ex-
pansion would necessarily suffer.

It would be interesting for the House
to know how much of the industria!
expansion that has taken place in
recent years hag been financed by the
reserves of these companies. Most of
the expansion has been by borrowed
capital, some by equity capital invested
by the shareholders and to some extent
by the internal resources of the com-
panies themselves. The worst thing
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that may happen is that the internal
resources of the company may be re-
duced. That would undoubtedly be
reduced. Still| the other two avenues
of finance would remain and there
would be no suffering to any large
extent so far as development is con-
cerned.

With your permission, Sir, I shall
give two examples of two companies
which would attract the super orofits
tax and request the House to deter-
mine whether it ig going to kill any
company in the corporate sector. First
is the Century Mills, Bombay. It has
a paid up capital of Rs. 3.8 crores and
its reserves are Rs. 3.3 crores. Dur-
ing 1961, that company earned a
gross profit of Rs, 2.87 crores out of
which it provided to pay a tax of
Rs. 1.36 crores. If the company were
to pay a super-profits tax on this, the
total would come to Rs. 1.86 crores by
way of taxes, leaving a net profit of
Rs. 1.01 crores which works out to
26 per cent on the paid-up capital.
Even after paying super profits tax
and all the other normal taxes this
company would still earn a profit of
26 per cent on the paid-up capital
today. Is this 26 per cent less?

Take another example the Indian
Iron and Steel Company, IISCO. It
has a paid up capital of Rs. 15.14
crores and its reserves are Rs. 26.50
crores. Last year it made a profit of
Rs. 9.19 crores and it that time it
made a provision for taxation of
Rs. 3.96 crores. It will have to pay a
tax of Rs. 5:16 crores, now, on this
profit, which means, it will still be
left with a net profit of Rs. 4.03 crores
and this works out to 26'6 per cent
on the paid up capital of Rs. 15 and
odd crores.

Shri A, P. Jain (Tunkur): The re-
tention prices were then wrongly
fixed.

Shri Morarka: 1 am only talking
about the super profits tax. The re-
tention prices apply to steel and not
to textiles. My first example wag from
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the textiles and the second from the
steel industry.

During 1940-41, the last world war,
we had in this country what is called
the excess profits tax. The rigours of
the excess profits tax were in gome
respects more severe than the present
super profits tax. At that time the
rate was 66 and 2|3 per cent. The
remaining 33-1/3 per cent was requir-
ed to be complusorily deposited with
the Government. The idea was that
the corporations should not have a
single pie out of the excess profits
earned; the entire amount must go to
the Government: two-thirds in the
of taxation and one-third in the form
of comulsory deposit.

That was noffour war, Our country
was not in danger. Even then, the
people paid that tax without a mur-
mur. Today, when our country is
threatened, and only 50 per cent or
60 per cent of super profits is demand-
ed, we are advancing all types of
arguments. Sir, you have heard the
arguments against this tax, and you
have now heard my arguments against
that criticism. What I say is this:
this is not the time for arguments.
This is a tax which is levied on the
companies because the country needs
the funds, and the companies can
afford them. If you do not levy this
tax, to that extent the cause of the
country would suffer.

\

There are two difficulties which are
likely to arise on account of the super’
profits tax. Mind you, when I say
there are two difficulties, I am not
asking for any deduction in the tax.
I am not saying that this tax scheme
should be modified. Onme difficulty is
in regard to the working -capital.
When you mop up the funds from the
companies, then, to that extent, the
company’s fundg shrink and when the
company’s funds shrink, the working
capital problem arises. You would
agree with me that the credit condi-
tions in the market are by no means
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easy. It is not quite easy for the com-
panies to borrow money or to raise
credits. You know already that the
bank rate is 4} per cent, but even at
47:,- per cent the Reserve Bank can
lend only up to 50 per cent of the
statutory reserve as of the scheduled
banks. The Reserve Bank lends at
6 per cent upto the other 50 per cent.
If the banks want any loan over and
above that amount, then, loan is given
at its discretion and at penal rates.
This is the position about the Reserve
Bank.

Mr. Speaker: The hon. Member's
time is up.

Shri Morarka: Kindly give me two
minutes more. I have to make two
or three points more. So far as the
lending rate of commercial banks is
concerned, it is already 7 to 74 per
cent. The lending rate of the Indus-
trial Finance Corporation is 74 per
cent and the lending rate of the ICICL
is also 6} to 7 per cent. The high
rate of interest indicates the stringency
of money in the money market, and
therefore, if you want the scheme of
super profits tax to succeed and suc-
ceed fully and belie all this criticism,
you must see that no company is
strangulated for want of working capi-
tal. You must make arrangements
to lend and advance money to the
companies freely and at reasonable
rates of interest and without any
difficulty. If you ensure that, I have
not the least doubt in my mind that
the scheme of super profits tax would
succeed and succeed in spite of all the
criticism that the people have made.

There has been a very common
criticism which is often repeated here,
and that is about the under-estimates
that the revenues are under-estimated
by the Government. The Public Ac-
counts Committee has also called the
attention of the House to this pheno-
menon, It is true; it has been proved
that for the past few years the reve-
nues are underestimated, but I do not
understand what harm under-estima-
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tion does and to whom. Under-esti-
mation of revenue can do harm only
if your revenue needs are limited and
if you collect more revenue than you
need and fritter away all the extra
revenue you collect, but when your
revenue needs are unlimited—you
have got so many projects and plans,
defence and so on—it is not going to
make much difference when you col-
lect some more amount.

Apart from that, there is also an-
other difficulty, and that is, in a grow-
ing economy, when new companies
come into existence, when old pro-
jects have to stop production because
of import difficulties, there are genuine
difficulties in the correct estimation
of these revenues. But what I want
to say is this. This thing is not pe-
culiar to this country alone. I was
reading recently about the American
budget, and I was surprised to find
the views of one of the senators there.
This is what he said:

“Most Congressmen recognized
that Presidents”—that is, the Pre-
sidents of the United States of
America—*“are traditionally and
notoriously over-optimistic in es-
timating the size of budget defi-
cits. Missouri’s Cannon comp-
lained on the floor of the House
that over the past nine years the
Administration budget-makers
have under-estimated the red ink
(that is a deficit) by a net total
of 37.5 billion dollars.”

I have calculated this amount in
rupees and it comesg to Rs. 17,812
crores. That was the under-estimation
in America.

Coming to the question of arrears,
I beg your indulgence to give you one
or two quotations in this connnection.
Our annual collection of direct taxes
comes to Rs. 370 crores and our arrears
today are Rs. 132 crores; that means
about 35 per cent. I submit that you
cannot devise any machinery by
which your arrears can be less than
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this. Assessments go on from day
to day,; arrears arise from day to day
and if 35 per cent of the year’s reve-
nue is in arrears, that cannot be called
high, by any stretch of imagination.
1 have seen the figures of other coun-
tries, but I have no time to quote
them. I find that the tax arrears of
ether countries are much more and
represent several years’ collection.

The tax law, which appears so sim-
ple, is in fact very complicated. It
is so complicated that even the great
mathematician, the late lamented
Albert Einstein once said: that it was
beyond him to calculate his tax In
U.S. and he had to go to a tax consul-
tant. He said:

“This is too difficult for a
mathematician; it takes a philoso-
pher.”

1 will give you another quotation in-
dicating how complicated the tax law
is about allowances and disallowances.
It is very interesting and the House
would like to listen. I am quoting
from Time:

“The IRS (Internal Revenue
Service) ruled that a Hollywood
actress could deduct the cost of
her expensive wardrobe on the
ground that a movie star is re-
quired to look well-dressed; but,
added the taxmen, she could not
deduct the cost of undergarments
because the public did not see
them.”

Mr. Speaker: should not the hon.
Member finish with this?

Shri Ravindra Varma (Thiruvella):
He may be suggesting a way out.

Shri Morarka: There is yet another
example:

“A  taxpayer is permitted to
deduct educational expenses if
they enable him to keep his job
but not if they enable him to get
a better job.”
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Sir, the tax law has its own delica-
cies and nuances and I assure you
that our tax law is not much diffe-
rent.

In conclusion . . . .

Shri Daji: You have gone into the
undergarment. Where shall we go
now in conclusion?

Shri Morarka: In conclusion, I wish
to say only this that these are extra-
ordinary taxes. People are asked to
pay them in the name of national
security and economic progress, Due
to the emergency, the fundamental
rights of the people are suspended.
The right of Parliament to accoun-
tability is in a way qualified and res-
tricted. In these circumstances, the
responsibility of the Government for
the proper utilisation of the public
funds becomes much greater. The least
consolation that you can give to the
people—and they need this consolation
—is by proving to them that their
humble contributions are not misused.

12.23 hrs
RE: UNION TERRITORIES BILL

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Sir, 1 have been
hoping that we might get time for the
motion for referring the Union Terri-
tories Bill to a Joint Committee but
it seems there are other important
items of work and this might not be
taken up. I am rather keen that it
should be referred to the Joint Com-
mittee, so that before the other House
rises, this motion is considered by
them and a Joint Committee is set up.
It is needless to add, Sir, that the
people in the Union Territories are
very keen that this Bill should be
passed as early as possible. In fact, I
had almost told them that their Ad-
visory Committee meetings were the
last. Now if they are made to wait
till July, August or September next,
it will become very late. So, I shall
be grateful to you and to the House
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if some- extra time is allotted for this.
1 would also add, if the House so
desires they might not discuss the Bill
at this stage, it may be referred to
the Joint Committee without any dis-
eussion and when the Bill returns
from the Joint Committee we can
have a full discussion on it.

Mr. Speaker: What is the desire of
the House? Does the House agree
that we might just devote some time
for this discussion, or does it agree to
the other suggestion that without any
discussion we might refer it to a
Belect Committee?

Some Hom. Members: No, no.

Mr. Speaker: Anyhow, we can
spand the least time that is possible
on that.

8Shri 8. 8. More (Poona): May 1
make one submission. I oppose the
suggestion that it should dbe sent to a
Joint Committee without any discus-
sion.

Mr. Speaker: We have not accepted
that it will be sent to a Joint Com-
mittee withomt any discussion. There
would be some discussion, but as
brief ag possible. Is it likely that we
ean take it up tomorrow?

Shri Lal Bahadur Shastri: 1 am pre-
pared; it all depends on the House.

Shri Hari Vishnu Kamath (Hos-
hangabad): There are amendments
to his motion, apart from the Bill
itself. Therefore, how can we refer
it without any discussion?

Mr. Speaker: The difficulty is that
the other House ig adjourning on the
19th.

Shri Hari Vishnu Kamath: We will
sit one hour late if necessary, to-
morrow. There must be some discus-
sion.

Mr. Speaker: I am not saying there
ought not to be any discussion. I have
only asked whether we could take it
up tomorrow,
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Shri Hari Vishnu Kamath: We will
sit late if necessary.

Mr_ Speaker: Then we will take it
up tomorrow.

12.27 hre,
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39 F WS FeE ;AR faTafe
ag A § 1 AT F qEd w9 fRgd
% AW T T &

o/a W A fHedY & a9 onfe & woT
AN T AT G R fFAI TR T qQuA
FIAT AEAT € T IAT I T AT &
o I9 F G2 F AT A G 334w
IET & | BRA GHET & A9 97 AT
g N9 F F 99 fFgmeadwi @
WY AT TH R A ER & | Afw dar
T FT I TG FY [T F oo /17
% F UMY Fgd & 5 gwurq awe @
a7g &1 a2 9 fF gATSIaR A AH
g ¥ sEEm

oY Fgd € fF A A Freemd
AfT w9 § qaT AT FIT IT A
LR G R O A IRACE |G
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g IR B 9 g9 @ 3 | AfFa o
ST FET AR g H AT 3y Ao
FART T A1 ITq7 79 TAH TG € T2-
AT &0 | 4F & wreRT adTAaAE
FFZ Y AT A EY SR E Ar Ar A
{00 TAT qF o 23X §, Yoo ®AT AF
AMA W E, JFT AN FgA 7 L AR
TE Mg & B FQ Fnw Forr s
I8 & sarer WA &7 ey Arga ar
2 grady faur A W zmave
g fear Q@ @1 AQ gaw g A@r
f& mmFr Tz @it o gafya =z

g

T gATE UF g1 A1 T2 T R
W Aafgg e g IT=m 2 91 T,
svifag 39 A § & f& ag 7947, 98
fezqr aw &1, WIfF 3T F1 TR
FYAT &, W gEU F qAH 97 fqar
AT & I9F1 "Od g faur &)
T Nafea #71 JE AqEw g a1 I
A ¥ g7 91 FE7 qHfET § 67§
7Y Fgan g i ag Wrafeg awe 1

uF &d § A1 g F afer qo
FTAT TMEAT g | g faw A= AP
J TAFwERw #1 OHl ogawqT @El §
f§ Yooo TG TIMT HTHIAT ATAT
safer AfF g 407 A9 ¥3 70T
FINT AFHIF F T G 91, 99 uS
I¥Y TGT 7 HIA 9 | AfET ¢ AT™
fogaY gremaT WIASAT gN 9§ F49
© GXHT 24T &N | Yooo ¥A
JIAMT HTHEAT a1 7 TAFHEHT FET
o= FOF You FrE! a7, q77 L T
E FT ST EAAT WESAT FEO
JTET TAFEEAT FAG 9 TEE &
T | G T TARAF F1 AT A/ Fg
fF Srafas & @ § I & Wafea
E9g WA gl § |
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[t 5o @o fag]

ag &8 O § & gm faw 9
HERA qT Frfas oy ¥ 1 gw vy
FT T TG AT W R ET AW w9
w ¥ T3T "=g Wiwd o dw w7 3
Ffeaa & % F@ 9w wawm Ay
AT TEM F WS W H A I«
2 & AT W AT ger wwdr § g N
afl A § afew & ¥ g g, w9
q&T I FIA HY A AT §, I WA
FIWA g TN g /T
wFF gAY IT6 3T AV g9 F I9L A
MAE g1 T FE W g ¥ A
g1 W AT F1 gfee & ¥ Ageaqor
TE & far (@ FAad fF oy, gga
a7 Al Ay AT § 3T Ty
¥ ORI MIT F19 @ 2R FE §
o7 ffq A & IFET FiHSAT q9TS
g7 @, 999dr TASA @A &7
o FO%r wuwr ag & fF @g saEr
T | 99 AR KT M ¥ 7 q&S
IR A AV T I @) ¢ 1% whaA
co HIEA AT & O TF, ¥ AT R
TFT ¥ ST FHR T 2 0 T IV
FE/ A =R TEAT AW F g G
@ ¢ 99 fewg #Y Fa W@y £ A
# qaar wgm 5 T fedw & fag =g
= A ¢ fF A g F o AL AT
=R AmE aE {FHE IEY R
@ ? wifgr & f& A1 St7AT Agee A
FTT & FT A AT § a8 AATT TA-
Tt % wra fehe afi FT O & 1 AT
7 FgW Z & M7 37 AA7T A A7 A
qfeT | F &7F FiiF gIT FIH
AT &1 HiAFiad #§ A W ;T
fasfas &7, fawra wawqr 08 fogz
@ Ffag s s A grarsrgfe
Wl 7g AMFT g0 FANF fawm AT
fedn ag 14T amaa § uF gu § fAer
g7 2\ T fawma B M T [5E
FT AAIAT F a9T AG FFT 1 A
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AR § F1F ufgwtag # 9% 7% 72-
A WOLT, IAR0 A99 FifAT w@i
97 o =TT & 1 18 07 397§ uw e
ar A ¢ A gad 7w &7 aga q@
ufe gman Fw &7 &vga & faar &)
9 TTFR 57 oS Y AemE w0
& & for Tw @ ofenw w—
R, afear g7 39T 93w & q&f
fofl m—Eww smy 1 @ AAw
w7 & ? 39 gl & A #F gwrd
T T ¥ T ar e 9w aw ¥
AT AT " wY A faerar @, el
TNEHY A AT Fra &
AR A e i am g,
afFr R Y g e W daw
AN g § dnr 3w Hamwr wv
ol

¥ YT 7 FgAT AgA £ 5 qw
T AT AT OeAEA 42 5 A
difere & fafwg &N & ) ¥ fewar
¥ faq ¥ avem fear & 1 gw o
T grar g & qat fa7 & o 3 fadar
®E § 3T F A AAGHT F /9 g4
faar g—ag G 18 I T T I
fear &Y, WA T 7 famr &Y, % WY
fear g1 1 Zafar, sawre, afwar,
wdt foet ¥ ®w Ga7 fagr § | gafwd
FORMT FT QAR AT JOE oA
T =fgd

¥ faqza #77r TE £ 5 29 avg
97 AN v I3 T T4 F AT @TIT
AMTER &7 N T 39 § gOAAOT
A AT AT & | W H gWMIAE FI
=i & & fag 78 79 faga
ara @A |ifga qr fw fedy am-
T SATET @Y, I§ 9T SqIRT ¥ SAIET
& g A% fogsr swedt 59 4, 59
# AAEAT ®T agA w7 #E IAwY
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fa@m@r strr 1 @y 74 A SilgT o
f& wagr oF AR &7 g 9T

T TATAAY qE g5 AT, o To
waeaET 7 gare gifqat 7 w70
FHA 97 &, giATF IHY B T A
T 39 F AGEEHT A1 AT | ITT A8 T4
T A AT T FET FIT T UG
Taq = faaT | g GE 39 A9
T I AT T FT A fFEE agr
qag7 AfE-FAiE &7, Fafs 7 79 A
q7ar o A7 g ¥ v 39 5 A
Fr7 § W wEA @ froag e adat
F 47 avEr Car FhEm AT ERE
FIET R AT F(5T TAT 30 |

wet aF g wieRw faw A
AT &, TAAiad w7 ue T g 9w
sa dT A IF AT 9T g, v &
faearr & X W E ) I U™
T, 8, A9 ATIA & W17 IT A9 FT 3
TART F7F & | FAFT qAAT § 39 A
& o fsq M & Yy T 9
A FT HT IAAT &1 AT 9T HIT Yoo
mﬁwﬁa‘rﬁrﬁw’?smﬁéﬁr@n
fomat a9 & 9 & AW g | \h
aER IqAT wE, fFAE xﬁ?. LECES
F wE™, I=AT T T WA
HqOET TF  TEAA & FEY £, g W
At w3 F faw v At fewr ow
& 1 & a3l g fr g g @
fo g7 STiew & e g F 18 T
AT 0, FERT N, Iy a9T T |
St aF Frr g, St fEEe Aeg €
7% fod @ F=a F7 q9T & W@l O,
ITH IW ST FP &, 98 99 fawar o
W@ & o 7% & § Fg o &
T T E

#7d TR qdf IAT w2Aw A
oA #Y AT & o o e 9
qr | 937 g & % ag @ F7g &
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T A A R ) AT wAr AT
TN T I A AT §F TR A
FIrd TR AIAH Y AFAT | AT 7T
T AT fF q@r R AW FY @A
S F3 forear & | g 2w § Fir fafa-
T A" # O F 9@ ¥ g oA
g @ | gafar & waar g v oo
Foraa Y frove ogm & @ a@ o
1 A 3T a9 ¥ gF%z A wwfay
=1 g, AW wEl war W i adr
T T fer—gs o T8 &R

¥ FgAT WA & a7 awe
TS & T F1 Fizar A sfrafagi
¥ 3 qa® F1 a=rn AEa g, foawr
g feaie fafaeex e a9mr
e & | TAH ST Agq X FE A
TE & Y I amy 1§, 349 ar
TE AW ST g [ 9% 37 g9 Ay
FIET AR & AT AT VA IT qaHi
97 ATEAT 912 &, MNiF & qra=l &
T H A F {7 79 gy FA T AT
3, qarfe gae ¥ afaw &< f@w
2

#71 fae & & s w74 o
ar ;i FE FAT FY FIAAES F 24T
T ¢ gAE Far g v aeEr g 7
ST a9 7792 maarfamga‘rfw
maEwfrr ¥ swdr g | 397 09
ar Sy arg g | S fafer FeaEe §
TR AT ®A 3T &, TOH ITH! A9
T H aH ag A gt g ? I Wy
FTAATEST FA T T Y AT
27 T mam fyy 9w &
fogr #@wm & faa & aFw
FELHIE ? TR T FLAA Y 7S
@ T AT AL € | I I FaAr
WH T W A A W
Wr-—F @i @ 7 qEr @
gafad F7 § 9 @A GfEae &
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[%t o 70 fag)
faa falt afgsr #1 #@ & a1 <
far JmaT & ?

WA WERT . AWAT gIE HY
I TG g fF owge amgw IAR
qrg a3 g€ £

Y Wo @o Tag : wmuer wElew, §
FEAT ARAT g fF ITH ¥ @l wA
T FYE AL E 1 A A A AT 8§,
§ A7 TE § A WY A7 A TG
Afq Y, @ 3 @ 7 /A

# wwaa g fF w33 A
FEAETES H A ey afaer #1 @
F7 # g # fgawawe #faq @
foF THT 77 § 98 q@FT AIFTE T TEH
@ s, Sfw gEE afdr @ wast
qz W& | T FY 98 FIH ISMT
Tifer A7 fAgy & A F) I G
Tifgd | 98 I ALl &1 qang T FY,
afe 73 3@ 4 afrag §, fows 7
A W ST g | ATFH ®1 Z30 O
¥ a7 g, fante, f1f wfs =
& faadt § 1 =g 77 WA 320 Al
97 gry ATF F7dT g, fAaFT1 adan 73
g f& = =it % f=g qfees qam @t
TR g e Tan & fr e &
a7 faryeatsy  dFT a= 57 & )
a7 fgrgea™ AETeAT AET &N AT
2 | W AT g a6 |9 @Ed,
@ gx @ fE 9g Ad-fare 05 2
AAE | G F FHFA T HIEH OF
%I H g% JTaT § | agr 9w gy fAeey
¢, fd sw ey, gfas &7 e
T 2 | g § oz FHIET &6
ITHT TF A A FY A #YT FIT
o1 f a8 g1 gATH FT AlRH 2, T8
HET qArfgsn FT 1

YW AEAA - 4T A H T FA
form far¥z &Y =nfgg ?
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Y Mo wo fag : W A7 {747 9,
@ e & | AfFA F@ 9 AT @
fomdt & 1 @0 W W faw o @
# T 9 A W) s F AW
ST AT # 1 gAfag 5w ST oSy
frefte 291 =feq

¥ AT w ¥ FE WA §
f& a8 97 @i &Y 7o 7, A fF
I A E /7 S 3 F foax qw 3y
¥, 991 99, oF, 99 §G TG
FGI, g7 A 97 AWM TG, | qIA A
T &N A3 7@} ! qetrafedt
¥ qF T A9 © &, afew faam A<
gL ¥ ATH 9 @ F | A 93 A
F 3% & TFT 97 39 ¥ sfagw
1 3 fF T Fgi 13 & o7 s A
FTa fEar g 1 @ i A agw 9
TR &7 77 &, A1 77 fuz 7R &, qme
frag & 1 & sman w7 § 5 qame
T A0 9 A [ W § F9
fagt & =1 JY A0 1 e T

Mr. Speaker: Shri Nath Pai. He
can sit and speak if he so desires.

Shri Nath Pai (Rajapur): I thank
you, Sir, for the kindness that you
have shown to me whenever I rise
to speak. I shall try to keep the
traditions of the House. If I feel
that I cannot, I will sit down and
speak.

12.50 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Confronted by the ruthless exter-
nal foe who has powerful potential
allies in the form of a backward
economy and proverty, il was but ine-
vitable and we had no choice except
to drivert a substantial part of our
scarce precious resources to a bigger
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defence, build up. Because, pledged
as we are to make India prosperous,
our commitment to see that she will
always remain free is a deeper and
a bigger one. I think the Finance
Minister has tried to face this task in
hig own way. I should like to say
here that this perfidy of China has
vitiated and poisoneq the politics of
Asiag and has weakened the voice of
Asia in the counsels of the world,
compelling the nations in this part of
the world to divert the precious
resources which were badly and
urgently needed to rid Asia of the
scourge of poverty. China’s unrelent-
ing expansionism. China’s unfailing
determination to dominate the whole
of Asia has put a spoke in the wheel
of progress of Asia. This is one of
the more evil consequences of its
expansionism. But, we have our own
share of responsibility. Had it not

been for the colossal and incredible .

neglect of our defences, during the
past 10 years, we would not have
been required to undergo the humi-
liation to which we were subjected
in October. Nor we would have
been calleq upon to make this spas-
modic effort which is today demand-
ed of us.

None-the-less, let us first take a
look at the kind of enemy with whom
we are confronted and his economy.
1 shal] briefly make a reference to
China’s  military and  economic
strength, and try to measure up whe-
ther our effort is adequate and
secondly whether it is in the proper
direction. China today has a standing
army of 23 lacs and a reserve force
of 22 lacs and a militia which accord-
ing to the Peoples Daily of 21st May,
1958, which is the Army Day in China,
runs into tens of millions. China
maintains a navy which has a comple-
ment of 30 submarines and 66,000 men
in uniform. She has an Air force of
75,000 men composed of 3000 aircraft,
a large majority of which are M.IGs.
The public security forces are 185,000
and there is a railway force running
into 78,000. This is just a rough esti-
mate of her armed strength. The
Chinese communist regime came in
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possession of arms made in the U.S.A.
valued at about 1700 crores. This-
figure is taken from Fairbanks Ame-
rica and China. Add to this the mas-
sive help both economic and military
that China has received from the
Soviet Union, It was only yesterday
that the Defence Minister told us that
the Chinese are in possession of mis-
siles. The rest of us knew it and as
usual, it is the Government of India
which learns everything a little after
the rest of the nation has learnt it.

We must take into consideration
another fact about China. She:
devotes 4 per cent or more of her
gross national product to her defence-
effort. China’'s economy has been.
growing at a rate which is at least
three times faster than India’s Her
coal production today is 300 million
tons compared with the 6 million tons
of India. Stee]l production of China
is already more than 14 million and
her electricity’ production is three-
times that of India. There is a mas-
sive base of modern economy on
which the superstructure of a mighty
military strength is based.

Let us turn to India. First, we
should tell ourselves this that the
sinews of war are not different from
the sinews of peace and the infra-
structure of defence is not different
from the infra-structure of a deve-
loping economy. We have to ask our-
selves this question: whereas the
effort must be large whether we have
the strength in the economy and whe-
ther the administration is able, what
will be the reply. I am afraid we
have a very strange spectacle that an
anaemic economy has been married
to an emasculated and ematiated:
administration ang the progeny will
not certainly be socialism, but some-
thing very different, one of those
monstrous progenies which come out.

I will be first taking the perform-
ance of our economy. Indian econo-
my in the first year of the Third Five-
Year Plan developed at a pace of 2.1.
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per cent. In the second year, from the
.available date, it seems our rate of
progress was 23 per cent., We stipu-
lated that the rate of growth of our
economy in the Third Five Year Plan
will be on an average between 5 and
6 per cent. The actual perform-
ance is that in two years, we have not
been able to match the rate which we
stipulated, promised to the nation in
.one year.

Let us turn—other Members have
referred and I wll quickly refer—
to agriculture. During the past 10
years we have spent more than
Rs. 2000 crores on irrigation and allied
help to agriculture. What is the per-
formance of our agriculture today?
We find that the production in 1961-62
was less than in 1960-61 ang the
expected production in 1962-63 will
not be higher than that we reacheqd in
1960-61. Agriculture is the basis of
this country’s economy. The surplus
for development was supposed to
come from that and we are expected
to save foreign exchange and be self-
reliant. This has been the perform-
ance of agriculture. Where are you
going to get the strength to sustain
the cconomy with which we will match
‘China in the realm of social service
and in the building up of military
strength.

Let me take up another important
factor, steel which is the basis of in-
dustry. All our dreams of industria-
lisation of India depend upon our-
success 1n rapidly and with energy
fulfilling our schemes for steel pro-
duction. We have stipulated that we
will be producing 7 milions tons at
the end of the Third Plan. Actually,
today, we are in the vicinity of 4 mil-
lion tons which was the target set up
for the end of the Second Plan. That
is what we are achieving today. I
‘have already made a reference to
coal. Coal production in 1962-63 was
‘the target setup for 1960—60 million
‘tons, China multiplied her coal pro-
«duction four times in the First Five
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Year Plan. We took 10 years to in-
crease it by only 70 per cent. This
competition with China, this battle
with China will be fought in every
sphere of our life, It is no use giv-
ing us financial aggregates in numbers
and once again leading the nation into
a false sense, lulling the nation into a
false sense of self-complacency and
security, since these are the financial
aggregates that we are investing,
everything is all r.ght.

I will now take up another aspect of
our economy. Take the very vital
factor of fertilisers. We are produc-
ing today 220,000 tons of nitrogen as
against a target of 800,000 tons which
is stipulated. Take the question of
heavy machinery. Where are we
standing? We have stipulated that
we will be producing heavy machi-
nery of the estimated value of
Rs. 1500 crores at the eng of 1970.
This year’s production is Rs. 300
crores. This is again the infra-struc-
ture, the basis of our economy. We
find here that all the major products
are not marching, bounding. they are
stumbling, limping, going at snail’s
pace. For example heavy foundry
forge, coal mining machinery project
and heavy electricals project: 1 think
we are behind schedule by 3 years.
On what are we going to build our
cconomy? I shall have occasion, I
think, during the Defence budget de-
bate to show what percentage of the
funds that we give for clothing, for
arms, we will have to give for defence
production. which will be directly
linked with the civil production of the
country.

I shall now refer to our effort. We
have seen our agriculture, coal and
steel. I will now turn to another
thing: exports. We promiseq that we
will be exporting about Rs. 1400
crores at the end of 1970. The actual
performance today is Rs 700 crores.
Where are we going to get the foreign
exchange needed? Do we expect to
be continuously spoon-fed by the rest
of the world? That would be inevita-
ble unless we boost up our exports.
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If the economy develops so slow, how
are exports to be built up?

Now, I shall take domestic saving.
We have stipulated that by 1970, we
shall be saving 16 to 17 per cent of
the gross national product. Today,
our savings are in the vicinity of 9
per ccnt.

That is our performance about eco-
nomy. Now I shall turn to our tax
perfomance and tax collection. In a
recent study, Professor Kaldor has
pointed out that the more advanced
countries collect between 25 to 30
per cent of the gross national product.
In India, at the end of the First Five
Year Plan period, we collected 6 per
cent of our gross national product.
At the end of the Second Plan, the
figure reached 10 per cent, and with
the budget of today, we have reached
a respectable figure, I agree of 13 per
cent. An impressive performance!
But let us see the requirements and
let us see the performance of other
countries. Britian, confronted with a
similar situation during the war was
getting 40 per cent by tax effort,
because she wanted to survive and to
win, and that is what a nation has
to do. But I would say that the effort
on the part of the Finance Minister
has been an impressive one. Inade-
quate as it is, it is impressive because
of the past failures, but what is not
impressive today is the receipts that
we are supposed to get from these
sources which again are expected to
bring our tax structure in line with
the requirements of a developing eco-
nomy.

13 hrs.

I shall take a few taxes, for exam-
ple. Shri Morarka has very cogently
said how it is a habit and how it is
the experience in every country that
taxes are evaded, and how difficult it is
to collect them I think that if the cri-
terion of Einstein is to be aplied all
of us are Einstins too because we also
do not know how we are taxed.

2991 (Ai) LSD—4.
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I would like to point this out to him
by taking a few examples. Take
capital tax. I would like to know
from the Treasury benches the number
of assessces in this country. In a
country where the economy is deve-
loping, and where the prices are
rising what is the number of assessees?
In 1957-58, it was 405. Who will
believe this figure? And what was
the tax collecteq by way of the capi-
tal gains tax? It was Rs. 4 lakhs. What
a staggering sum collected by our
revenue collectors! In  1958-59, the
number of assessees was 618. In
1959-60, it was 917. And today, it is,
if I am not wrong, a little more than
1200; it is between 1200 and 1300. Are
these the only people who are liable
to taxation, when we remember and
we know how capital gains have been
made in this country? What has real-
ly happened?

Take another example, namely the
estate duty. Last year, the collection
was Rs. 4 crores. A very interesting
thing, Mr. Deputy-Speaker, this ‘year
also it is expected to be Rs. 4 crores.
I think that this is not economics, bus
this is astrology. I do not know if
those who are liable to this estate duty
have suddenly developeg longevity of

+ life, or I do not know how this figure

of Rs. 4 crores was reached. Perhaps,
they knew the persons with the
necessary amount of property and
also knew who among them were
going to die! This is not my fleld,
but this is the field of astrology, and
I shall not dare to enter it. But I
wag intrigued by this figure given
in the estimates.

Now, I come to income-tax. The
tendency of Government and their
spokesmen and supporters is to pooh-
pooh and say that it is Rs. 145 crores
or so only, and ‘only’ in a country of
this size where the need is so great
for everything, and they are bold
enough to say ‘only Rs 145 crores'.
And they ask ‘After all, what does it
matter today? °’. Now, let us look
at it. First, there ig an under-assess-
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ment, as has been pointed out. to us;
1 did not know those figures before.
But what a staggering figure! A ratio-
mal esiimate says that the under-ass-
essment is of the order of Rs. 240
crores, When Professor Kaldor gave
this figure that on an average India
was missing tax collection from in-
eome-tax sources of the order of
Rs. 150 to 300 crores, we brushed it
aside as the figment of the profes-
sorial imagination. Today, our own
eommittees are telling the same truth,
and even the Finance Minister is be-
ing obliged to accept this.

This is our tax collection effort.
Now, what do we do if somebody
gives us money? The international
development authority gave India a
credit of Rs. 28 crores for building
roads. And you know how badly we
need to develop our road transport
gystem. This loan is the most bene-
ficial and on the easiest terms. They
gave us dollars which we could con-
vert into rupees and use. This is the
most beneficial loan that has been
given. And what has happened?
Out of a loan of Rs. 28 crores, so far,
we have used only Rs. 2} crores. The
World Bank gave Rs. 10 crores for
developing the second loan for the
port of Calcutta. We have used Rs. 50
lakhs, that is, half a crore of rupees.
And what about the credits that the
Soviet Union has made available?
Out of the credit of Rs. 9.52 crores
for the drug project, so far, this coun-
try has used Rs, 1} crores. Out of
the tota] credits from the Soviet
Union, stipulated, obligated to the
tune of Rs. 330 crores, we have used
Rs. 60 crores, which is less than 20
per cent. What a performance! We
Jack the will to tax the sources that
can yield. We lack the vigour to col-
fect from those who can give, and we
lack the energy to spend what others
give us. Indeed, a very impressive
performance on the part of Govern-
ment. We have seen our economyv,
and we have seen our tax collection.
1 shall now briefly turn to another
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thing. But before I do so, while I
am on the tax collections. I would
like to say this on gne or two tax
proposals of the Finance .Minister.
They have failed to collect vigorously,
and they have failed to tax imagina-
tively, and they turn now to small,
pitiable and miserable sources like
Jkerosene tax. Everyb\ly has wcaid
about this, and 1 do not want to wax
eloquent on this. I shall only refer
to a letter which I have received
from a teacher in my constituency.

He says, ‘You have taxei 10 nP
per bottle, but somehow what is 10 nP
per bottle in Delhi, by the time it
travels to the remote villages, gets
translated into 20 nP per bottle’, and
already, they are being asked to pay
20 nP more per bottle. And then,
he adds this story: We were conduct-
ing a literacy class to eradicate illite-
racy from the village: our only source
of light was the lantern. Now, we may
not be able to conduct it, because the
fishermen who live in my village
used to contribute a few pies and they
may not be able to pay it now, and
therefore, we may not have that lan-
tern, and, therefore, the class may
have to be closed down.'. Those
people who sat in the evening by the
side of that lantern had a little hope
in their hearts that they would be
reaching the highest state of man,
namely to be able to read anq write.
But, now, the tax proposal, is to deny
this to them. Indeed, an investment
in progress.

Then, there is this super-profits tax.
I think that it is a very healthv prin-
ciple. 1 have, however, one observa-
tion to make on practical grounds,
regarding this tax, and it is this,
namely that we must see to it that
this tax does not penalise the honest
and the efficient, and secondly the
small industries and the medium in-
dustries. That is absolutely imperative.
Tt is not enough that we give the
authority to the tax collector to allow
or not to allow certain items of
expenditure. We must develop norms



3935 General

of cost accounting in this country, and
this is the plea which we have been
repeatedly making with Government.
Now, it should not be d:fficult to deve-
lop the norms of cost accounting
since we run so many of our own pro-
jects in the public sector in this coun=-
try, and once we have these norms,
the official can go and apply them and
see whether he is being deceived. 1f
not, such a tax, far from bringing the
revenues—it may get us more than
Rs. 25 crores; I have no doubt about
it—may be a shelter for the dishonest,
and an instrument of persecution and
harassment in the hands of the un-
scrupulous and the corrupt official.
So, care will have to be taken.

Having said this, I may also ask
if we are looking for other sources.
Shall we not have the courage in this
emergency to sacrifice some of our
favourite fads? Shri Morarji Desai
is ready to tax tobacco. He is ready
to tax kerosene. I know he will ask:
‘Why should people smoke?’. He is
very austere. Some of us admire his
austerity. But I would like to tell
him, do not try to cast the rest of
India in your own image. The nation
cannot afford more than one Morarji
Desai. We have one, and that is en-
ough. Let the people have a little pan.
Let the nation have its pan and biri,
and let the lanterns burn and let
the chimneys burn in the villages.
That is what we would be asking.

Now, I shall turn to another aspect.
Why do we not have the courage to
sacrifice some of our fads? I have
som.e respect for the idealists who
work in the Bharat Sewak Samaj. I
hope Shri U. N. Dhebar will pardon
me. I have also regard for other
samajists like the khadi people and
what they do for khadi. I am a habi-
tual user of khadi and I love it. But
we cannot go on providing crutches
like that for what does not stand the
test of the requirements of the people,
and itg crutches will have to be taken

away.

And, finally, must we go on in the
face of all the proof that is available,
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even in refusing to have a second look
at prohibition? It needs courage and
honesty to say ‘We made an experi-
ment, and we are all proud that we
had made it. The Constitution was
quite right in giving us a directive,
But we have made an experiment for
so many years. I come from a State
which has the benefit of having had
this prohibition, and I know how
much that State and its administration
and people have suffered from this
kind of impost of prohibition. Let us
have the courage and the honesty to
say that we made an experiment and
we shall see if it is succeeding or not.
But they are shirking this and looking
aside.

.I shall now come to the administra=-
tion, before I wind up.

The moral basis of such fiscal
effort is that there is a matching and
supporting effort at all levels in Gov-
ernment, in terms; of organisation, in
terms of implementation and in terms
of efficiency. Umpteen number com-
mittees have been appointed in the
past to look jnto the question of effi-
ciency and economy in administration
and in plan implementation. The
result of the findingg has been a little
more than zero in terms of concrete
action reflecteq in enhanced efficiency
and improved economy. What is
wrong is this. The functions of the
State, the duties of the State, the
very form of the State, is totally
changed. The State today has become
the principle vehicle for ushering in
the era of a welfare society. But we
sce the spectacle that an administra-
tion which did a  watch-and-ward
duty in accountancy is today required
to look after a welfare state. It is
the same old donkev which, instead
of being obliged to carrv the old cart
of law and order, is todav asked to
carry to drag to pull the modern
chassis on which are loaded such
heavvy commnaditiex like development,
equitable di-tribution and welfare.
No wonder that the donkev does not
much perform; it only keeos kicking
and the chassis remains where it is.
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[Shri Nath Pai]

I am not being disrespectful of our
officialdom, but I am being only objec-
tive about what is happening. Those
of them who are dedicated, those who
do their duty—all plaudits and all
acclaim to them. But we have to take
a closer look. The Auditor-General
only points out visible waste. But the
invisible waste is far greater compar-
ed to the visible waste which he
points out. This invisible waste is
caused by delays in implementation
of programmes, by the upsetting of
schedules and by production forgone.

A few examples. We know—I think
Shri Morarka will not now contradict
me because we have pointed this out
to the House once that everyday’s
delay in commissioning the Rourkela
plant cost the nation Rs. 15 lakhs.
Recently, we saw the dead-hand of
this kind of red-tapism, lack of ima-
gination, this kind of refusal to act
with speed during the emergency itself,
A certain ordnance depot badly needed
machinery which was ordered and
bought, but it could not reach its des-
tination because some officer was ask-
ing the people concerned. Who gave
you the authority to indent this? How
did you exceed your authority? There-
fore, for six long weeks this machi-
nery was lying idle in Delhi when
the enemy was knocking with his
bayonets at the door of our frontiers.

It is estimated that the field rats
destroy foodgrains of the value of
Rs. 16 crores per year. But how much
damage do these rats of inefficiency
do to the vitals of the administration
is not yet fully estimated. It is incal-
culable. We have to take a closer
view of this.

There is this talk about austerity.
Everybody is talking about it. I read
a gpeech by the Prime Minister at
Bhopal yesterday and today I read a
speech he delivered at Raipur, asking
people to tighten belts and lead an
austere life. Very good advice. I
would like to say this: under the pre-
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sent dispensation, it seems austerity
is a commodity mecant purely for
export, export to the slums, t{o the
tenement of the worker and to the hut
and to the cottage of the peasant; it is
a commodity whose import into minis-
terial mansions and into the higher
cchelons of our administration is
strictly banned. I have not seen any-
body so venturesome among them
who has even tried to smuggle a bit of
this quality into their houses. I do not
want to go into this expenditure galore
in the midst of the emergency.
Everybody has referred to it. But I
got a letter in which a constituent
asks: ‘What were they doing with this
Rs. 600 worth of electricity? It is my
two years’ income’. Then he asks:
‘Did they drink’ electricity? How did
they consume so much?

Shri Hanumanthaiya (Bangalore
City): It seemg it includes electricity
consumed by peons, drivers and all
those people.

Shri Hari Vishnu Kamath (Hoshan-
gabad): This is explaining away, not
explaining.

Shri Nath Pai: In caonclusion, we
will have to see that our economy
becomes buoyant, that there is full
employment, that there is no wasted
capacity and that administrative norm
is something like this—this is what °
Riper in his History of the United
States Civil Service has suggested;

“An entirely new type of public
servant came storming into Wa-
shington”.

This was during the New Deal days
and the same is happening in the New
Frontier days—

“young, enthusiastic, idealistic,
able and hard working....”

It was a ‘psychic blood transfusion’
which saved America. Our civil ser=
vice needs a psychic blood transfus-
ion.
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Finally, may 1 make one appeal?
It should: be the unchanging, unfailing
aim of all our efforts, of all our
endeavour, whether fiscal or otherwise,
to defend us to defend our frontiers,
to defend our freedom, to defend our
heritage and to ensure that the jawan
who is standing guard in the Hima-
layas braving the hazards of an incle-
ment weather and an unscrupulous
foe, will not have to worry, that he
will be adequately supplied, adequate-
ly fed, adequately clothed and ade-
quately armed and that he will not
have to worry about those whom he
has left behind, his dear ones, old
parents or the young companion of his
life, that nobody will take away from
the lips of his mother or father the
cup of tea or the biri or the bowl of
rice and nobody will extinguish the
kerosene lamp that burns in his tene-
ment or in his hut. Let us place in
his hands the arms and weapons that
he needs and let us plant in him hope
and faith so that he may succeed and
we may prosper.

Shri P. Venkatasubbaiah (Adoni):
We have been discussing the budget
proposals for the last three days.
Eminent speakers from all sides of
the House have taken part in this
discussion. When I was listening to
Shri P. K. Deo, Deputy Leader of the
Swatantra Party, I felt as though he
was unfolding the Swatantra Party
budget before this House. His speech
consisted of a number of contradic-
tions, of course championing the rights
of the landlords and big industrialists
in the country. He also appeared to
champion the cause of the peasantry
by saying that food production has not
come up because of the land ceiling.
That was the burden of his son, and
I felt that the Swatantra Party which
is championing the cause of the land-
ed gentry in this country is not going
to save us from the Chinese menace.

Coming to the taxes that have been
fmposed, the most contraversial tax
that has been often criticised by the
press and by some important speakers
is the super profits tax. Much has
been said for and against it. But 1
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can only quote the remarks made by
an illustrious predecessor of the pre-
sent Finance Minister, Shri C. D.
Deshmukh. While speaking on the
budget proposals, he said:

“Talk of taxation destroying in-
centive for higher productivity
should be deprecated gnd the en-
trepreneur should regard himself
as a commission agent for national
wealth. A return of 3 per cen
for the intrepreneur on increasing
national wealth was quite a lot”.

This disposes of the argument agains
the imposition of the super profits tax.
I cannot do more than invite atten-
tion to these remarks. Shri Morarka
has also been justifying the way in
which the super profits tax has beem
levied.

In this Budget, the Finance Minister
has budgeted for a defence lay
of Rs. 867 crores in 1963 and increased
the Plan outlay from Rs. 1465 crores
to 1681 crores. Thus, a record total
of over Rs. 2,500 crores has to be rais-
ed by levying new taxes. So, some
of these taxes which have been im-
posed by the Finance Minister are in
consonance with the needs of the
times. Our independence and integ-
rity have been threatened by an un-
scrupulous aggressor. We have also
been threatened by the unfriendly act
of our neighbour, Pakistan, which has
entered into an unholy alliance with
China bartering away our territory.
So, we have to face these two unscru-
pulous enemies. In this background,
any amount of sacrifice or burden will
not be too great for the patriotie
Indian. When the jawan goes to the
front to fight the enemy, to sacrifice
his life, can we not be prepared to
bear more burden of taxation? Indus-
trialists in this country have peen
provided with the umbrella of protec-
tion by Government for the last 15
years. They have been protected from
incentives. Now, if they are called
foreign competition, and given several
upon to sacrifice some of their profits,
it should not be felt that the entire
industry is being killed and that the
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[Shri P. Venkatasubbaiah]

incentive is being taken from them.
So, it is justifiable to levy this super
profits tax.

I have to say only one thing regard-
ing the compulsory saving scheme so
far as agriculturists are concerned.
Agriculturist form the vast majority
in our country, and many of them
have uneconomic holdings. The faci-
lities or the incentives that are being
given by the Government, as I have
said several times, do not reach them.
They are groaning under poverty and
heavy taxation. Already they have
been taxed in several States more than
what they deserve. In my State of
Andhra Pradesh, as per the recent
Budget proposals of the Government,
land revenue has been increased by
200 per cent. Of course, the compul-
gory savings scheme is based on
1959-60. Whatever it is, if they are
asked to pay half of the land revenus,
it will work very hard on them, and
they may not be able to pay this com-
pulsory deposit. So, I would request
the Finance Minister to see if he can
exempt agriculturists paying Rs. 10 or
less of land revenue, as it would go a
long way to alleviate their sufferings.

Much has been said about the levy
on kerosene. I do not want to add
anything, except to request the Fin-

ance Minister to see that this is lessen-

ed,
13.25 hrs,
[DR. SaroJiNt MaHisHI in the Chair]

We have been making strenuous
efforts during the last 15 years to im-
prove the economic conditions of our
people, and we have made much pro-
gress in spite of our shortfalls and
shortcomings, and in spite of the cri-
ticisms that have been levelled most
uncharitably by the Members of the
Opposition often times. But we have
not done much to provide the elemen-
tary fa-il'ty of drinking water supply
to thousands and thousands of our
people in the villages. In my consti-
tuency, for instance, there are 40 to 50
villages consisting of 50,000 to 60,000
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people who do not have the primary,
elementary facility of drinking water.
They have to go miles and miles to
get water, and their lot is most piti-
able in summer. Government has to
come to their rescue by requisitioning
lorries and providing them with drink-
ing water, If after 15 years we can-
not provide even drinking water
of our unfortunate brethren, it is not
a compliment to our welfare schemes.

Then I come to famine prevention
measures. The area affected by famine
in this country is 97,780 square miles,
of which 60 per cent is in Andhra
Pradesh. Andhra Pradesh has the big-
gest famine-affected zone in our coun-
try. Very many representations have
been made, very many requests have
been made in this House by and from
the State Government to give neces-
sary financial assistance to eradicate
famine permanently from our area.
Very recently the Central Government
sanctioned a scheme of Rs. 7 crores
for a pilot project for famine eradica-
tion purposes in that State, but the
most unfortunate thing is that the
State Government have been asked to
spend the money out of their plan
schemes, the Centre has not come up
with any assistance. So, I would re-
quest the Finance Minister to give
this money from the sum of about
Rs. 21 crores allottad by the Planning
Commission for agricultural produc-
tion, so that famine can be eradicated
in Andhra Pradesh.

Then I come to the food production
programme in the country. During the
Third Plan period it is said that an
additional area of land has been
brought under irrigation, but there
has not been any appreciable increase
in productivity, it being only 1:4 per
cent, in spite of so many projects
having been constructed and the ad-
ditional area being brought under irri-
gation. The reason for this seems to
be either defect in our approach so
far as food production is concerned, or
defect in our administrative set-up.
It is often said that there ig lack of
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co-ordination between the State and
the Centnal Governments so far as
food production is concerned. It is an
important item in our development
programme. The Prime Minister often
says that agriculture is the strongest
base for defence purposes and for
making our country self-sufficient. In
spite of vast areas being brought under
irrigation, there has not been appre-
ciable increase in food production in
the country. Productivity has increas-
ed only by 14 per cent. Sometime
back our Prime Minister wrote to the
State Chief Ministers that agricultural
portfolio should be taken over by the
Chief Ministers. But even in my
State which is considered to be the
most important State so far as agri-
cultural production is concerned, the
agriculture portfolio is not in the
hands of even a Cabinet Minister but
a Minister of State. That is the sort
of treatment that is being given to
food production programme in our
country. The additional irrigation
potential created still remains unuti-
lised. Nearly one-fourth of the ad-
ditional irrigation potential created in
this country goes unutilised and it is
said that the beneficiaries are not tak-
ing advantage of it. When we levy
such a charge, we do not look to their
actual problems: lack of credit faci-
lities, economic strength etc. to utilise
the irrigation potential. Instead of
giving them additional facilities, we
have been rutting a betterment levy,
additional surcharge taxation, etc.
making their position very difficult.
Proper steps should be taken in these
directions so that they could utilise
the irrigation potential created in this
country and the food production also
will improve simultaneously.

I shall conclude with this last point:
the regional imbalance created in this
country. There have been persistent
demands from States like mine for
location of industries from the Central
sector. In this respect our State has
been grossly neglected. Out of Rs.
1200 crores set apart for the Central
sector projects a negligible amount of
Rs. 40-50 crores is allotted to Andhra
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Pradesh. Unless there is an all round
development there will not be much
satisfaction, The charge would be
that the other States have been neg-
lected at the cost of influential States.
It will not create a healthy atmophere
in the country. With these remarks,
I conclude that the Finance Minister
has introduced a bold, revolutionary
and imaginative Budget so that we
may fight with courage the Chinese
who have encroached wupon our
motherland,

st wo wio frad (T 8
Tt oY, fa@ @ ¥ ges3-g¥
¥ foq Y soswEw ¥ AgA SQw
feq & <7 & sy § TO slalw
wErfagd & AT g A @
wazy &, 59 Y a<w eqr= 39 gh

# e g f forr ofzfeafaal & €
O a9 T §, § R 3w § feR
farw &1 g fAal #1 A s
¢ A TR gAY S §Fe WA &,
Ig% fag dard & 2 @ fRg
# g WEEl T EwaT FATE | X
T wwed 59 o w3 @ g, wifw
waartadl #1 aw-aeg a5y g fw
8 T9 GFE FT AT AT 6K
@R ¥ FX 1

Ig T9EA & WX Yoy ¥ e
waf owar & & wfafafa @ &1
wifad maaral S 99 & ")
T oger aifgd 91 | fEeg oW
ifaal & grawy ¥ F31)ar ¥ F (F4q1
wraT @, @ aaw $g fuw feafq &
o7 ST & AR T feafa & fod gant
oF J@F A foar 4t :

sz feawatl gyany arfa &
aoafa fgawal gvar arfa @

Y af% g9 ST F F9h & 9 59
g A gEeal g9 ¥ IF T FQ
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[ wo @vo f733N]
A & AR I9 q g9 g9 F fauda
WA FIQ §, aF S0 A I A e
et & 1 dfF ag s }
faa fom  ofvfeafs & ga e w &
A H R OR gH FY SAaT & A9
A X FTH FA AT ATGHaT § A
faiwswt 9 war & @™, S % @
W et wfama 1wl wfqaa
& ag g, W e g, S fF el @
@ 8, A g SR & R awT
A N ¥ A W oawdr @)

™A g e gwsa § a9
§ g T am @ W R F g
TAM G FT qh SART g AR
TN qE@F FTaHE I | ¥ 39 T
¥ gg g Argat g fF s 9= aarg
WR oY WO 39 F aeel § A&
oal & 1 o A9 Y FmA g9
& fora, amaron safsa & fag, @@ =™
w3y 4, S & mw Aracer A X
fFar g1 Fagoma g fF ST em
& grEEEFAr 9 W Sg aF 1T
AT FT T &, 98 AV W0 [ F (&q
MG, AR AT W
T ¥ Y SUIRT FT WO AT, A qW
W ST 99 & fog qa gy afw
7g @ =fed (& 7 (Fa7 3 F
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¥ gfus  aga T 9 wE: 70
¥ o A, foaat (7 § 2 a9 §,
Mewm o g (v 99 Fgag &
qHTE WX A F I W g |
Fl¥g w9 ag 709 T@F F AT
o €, @ FeAE &1 WA AT
TEaT @ )

FIAX F YA F g weT A
o ¥ 99 gw ¥ ¥ agdl a9
grEn FuT €Y (& fgqme gw@rR @«
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¥ wfa 7 A o & a3 g
qg qar agr 4v fF waarar quw
femer, fag ot & wgEe &
STT F AW g AT ST faear
q1, I9 HIW F I3 AW L AN F
T MA@ F NG Ao | am
ST E? WA & wx & afw-
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AT Y ag QAT AR & | FET W@
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g, SA M T@IT F WG
¥ SEAT g0 g9 g aladl &
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- ¥ @A oAy &, afew frdw
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[t wo ave 5]
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Shri S. N. Chaturvedi (Firozabad):
Madam Chairman, this Budget mirrorg
the emergency that has overtaken us
and is a measure of the austerity and
sacrifice that the nation has to under-
go in order to meet it. It was inevit-
able that the country should have a
heavy dose of taxation and the rich
and poor alike be called upon to
share the burden. Whatever mis-
givings one may have about individual
itemg the Finance Minister has tried
his best to distribute the burden as
equitably as possible, An effort of
this size and magnitude was called
for to meet the demand both of de-
fence and development which are in-
terlinked and interdependent.
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The Swatantra Party has an easy
way out. 1 was amazed to hear the
speech of its leader. It will ask our
Anglo-American friends to underwrite
our defence. It criticized us for lack
of preparation when the Chinese at-
tack came and now when we are pre-
paring for it and imposing this burden
on the nation, it is critical of this pre-
paration. It forgets that even our best
friends will not come to our help un-
less they are assured that we are in
earnest about our own defence and
are prepared to make the utmost sac-
rifice for it.

Several question marks hang round
these taxation proposals. Omne ques-
tion is whether the purpose of deve-
lopment will be fulfilled if in raising
the rate of investment and saving con-
sumption has to be reduced so much
that the productive efficiency of the
people suffers and their incentives are
eroded. This applies to taxes on the
necessities of life. On the one hand,
we are trying to raise the living stan-
dards of the people and, on the other,
we are making cuts in their purses
which will not only cause privation
but actual hardship.

The other question is whether im
view of the new taxes the cost push

and demand pull will enable the price °

line to be maintained. This applies
to a number of taxes. Of course, mea-
sures for it have been taken, but it
will be very difficult to maintain the
price line unless very, very strict
action is taken in this matter.

As regards the Super Profits Tax, I
imagine that it will only hurt the
nascent industrial enterprises which
have not accumulated sufficient re-
serves; other companies will still have
sufficient funds left over to raise the
rate of dividend. One doubt which I
have in my mind is whether 6 per cent
dividend will attract equity capital to-
wards new ventures when the ordi-
nary rate for loans in business mar-
kets is about 8 or 9 per cent. This is
one difficulty that this tax may create;
otherwigse, it will yield much more
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than Rs. 25 crores which-have been

budgeted for. I think, the extra earn-

ings can be diverted towards reduc-

ing the burden of taxes on the neces-

sities of life.

The challenge that has been posed
before us by China is not only a mili-
tary challenge but it is also an ideo-
logical challenge. It is a challenge to
our modes of thinking and living. We
have to prove our superiority in both
ways. We have to prove that the wel-
fare and the prosperity of the people
can be better secured by the democra-
tic way of life which respects both
the liberty and the dignity of the indi-
vidual than through regimentation by
a dictatorship in which all rights and
liberties are surrendered to the State.

What therefore, I am concerned with
more is whether our economy is mak-
ing an adequate response. Not only
has there been a shortfall in the
targets of the Second Five Year Plan,
the pace of progress in the first two
years of the Third Plan has also not
by any means been encouraging.

14.15 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Agricultural production ig largely de-
pendent on the vagaries of the mon-
soon. Industrial production has been
hampered by shortages of power,
transport, coal, steel and imported
materials. The rise in per capita
income has been more than offset by
the rise in prices. The working class
consumer price index rose by 24 points
while the per capita income rose only
by 16 points. The problem of unem-
ployment is no nearer solution.

What is it that ails our aconomy?
To my mind waste, inefficiency and
extravagance are built in the five-
tired State that we are trying to build
up in the shape of village panchayats,
block committees, zila parishads, State
legislatures and the Parliament. Far
too much of our time is taken up im
elections and the ill-will they generate
hag made a mockery of any corporate
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life in the villages. The round of elec-
tions, petitions, re-election and peti-
tion goes on interminably and very
little work in done. There is a pre-
mium on talk rather than on work
Panchayats are either dormant or
ridden by factions and maliciously
active, The setting up of these bodies
at all levels has led to a diffusion of
responsibility and if work does not
get done, there is nobody to account
for it.

What is the result? The result is
that the common man does not feel
any sense of security. There ig inse-
curity in the villages and a qualitative
depopulation is going on there.

The same about the administrative
machinery. It is cumbersome, slow-
moving, wasteful and corrupt. It gives
the impression of an old automobile
whose pistons have bacome loose. It
consumes too much of petrol and
mobiloil besides, makes much noise
and emits a good deal of smoke but
develops little traction power. The
wages and salaries of the services and
the commodities consume more than
30 per cent of our revenue budget. In
addition, the illegal levies at every
stage heighten the burden of the com-
mon man. The foremost question,
therefore, is whether this five-tier
structure is at all tenable under con-
ditions of gross overpopulation, chro-
nic poverty, poor illiteracy, excessive
disparities in income and wealth and,
as a sumulative result, the slow build-
up of discipline and character.

The common man feels as helpless
as he ever was, even during the time
of our dependence. We are pursuing
the goal of social justice but, I fear,
even ordinary administrative justice
has gone by the board. How then can
we have that release of mass energy
and enthusiasm that will catapult our
economy from stagnancy into dynam-
ism?

In our schemes the infra-structure
receives too much investment and
direct production not enough. We
emphasise the more spectacular as-
pects of it against less noticeable
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though more lasting and fundamental
improvements.

‘What is this economy in which the
common man is crushed while the
tax evaders and the blackmarketeers
flourish? Where is the incentive for hard
and honest work under these conditions.
I plead that under the stress of emer-
gency we should rationalise this struc=
ture, enforce greater efficiency and in-
tegrity in the administration and
change the present benevolent drift to
determined and purposeful action.
Then only it will be possible for us
to prepare ourselves adequately for
the defence of the country and fulfil
our five-year plans in a manner that
the lot of the common man is improved.

The Deputy Minister in the Minis-
try ot Finance (Shri B. R. Bhagat):
Mr. Deputy Speaker, Sir, this is the
eleventh time that I am listening to
the debates on the budget proposals
of the Finance Minister and having
the honour of intervening and try-
ing to meet some of the points raised
by the hon. members. So, I have
developed some sort of an expert
image of the real attitude of the mem-
bers when they make their expres-
sion of opinion on the budget pro-
posals. -

This year, I have the feeling that
in their hearts they agree and they
passionately feel that the budget that
the Finance Minister hds presented
can be the only budget and they have
no other alternative. Some of ‘the
hon. members have given expression
to this feeling that both for develop-
ment and defence this is the only
budget that could have been prepared
and presented to the House. Even
those members who have tried to
pick holes or attack or criticise have
done so half-heartedly. Ig¢ they have
tried to express vehemently their
notions or criticisms, they havé falter-
ed and become illogical because while
on the one hand they were trying to
say that the country must put up a
strong defence and raise the resour-
ces, on the other hand they were try-
ing to belittle the efforts that have
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been made by the Finance Minister
and the Government. Therefore, my
task in some respects has become easy
because the criticism has neither
been penetrating nor very logical and
it would be my effort to point out
some of the illogicality or illogical
criticism that has been made as well
as some of the inherent fallacies in
some of the general attack and a
pointed attack that has been advanc-
ed.

Now, coming to the smaller points
that some of the hon. members refer-
red to, the first one that I take is the
point about labour—the contribution
to the provident funds. Shrimati
Renu Chakravartty and also the hon.
member opposite, Shri Indrajit Gupta
—he made a very knowledgeable and
informed; speech in this respect, but
he also betrayed a bit of ignorance—
said, “Why is it that you are not rais-
ing the contribution 1o the contri-
butory provident funds?”. In the
other House also, the Members be-
longing to his party raised this point.
He suggesteq that it should be raised
to 8 per cent. As the House is aware,
the Act provides for this and accord-
ing to the legislation that the Parlia-
ment has passed, enquiries have to be
made in respect of each industry be-
before the contribution to the provi-
dent fund is to be raised. We have
completed enquiries in respect of four
industries—cigarettes, ©  engineering,
iron and steel and paper other than
the hand-made paper. In these four
industries, from the 1st January, 1963,
the contribution has been allowed to
be raised to 8 per cent.

Shri Indrajit Gupta (Calcutta South
West): With your permission, Sir, I
may state, this is exactly what I said
that only in respect of four industries
enquiries have been made.

Shri B, R. Bhagat: Enquiries regard-
ing 20 other industries are  being
vigorousiy pursued and very soon,
when the enquiries are completed, the
decision will be taken in this respect.
Already, as the hon. member may be
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knowing, in coal mines, it has been
raised to 8 per cent from 1st October,
1962.

Then, Sir, my hon. friend, Shri A.
P. Jain made a point that the sur-
charge discriminates in favour of the
unearned incomes and he gave a
figure that the new additional sur-
charge works out to Rs. 5119 if it is
wholly earned and Rs. 3981 if it is
wholly unearned. This is true. But
to say that we are discriminating
against the earned income is not cor-
rect because when we say the total
tax liability, the total tax liability at
that particular stage, that is on Rs. 2
lakhs, if it is wholly earned, it is
Rs. 1,42,828 and if it is unearned, it
is much more—it is Rs. 1,53,075. So,
there is no discrimination as such and,
I think, his criticism is misconceived.

Then, Shri Indulal Yajnik said that
the collection on purely personal in-
come has declined between 1957 and
1961. ¥~ wanted to prove that the
whole tax system is becoming regres-
sive and he said, on persona] income
the contribution is going down. This
he has probably quoted from an arti-
cle published by Prof. Gadgil because
the figures are the same. And that
article says—as he himself also said
—that the yield from income tax in-
creased slightly from Rs. 152 crores
in 1956-57 to Rs. 163 crores. That
means to say, the increase is only of
the order of Rs. 11 crores. But there
is a fallacy in this because this ignores
the fact that the entire corporate tax,
as the House is aware, for the last two
years has undergone a revolutionary
change and this figure of Rs. 152
crores, which is quoted, includes in-
come tax on companies profits which
has since been geparated as a result
of the reforms made in the last two
years and, therefore, the figure of to-
day, that is, in 1962-63, which is Rs.
163 crores does not include any tax
on profits of the companies. So, the
comparable figures are not Rs. 152
crores and Rs. 163 crores. 'I'he_eom-
parable figures are Rs. 116 crores
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which exeludes the tax on companies
profits and Rs. 163 crores. Therefore,
the increase is 40 per cent and not 7
per cent which the hon. Member
hag tried to make out. From that
point of view, the contribution can-
not be said to be insignificant.

Then, 1 come to the point raised by
a number of hon. Members and fhis
is about the return on investments in
Government industria] undertakings.
They said that it is very low. This
criticism has been made several times
and we have tried to give a clear
picture. This year, the budget papers
and the explanatory memorandum
have tried to put the whole thing
in the proper perspective. There are
various types of industries: industries
under construction, industries which
are in the pgestation period and the
running industries. To lump them to-
gether and calculate the profit on the
basis of the total investment will not
be correct. Therefore, as the expla-
natory memorandum clearly explains,
actually it should be like this. Out of
the total investment, Rs. 144 crores
are accounted for by undertakings
under constructions. To calculate any
profits over them is not a commercial
practice. Rs. 183 crores only repre-
sents investments in  undertakings
which are running concerns. The net
profits earned by these concerns dur-
ing 1961-62 amounted to Rs. 8.46
crores, giving a return of 462 per
cdent. Of this, only Rs. 1'66 crores ac-
crued to Government, while the bal-
ance was utilised for strengthening
their reserves or for meeting the ex-
pansion programmes. Similarly, there
are other concerns which have made
very large profits—the State Trading
Corporation earned a profit of Rs. 2:02
crores, the Hindustan Machine Tools
Rs, 1:28 crores and then the Hindus-
tan Antibiotics Rs. 77 lakhs. If you
include the other concernms, it is not
true to say that their contribution is
negligible. It is true that the contri-
butions or the resources from these
concerns have not reached the figure
that we expected. That is true. But
the contribution is growing, and with

PHALGUNA 24, 1884 (SAKA) Budget—General 3972

Discussion

the efficiency or the streamlining of
their administration and when all this
construction programme is complete,
the contribution they are going to
make will be the contribution that is
expected of them in the course of the
Third Plan. But to compare the con-
tribution that they are expected to
make at the end of the Third Plan or
at the end of the period with their
contribution today, right at the begin.-
ning is not justified.

A point was made about the slow
utilisation of the external assistance.
One hon. Member, Shri Deo, went so
far as to say that on the one hand
so far as military aid is concerned we
'must go in for massive aid; but so far
as economic aid js concerned he says
that if we utilise all the balance of
externa] assistance we are having,
there is no need to go in for foreign
aid. This is the type of split persona-
lity of the hon. Member or the parti-
cular party to which he belongs, that
so far as defence aid is concerned they
want massive aid but so far as eco-
nomic aid is concerned they do not
want it. But that is not so, as the
position stands.

Some hon. Members said that we
took credit for Rs. 700 crores, that

. is the balance of the Second Plan, and

that at the end of the first year of the
Third Plan the unutilised portion of
external assistance went up to Rs. 830
crores, and in the first nine wmonths
of the second year, that is 1962-63
there is a further authorisation of
Rs. 450 crores, and it is said that if
we utilise it rapidly there is no necd
for further assistance. But this point
is entirely misconceived, because the
very nature of the assistance involv-
ed is such that there is always a time
lag between the authorisation and
the utilisation. Either these aids are.
tied to certain projects: for example,
take the Rourkela plant or the Bhilai
plant. An agreement is signed for the
expansion of the Bhilai programme.
That goes over a period of four to five
years. And once the agreement is
signed, that aid is authorised; the
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amount of the aid is authorised. Now,
it does not say that it would be utilis-
ed immediately; it cannot be utilised.
Therefore, such project-tied aids have
got to go over the period during which
the project is completed. Similarly,
there is a provision that the aid-giving
countries ‘make commitments in
advance. Some of the Russian aids
for various projects have been com-
mitted in advance for the Third Plan
projects. Even in the Second Plan
a particular portion of the aid was
committed for the projects in the
Thirg Plan, and therefore they can
only be utilised when the particular
moment arrives; jt cannot be done be-
fore just because it has been announc-
ed or committed. But now the pro-
cess of utilisation is much more rapid
and the growing bulk of the aid is free
credit. To meet our foreign-exchange
requirements in the coming years
there is no difficulty in utilising the
free credit, non-tied credit, if it is
utilised immediately. There is no
time lag, and therefore the rate of
utilisation of the foreign assistance is
much higher.

For example, in 1961-62, the aid
utilisation amounted to Rs. 248 crores.
In the first nine months of the current
year the utilisation went up to Rs. 229
crores. Therefore, there is an all-out
effort that the utilisation of aid should
be as rapid .as possible, subject to the
various conditions involved in it.

Then Shri Ramanathan Chettiar
made a point that the Hindustan Steel
Limited has made a losg of Rs. 19-47
crores in 1961-62 even though it is
said that the production in all the
three steel plants is going up. It is
true that the Hindustan Steel Limited
shows a loss of Rs. 19-47 crores in its
accounts for the fiscal year 1961-62.
The main reason for this is the large
provision for depreciation which the
company could make for the first time
as a result of the increase in itg in-
come, following increase in production.
For example, they allowed Rs. 27
crores depreciation because of the
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accumulation over the past years; they
had to make this during 1961-62, as
against a provision of Rs. 4:9 crores
for depreciation in the previous year,
that is 1960-61. This is the reason
why the loss is shown. It is a nomi-
nal loss; it is not a resultant be-
cause on the one hand the production
is going up and on the other the losses
are accruing.

In addition, other appropriations
totalling Rs. 1887 crores, mainly con-
sisting of past arrears of depreciation
amounting to Rs. 17'8 crores, was also
provided. This was in addition to
that.

So, actually they had to take back
to their reserve Rs. 27 crores plus
Rs. 19 crores. And it allowance is
made for this, it would be dlear that
the income of the company has im-
proved considerably.

The hon. Member ghould also re-
member that the reference he has
made is to the year 1961-6Z, gince the
completed balance sheet of the com-
pany for the year 1962-63 is not yet
available. But there is a significant
improvement in the company’s jn-
come in 1962-63, and the budget esti-
mates for 1963-64 take a credit for
the recovery of Rs. 17'88 crores from
the Hindustan Steel Limited. This is
by way of interest at 5 per cent on
the consolidated loan given by  the
Government. So this proves that the
company is progressively doing welll
and there is no cause for alarm.

Then it is said, the hon. Member
Shri Yajnik said, that the income of
the common man hag not increased in
the same proportion as the increase in
the direct ang indirect taxation. He
was meaning that the taxes are in-
creasing more and the incomes are not
increasing in that ratio. That is quite
evident, particularly in an economy
which is growing. In an earlier phase
of economy, the backward economy,
the efforts, the contribution made by
the people as a result of the budgetary
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resources,_whether it is taxation or
borrowing or other things, is less. It
is growing. Certainly in the earlier
stages it cannot grow. In a develop-
ing economy the proportion of tax
revenue to the national income has
got to increase, and it is not a sur-
prising factor. But the quantum of
increase that he has given, the rela-
tion, is not correct. Because, he has
included this year’s budget also when
he takes the nationa] income of 1961-
62 on the one hand and the tax effort
of 1963-64 on the other. Sp these two
relations are not correct. And, second-
ly, when he takes the 1961-62 figure
he does not take jt at the 1961-62
prices on which taxes are levied—
taxes are levied at the current prices
—he does not do that; when he takes
that figure he takes it at the 1948-49
prices, at the constant prices. There-
fore, this is not a correct or a scienti-
fc way of correlation. It is like
“heads I win or tails you lose”.
Therefore, if you connect these two
things, the tax revenue as a propor-
1dion of the national income has mov-
ed up from 7'9 per cent in 1956-57 to
11 per cent in 1961-62. The conten-
tion of the hon. Member that the in-
crease in Centre’s direct taxes over
the period 1957-58 to 1963-64 has been
only 75 per cent is not correct. The
increase has been as much as 132 per
cent. In the case of indirect taxes,
the increase, has no doubt been lar-
ger. This is not a phenomenon pecu-
liar only to this country. If we com-
pare with other countries, in Japan
and Burma, for example, indirect
taxes form 119 per cent of the
national income; in  Australia, it is
14'9 per cent, in UK, 16°9 per cent, in
France, it is 22'9 per cent as com-
pared to 6'9 per cent in India in 1961~
62. It has gone up, as I said earlier.
But, as compared to these, the tax
burden in indirect taxes is lower here.

Then, I come to the more general
attack about arrears of income-tax
and the charge that the Government
is indulging in under-estimating of
revenue. Taking the second one first,
that is under-estimating of revenue,

PHALGUNA 24, 1884 (SAKA) Budget—General 3976

Discussion
a point has been made, ] think by
Shri Morarka who very rightly said
that no damage is done by under-
estimating of revenue because it does
not create any problem. I am not
accepting the charge; I am only elabo-
rating the point he made, that even
the Government may err on the side
of caution. Otherwise, if you are
very optimistic about revenues and
ultimately at the end of the year, you
are found short of resources, that will
create a bigger problem for the Gov-
ernment. Government may err on
the side of caution. But, the facts are
different. Since a large number of
Members have made this point, I
would seek the indulgence of the
House to give some facts to show that
there is no conscious effort on the
part of the Government to deliberate-
ly under-estimate the revenue or do
juggling with the figures or whatever
you may call it. It is not that. It is
inherent in the situation. The com-
plexity of the tax system, our pro-
duction, the complexity of the eco-
nomic situation—there are so many
uncertain factors involved in making
the estimate about revenue receipts.
That is inevitable. There is bound to
be some change or some variation at
the end of the year. That is the point
There is no deliberate effort on the
part of the Government to make a
conscious effort to under-estimate the

' revenue. For example, if you take the

figures of the past 6 years, the second
plan period and gne year -of the third
plan, if you either take each year in-
dividually or the period as a whole,
it is not possible to draw the conclu-
sion that the additional taxation
undertaken was in any way uncalled
for or unnecessary. It was said that
if you had correctly estimated the
revenue receipts, you may not have
had to come with a larger dose of
taxation. That was the point made
by another hon. Member. That is
not true. If you look only at the
budget estimates and the actuals, the
impression is likely to be created that
there was an under-estimate. But,
two factors have got to be remember-
ed. It has to be remembered that the
actuals reflect not only the effect of
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the taxation proposals made at the
time of introducing the budget, but
also the changes in the rates made
during the course of the budget. For
example, additional excise quties were
levied from time to time on petroleum
products so as to wipe out the price
differential which would have other-
wise accrued to oil companies. The
House is aware that the Minister for
Oil made those proposals and that
came as a revenue receipt. That was
quite a good amount which could not
have been anticipated.

The second factor is this. The Bud-
get is presented on the 28th of
February. Indirect taxation comes
into effect from the following day.
There is a whole month’s collection
which has to come in. Earlier, when
the Budget proposals are made, we
can only anticipate the revenue for 12
months and not the new taxes impos-
ed in the coming budget. For exam-
ple, if you take this year’s tax pro-
posals, the Budget proposals as pres-
sented by the Finance Minister esti-
mated a revenue deficit of Rs. 22
crores. Indirect taxes tota] about
Rs. 192 crores, leaving aside other taxes
If we take one month’s collection, that
comes to Rs. 16 crores: one-twelfth.

Therefore, the revenue deficit is re- .

duced by Rs. 16 crores. This sum
of Rs. 16 crores, no budget-maker
could anticipate last year, because,
the Finance Minister himself, would
not know in  February, 1962, what
taxes he is going to levy in February
1963. Thi: is an important element.
Because every year, in the last two
or three years, we have been levying
more excises or other taxes  which
we could not have anticipated 12
months in advance. If you take into
account a]l this, what is the dimen-
sion of variation? The dimension of
variation between the estimate of
revenue receipts and actuals is 47
per cent. to be precise or about 5 per
cent. That is not a very big varia-
tion. In some item, there may be a
windfal]l later on and the House may
have that impression. That ¥mpres-
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sion is not correct, if you take an
overall picture and the complexities
due to the nature of our budget pre-
sentation and other factors involved.

All this is about jndirect taxes. Take
income-tax. Continuous efforts in re-
cent years have been made to com-
plete assessment in a large number of
cases from year to year as well as to
enforce advance collections in as many
cases as possible. While these are
very welcome steps in the interests
of revenue, it is not possible to pre-
dicate their effect 12 to 15 monthg in
advance. Even taking all these un-
certain factors into account, the pic-
ture is this. In 1956-57, budget esti-
mates were Rs. 512 crores and the.
atuals Rs. 568 crores. In 1957-58, the
actuals were Rs. 687 crores as against
an estimate of Rs. 651 crores. It is
not always that the revenue is under-
estimated. In 1958-59, the atuals
were less than the estimates by Rs. 17
crores: not more, These variations are
the results of uncertfain factors which
cannot be anticipated, which cannot be
correctly forecast.

There is another thing. When we
levy indirect taxes, we have to go on
a certain summary view of things. We
take a quick look at things. Suppose
we levy an excise duty. For security
reasons, we cannot go into the details
of every industry lest people should
know that we are coming with excise
duties on those industries. Therefore,
we have to go on a summary basis,
and all the information may not be
correct, or complete in certain res-
pects. In the case of indirect taxes,
when we levy an excise, we have to
make g quick estimate. Sometimes we
may go wrong in a particular yeat.
Another factor is our production. If
you see the last 18 years, in one year,
industrial production has gone up by
3 per cent, in another by 12 per cent
or 11 per cent or 7 per cent. We can-
not make an average. It is § per cent
in one year. Industrial production
goes up by 12 per cent in one indus-
try. In the beginning of a year, an
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industry is in the doldrums. In the
midst of the year, there is a spurt in
production. There js a rise of 12 or
15 or 20 per cent, afid our receipts in
excise go up. That is another Impor-
tant uncertain factor. The point re-
mains that these changes occur. It
may be by way of abundant caiition.
But, there is no deliberate effort "to
under-estimate revenue as a measure
to improve resources.

Dr. M. S. Aney (Nagpur): May I
ask one question? What is the mar-
gin that he wants should exist bet-
ween over-rating and under-rating of
revenue? Is there a margin?

Shri B. R. Bhagat; I said 5 per cent;
it is 4'7 per cent. It is not more than
that. I gave figures just now.

Dr. M. S. Aney: I am sorry; I did
not hear.

I come now to the question of the
hardy annual of economy in expendi-
ture. This question is raised from
year to year, and I agree, and I con-
cede that this year it has assumed
added importance. The Finance Min-
ister himself in his budget speech has
said that the need for continuous and
more vigorous efforts in bringing
down the expenditure and in elimina-
ting all waste and in promoting
economy is much more this year.
That is true, and we are at one with
the House in its anxiety to cut down

* all wasteful expenditure. But I want
to plead with the House that we must
have the proper perspective about
what we want to do, and what the
nature of the problem is and how it
is being done. Let there be a com-
plete awareness about it before we
make any criticism about this matter.

First, the mistake is made of con-
fusing civil expenditure, as it is
called, with the administrative
charges, that is, charges on personnel
or pay and allowances and other
things on the administrative services.
But the general civil expenditure in-
cludes a host of many other things
which are very essential.
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I may just give a few examples.
They include social and development
services, public works, servicing of
public debt etc, The more the bor-
rowings for developmental needs
every year, the more the service
charges on public debts also increase.
They are becoming more and more.
Instead of going down, they are going
up, and they have to go up. The
figure is something like Rs 186 crores
or so for this year. Then, there are
the grants to the States towards their
Plan and other schemes. Then, there
is the award on the basis of the Fin-
ance Commi:sion’s recommendations,
under which we have to divert re-
sources. Al] these come under civil
expenditure. Therefore, to confuse
civil expenditure with administrative
charges will be a great mistake. If
we cut down or bring down civil ex-
penditure which  includes service
charges on public debts or the interest
on public debts or other social and
developmental needs, and the trans-
ference of the resources from the
Centre to the States etc., then that
will cut down the Plan itself. There-
fore, this apprehension must be clear-
eq first.

Then, we come to the question of
the administrative services, That is a
moot point. It is in respect of ad-
ministrative services proper that one
could legitimately hope for enforcing
adequate economies,

Hon. Members will notice that as
compared with the original budget
provision of Rs. 70°31 crores, the ad-
ministrative services are expected to
cost Rs. 7639 crores this year and
Rs. 88-28 crores next year. Under
this group head fall other major items
of expentiture like general adminis-
tration, police, external affairs, Audit
and Parliament.

The biggest increase this year has
been under the police. The police
expenditure will exceed the current
year’s original estimate by Rs. 625
crores and for the next year by an-
other Rs, 7-91 crores. AsI explained
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the other day in the House, the net
increase of Rs. 16 crores is accounted
for by Rs. 14 crores in the police ex-
penditure mainly for policing the
border areas for our security, which
the House accepts is inescapable and
very necessary, and Rs, 2 crores for
giving developmental aid to Sikkim
and Bhutan which is also very essen-
tial. Otherwise, there is no increase
in administrative services.

The House knows that since the
emergency, a committee of three
secretaries has been appointed and
they are looking into the matter to
prune all the service personnel. They
have done it, and wherever necessary
they are at it continuously and in a
more vigorous manner. Their a‘'m is
that so far as the class III and class
1V services are concerned, they should
be reduced; that is what they are try-
ing to do; they want to reduce it by
15 per cent. That is their aim and
they are trying to do it. In other
matters also, they are exercising a
strict economy. All building pro-
grammes and others which are un-
necessary and not connected with the
emergency have been stopped, and
very great care is taken in scrutinis-
ing all such proposals not connected
with the emergency.

Shri Narendra Singh Mahida
(Anand): Stationery also?

Shri B. R, Bhagat: The other instru-
ments of economy are also there.
Every department has an economy
committee, Then the Special Reorga-
nisation Unit is there. For a number
of years, we have been trying to set
up these watch-dogs of economy so
that there is a constant effort. We
cannot apply the axe in each Ministry
or in each department or in each sec-
tion, because the problems are differ-
ent, We have to see that everyone
who is there is doing his work to the
best of his capacity, Therefore, over
a period of years we have been trying
to peep into the problem and we have
met with some success. In the light
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of the needs of the emergency we have
proceeded more vigorously and we
are trying to prune all that can be
pruned.

Shri Vishram Prasad (Lalganj):
There will be a cut in the class III
and class IV services?

Shri B. R, Bhagat: As regardg the
secretaries or additional secretaries or
joint secretaries, at the highest level
we go into every case of appointment,
and we sanction only those which we
find to be useful, While it is good
that we must economise, it is also
true that false economy will hamper
progress., False economy will defeat
the very purpose which we are aim-
ing at. So, we have got to look at the
question from that point of view, 1
now come to the question of prices.
A number of hon, Members including
the senior Members have raised this
question. Some have said that
Government have failed to hold the
price-line. Some hon. Members went
so far as to say that it is the moral
obligation of Government to hold the
price-line, but which they have not
fulfilled.

An Hon, Member: Is that not so?

Shri B. R. Bhagat: That is true, and
Government attach very great impor-
tance to the question of holding the
price-line. It is not only in the
present conditions in which we are °*
that it is necessary, but for a number
of years, we have been emphasising
this, and even in the Third Plan, the
emphasig has been put on holding the
price-line, because our experience
during the Second Plan was that over
a period of the Second Plan the prices
went up by 30 per cent, and, there-
fore, our effort has been to stabilise
prices. We have been trying to do so;
particularly in a situation like this
when our defence expenditure is being
expanded, there will be a tendency
towards greater pressure on the
demand, and we have to look to it
from this point of view. The House
is aware that the Planning Minister
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came forward with a scheme, and he
hasg kept the priorities ready so that
in case ot any spurt of prices in a
particular situation he will be able to
deal with it, But let us examine what
the situation ig today.

All sorts of things are said that the
prices are going up and in every sphere.
But it is not true that these rises have
been as a result of the budget propo-
sals only. It is because of certain
historical reasons that the budget
oomes at a time in February when
the slack season is over, and the busy
season begins, So, always the prices
tend to rise, and there has been the
historical phenomenon of a tendency
for the prices to rise after February,
not because of the budget proposals
or anything of that sort but because
of the seasonal factors, Therefore, the
budget proposals of a nature such as
these may tend to add to the prices
in respect of the commodities on which
taxes have been levied. We have
taken ample powers under the Defence
of India Rules to enforce that the
prices are not allowed to rise beyond
a point, beyond the limit of the taxa-
tion that we have imposed, and we
have published what the prices would
"be.

Shri Kashi Ram Gupta: But the
States are also levying taxes on essen-
tial commodities, in the form of sales-
tax, for instance.

. Shri B. R. Bhagat: When we make
the proposals we take all that into
consideration.

The point is that we have taken
ample powers, and it ig our policy
and it is our determination to see
that the prices do not rise beyond the
limit of the tax. I want the House to
appreciate this, Let us have the
proper perspective about prices, If
you see the last two years you will
find that, there has been a stability of
of prices. Apart from that in
regard to foodgrain prices, if you
see the index for the last ten
years, you will find that the foodgrain
prices indices have mnot increased
very much. They are more or less

' previous year
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stabilised, Even in regard to essen-
tial commodities, the prices have been
allowed to rise only in a reasonable
way.

Several hon, Memberg sought to
challenge this statement, They sgaid
that it is the stock argument of the
Planning Commission, the Finance
Ministry or the Government. Butthe
fact remains that the wholesale price
index at present is still no higher
than what it was at the beginning of
the Third Plan, For the week ending
23rd February 1963, the wholesale
price index was 126.2 whereas at the
beginning of the Third Plan, it was
127.5, Hon. Members have referred
to a statement in the Economic Survey
that there was a renewed pressure on
prices and between April and August

1962 the general price level increased

by 6'1 per cent. While this is true,
it is not correct to make a partial
statement of facts and draw infer-
ences therefrom. As I said, the
seasonal factor is important, We take
only a few months when prices are
high and do not take other months
when they go down, After November
1962, there has been a decline in the
price level and the wholesale price
index, which was 130.6 in November
1962, had come down to 125.8 by the
end of the year; in contrast to the
when there was an
increase of 1.7 between the beginning
of the year and the end of February,
the increase during the same period
in 1963 has been somewhat smaller—
only about one point, This increase
is also not 8o much due to prices of
cereals as to the recovery in prices
of raw cotton and raw jute which had
fallen to low levels. In stating
these facts, Government do not want to
create a sense of complacency; as a
matter of fact, Government has no
attitude of complacency about the
prices. But in dealing with this
question, hon, Members should keep
a proper perspective. Holding the
price line dose not necessarily mean
absolute stability of prices. That
never exists, In an economy likg ours
or in any economy anywhere in the
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world where it is growing or whether
it is even developed, there will be
variation in prices—this is very im-
portant to remember—and efforts have
to be made, both fiscal and monetary,
to bring about a suitable correlation
of prices. This is so in a developed
economy, but it is much more so in an
economy like ours which is develop-
ing and where rapid progress is being
made and it is becoming more and
complicateq in the context of agricul-
tural production and industria] pro-
duction. To say that prices should not
rise and will not rise is to admit that
.one does not understand the problem.

Therefore. we must know what is
the meaning of stability of prices.
The only reasonable objective which
a government can keep before itself—
and this Government has kept it—is
to maintain the prices of essential
articles of consumption at levels which
are not too high, considering the in-
comes of the people. Judged by this
standard, it is significant to note that
the index of cereals—-this is a very
important point which I would like
the House to note because it 1s the
poor man's main concern, the people’s
main concern—is 101° 7 showing there_
by that since 1952-53, which is the
base year, that is over a period of the
last so many years, cereal prices have
risen only by 1'7 per cent. I con-
sider it 3 great achievement for the
policy of Government. The index for
rice and jowar is 108, for bajra 111,
for pulses 102 and for wheat and gram
88 (less than the base; it has declined
by 12 per cent).

The index for a several other arti-
cles has gone up much more,

Shri P. Venkatasubbaiah: Prices of
paddy have gone down considerably.

Shri B. R. Bhagat: | am giving the
perspective over a period of many
months, not over a limited period of
a week. The index of edible oils is
samewhat higher. The price of cot-
ton manufactures has gone up. But
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the point to remember is that in
regard to basic consumer goods like
foodgrains, a reasonable stability over
a period of years has been maintained,
In regard to other consumer articles,
the rise over a period of ten years
cannot be considered to be inordinate
in view of the simultaneous increase
which has occurred in the incomes of
the population. That is the conclu-
sion which emerges which I would
ask the House lo appreciate,

Then I come to the last point—
about inequality. Shri Daji and Shri
Kamath referred to it. A pointed
reference was made to it by stating
that 60 per cent of the population live
on less than Rs. 25 g month whereas
10 leading houses in the corporate
sector own 34 per cent of the total
paid up capital. meaning thereby that
inequality is increasing. The hon.
Member has quoted from a report
which is not yet published. He might
have got it from some source. But I
am in a little difficulty because al-
though I have read it privately, I
cannot follow the same standard in
quoting from an unpublisheq docu-
ment or an incomplete document.
They are still at it. But since he has
quoted, it, I would like to say only
this that very characteristically he has
quoted something to suit only his
point of view, that is. pertaining to
the jowest category.

Dr. M. S. Aney: Is the quotation
correct?

Shri B. R. Bhagat: That is what I
am coming to. The lowest 10 per
cent of our people have only 22 nP
per day as their income and the
higest 10 per cent has come to appro-
priate 36 per cent. This is what he
stated, but he has forgotten to quote
the other conclusion of the Commit-
tee. During the last few years, as a
result of developmenta] activities and
the various plans. the top 10 per cent
has benefited. That is true, but I
wouldq take the liberty of quoting
what he has not quoted. I 4o so very
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reluctantly because, as I said, it is
not a published doument. They have
said that the bottom 20 per cent of
the population has also benefited. If
he had quoted this also, the picture
would have been complete. But he
quoted only what suited his own point
of view.

Shri Daji: How
benefited?

much have they

Shri B. R. Bhagat; That is my diffi-
culty. I cannotTake liberty with what
they have said. I will only request
the hon. Member to await the report.
These are only their tentative conclu-
sions. They are analysing correlating
and synthesising data and they will
give their final report.

In an economy like ours, in spite of
the best efforts that we are making
and the various plans we are having
to stimulate a dynamic economic
growth, the fact remains that inequal-
ities are there. But it is not correct
to say that the inequalities will go
on increasing as they seek to argue.
In spite of the fact that the top 10
per cent bracket have benefited, the
poorer section, people in the rural
areas, workers in  industrial areas,
labourers and the farmers have been
benefited. They represent the 20
per cent bottom bracket. Therefore,
the conclusion the hon. Members have
drawn is not correct. It is true—this
is also borne out by the policies for-
mulated by Government in various
plans which are accepted as being in
the right girection—that over a period,
over a number of years, inequality is
bound to decrease. Much of the in-
vestment is in social and educational
needs for increasing the stability of
the general economy, for agricultural
production, for creating a sound indus-
tria] base and so on—all these result-
ing in a more dynamic growth, higher
national income, and higher per capita
income. All this is bound to benmefit
the bottom section of the people,
ultimately breaking the vicious circle
ot poverty, backwardness, more in-
equalities and a regressive economy.
“Thig is bound to happen.
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A point was made about 10 houses
controlling 34 per cent of corporate
shareholding to show that concen-
tration of wealth in the industrial
group has increased. According to
them, the ten leading houses had an
interest of one kind or other in 1951
in 876 companies with a share capital
of Rs. 205 crores. In 1958 in 929
companies with a share capital of
Rs. 297 crores they had some interest.
This shows that concentration of
wealth in particular hands is increas-
ing. That is the arguwment. But that
is not true because they have not
said majority controls, they have
only said some interest one way or
other. Some jnterest or owning some
shares does not mean control of these
companies.

1 might quote from the Reserve
Bank study made some time ago to
show the diversion of ownership in
shares. It does not show concentra-
tion. There may be some increase, but
it does not lead to the conclusion they
have drawn, because that study shows
in the income group up to Rs. 25,000,
23 per cent increase in the share
holders of the corporate sector. The
second income bracket, from Rs. 25,000
to Rs. 1 lakh, shows 40 per cent in-
crease, while the group Rs. 1 Jakh and
above only 117 per cent. This shows
that the shares are more and ‘more
owned not only by the upper middle
class but also by the middle class,
and therefore this is a tendency against
reaction. ] do not draw any absolute
conclusion that there is no need for
any action. Since tfe hon. Member
says there is increase in concentration,
I am only saying that this is a diverse
economy, various factors are at work,
and this is a factor working towards
more democratisation of the corporate
sector, that the industrial ’base’is
widening more and more to the middle
or upper middle class. Our effort
should be, to accelerate this process so
that ultimately by a vigorous eco-
nomic growth, a sound industrial base
and a progressive agriculture, we are
able to break the apiral of inequality
in incomes. ¥From that point of view,
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this Budget and the economic policies
of the Government are in the right
direction, and they will not only sub-
serve rapid development, but also go
towards putting up a strong and effec-
tive apparatus against the enemy.

Shri U. M. Trivedi (Mandsaur): I
will draw the attention of the House
to two sentences used in the speech
of the Finanec Minister, as they are
very important for us to remember
when we discuss this Budget.

Firstly, he said:

“First and foremost, there is the
need to increase production and
accelerate the pace of develop-
ment. The growing claims of
defence and development cannot
be met except on the basis of an
expanding volume of production.
By far the greater part of the
responsibility for increasing pro-
duction rests with the private sec-
tOl';"

I# we remember this, we will find
that much of the criticism that is level-
led against him to the effect that he
wants to drive away the private sec-
tor is not correct. But, if, by inadver-
tance, by the steps that are  being
taken, the result is that the private
sector is somehow or other smothered,
then it is for him to consider whether
those steps are conducive to the well
being of this country.

The gecond sentence, in fact a very
small]l clause, that he uttered was that
He had succeeded in stabilising  the
crisis. Translating it into pure langu-
age, it will mean that he has per-
petuated the crisis. The crisis exists
in our country, and this Budget has
Succeeded in perpetuating it for " all
ttme to come.

The hon. Deputy Minister went to
very great lengths to suggest that they
are not wasting money. He also sug-
gested to us that the investment in the
public sector had been yielding good
results. I do not know from where he
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gets his figures, but I have got figures
from the Explanatory Memorandum
and also from the Public Accounts
Committee Reports for 1962-63, and 1
find that on an investment of Rs.
9,20.42 crores in 43 companies owend
by the Government or more or less
owned by the Government, the yield
is 093 per cent. I do not want to
use the expression “shameless achieve-
ment’, but I say, and I will not re-
frain from saying, that this is not am
achievement of which anybody can be
proud.

We are going to levy super profits
tax making those who are earning
huge profits pay us some tax over and
above the amount of the standard
profits of six per cent. We therefore
virtualy accept the proposition that
each one who invests must be ableto
get a return of six per cent. Why isit
then that we are lacking in sufficient
energy and efficiency to secure this
return this minimum return, on the
investment that we have made in the
public sector? It therefore appears
to me very incongruous that some
friends here should be very quick to
suggest that we must nationalise this
and nationalise that. What is the
effect of the nationalisation that is
there? Has the nationalisation that we
have effected brought us a good re-
turn, or are we going to have more
taxes for the purpose of nationalisation
and again increasing the taxes for the
purpose of nationalisation and bleed
the whole country? That cannot be
the object in view. Therefore, I say
that the remedy that is suggested must
be commensurate with the picture
that we have got and the perspective
that we can perceive of our economic
development.

We have got a picture of the various
investments that we have made in,
apart from the 43 companles, the big
flve corporations which we are runn-
ing and the great monster, the State
Trading Corporation. With all the
monopolies that are available to them,
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the net réturn to the Exchequer is
negligble.

For the ordinary man in the street,
what is more important is not the
economic theories of he various pro-
fessors, but his domestic economy. We
are going to tax kerosene, and various
arguments are advanced why we
should tax it, and tax it to this parti-
cular limit, without for 3 moment rea-
lising what the fate of the poor man
who gets hardly Rs. 100 a month will
be and how many such men there are.

Already we are providing for a
compulsory system of saving for all
those who earn Rs, 125. This morn-
ing I sat down to enumerate the kinds
of people who will come into this
picture. There will be barbers, the
small carpenters, the small black-
smiths, Then there are the masons;
there are the ordinary coolies of the
Delhi railway station some of whom
earn about Rs, 8 a day. There are
the small book-sellers, bidi-walas,
pan-walas, scooter-walas, rehri-walas,
tonga-walas, phut-phut walas all sorts
of people will be bracketed in this..
(An. Hon. Member: Beggars also)
How are we going to assess their in-
come? What is the machinery that we
are go'ng to employ? What expendi-
ture wil] be incurred on this? What
hardship will be imposed on all these
people by having this scheme of com-
pulsory savings? It is a colossal task
that we have undertaken. I am afraid
that instead of getting more money
we will increase corruption. The ins-
pector or whosoever may be appoint-
ed will go and assess somebody’s in-
come. He will say:

Y gL, &Y §4T FATT § | W
% &Tgr A |

It he pays him one rupee, he will put
down his income at Rs. 1,000. How are
the Government'’s coffers going to in-
crease from such a source? It is very

doubtful.

PHALGUNA 24, 1884 (SAKA) Budget—General 3992

Discussion

Then what about the super proflts
tax? On the one hand we are advan-
cing loans; there are certain big cor-
porations like ICI, etc. which give
loans to other companies and we also
advance loans to these corporations.
It is after these loans are repaid that
these companies declare dividends.
Under the present circumstances, what
will happen? There will be no reserves
available and the loans would remain
unpaid. Is it proper economy to levy
a tax of thiz nature? Would it not
have been better, if more tax was
wanted, to utilise our powers to raise
the rate of corporation tax? I find
that there is justification* in saying
that the capital will become shy.
People will not invest for getting just
a six per cent return. Just now the
hon. Deputy Minister, Shri Bhagat
said, that these are small investors;
their investment is greater. It is
these people who will not be able to
get a proper return on their invest-
ments. The smaller units are gene~
rally efficient and they will be hit
harder. The bigger ones which have
built up their reserve fund may not
have to pay so much. Some of them
may even be able to manipulate
things. They will not so much be
affected as those whose income is in-
creasing only because of their effi-
ciency. This aspect may be reviewed
by the hon. Minister. We should not
out of sheer obstinacy, stick to
the point because it has come
out in the Budget. Another ques-
tion crops up here over and
over again. Emphasis is laid on it by
some people here as well as by Gov-
ernment to some extent; huge amounts
of arrears of income-tax, estimated at
Rs. 135 or Rs. 150 or Rs. 170 crores.
I have come across any number of
cases where the assessees appear to
have gone insolvent. Year in and
year out, the income-tax officer
persists to assess even those who have
become insolvents, who have filed
their insolvency petitions and these
notices have reached the income-tax
departments. Yet they are asked to
submit returns. Who is there to fill
up the forms? There is penalty be-
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ecause the form has not been filled up.
1 do not know how this department
works. If these Rs, 135 crores is
made up only of such amounts, God
help us. I do not know whether this
sum represents a true picture. Then
they say there are holes, which we call
leakages. They are not holes; they
are big doors. You can plug the holes
but you cannot close the doors. This
is what is happening about our
revenue.

1 wrote a particularly long letter to
the Railway Minister once that each
sugar factory in U.P. saves not less
than Rs. 1,04,000 in freight on sugar
cane. That is a saving on freight
alone. But that means an extra
quantity of sugarcane which is not
shown in the account books. The
extra sugar cane that is brought in a

surreptifious manner is turned into -

sugar and that sugar is also not shown
in the yeild; consequently, income-
tax is not paid on that, nor are the
excise duties paid. With ordinary
mathematic calculations, I reached the
conclusion that about Rs. 3 crores is
lost on railway freight only in U.P.
That means nearly Rs. 30 crores worth
of sugar escapes excise duties. Over
and above that there is the sales tax.
Why such a thing is not properly
looked into passes my comprehension.
This is not a small loss that we are
suffering. Year in and year out, for
the last ten years we have been saying
these things and we have not yet
found any remedy for it. We have
not understood what type of sabotage
taxes place in Jammu and KXashmir.
Every year one lakh of sleepers just
go away with the floods into Pakistan;
we get not a farthing out of it. Un-
fortunately this year three lakhs of
sleepers were just washed away. Our
railway lines are not working proper-
ly because of lack of sleepers; the
speed of trains has been brought down.
But we are allowing sleepers to be
washed away to Pakistan. The year
before last, we had one big fire at
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Dhilawan and Rs. 1.89 crores worth
sleepers were just burnt.

Mr. Deputy-Speaker: He is not dis-
cussing the Railway Budget.

Shri U. M. Trivedi: I am discus-
sing the leakage of revenue by the
Government and the losses that we
are incurring. It is only on account
of these serious losses that there is
this heavy taxation. If these had
been plugged, probably, it would not
have been so. After all, what is the
Railway? It is alsp yielding to wus
revenue and puts money into our
coffers and we get a proper return on
the Railways on account of the report
of the Railway Convention Com-
mittee,

I will have to take some more
time.

Mr. Deputy-Speaker: Then he may
continue tomorow. We have to take
Private Members’ Business now,

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

FIFTEENTH REPORT

Shri Hem Raj (Kangra): Sir, I beg
to move:

“That this House agrees with
the Fifteenth Report of the Com~
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 13th March, 1963.”

Mr. Deputy-Speaker: The question
is:

‘“That this House agrees with
the Fiftenth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 13th March, 1968.”

The motion was adopted.
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15.30 hrs;

RESOLUTION RE CONCENTRATION
OF ECONOMIC POWER—contd.

Mr. Deputy-Speaker: The House
will now take up further discussion
of the following resolution moved by
Shri Bhagat Jha Azad on the 7th
December, 1962:

“This House is of opinion that
while no efforts should be spared
to strengthen the defence of the
country to fight out the Chinese
aggression, constant vigilahce
should be kept against the possi-
bility of concentration of economic
power and wealth, increase in in-
equality of income and rise .in
prices which may undermine our
resolve of setting up a socialist
society.”

The time allotted is two hours. We
have taken four minutes. One hour
and 56 minutes are left.

Shri M. L. Dwivedi (Hamirpur):
The resolution is very important; it
it all embracing and concerns very
important problems of the day, and
therefore I request that the time
should be increased. This is the de-
sire of so many other Members also.

Mr. Deputy-Speaker: Is that the

desire of the House?
Some Hon. Members: Yes.

Shri Khadilkar {Khed): That is the
unanimous request.

Mr. Deputy-Speaker: Let us see.

Shri Narendra Singh Mahida
(Anand): I do not think that the time
should be increased. There are other
resolutions also and they must be
given a chance.

Mr. Deputy-Speaker: We will con-
tinue and see.

Shri Bhakwat Jha Azad (Bhagal-
pur): Before I commence my speech
on the resolution, I am glad that the
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House, by an overwhelming majority,
has said that this resolution is very
important, with the exception of some
Members of the Swatantra party who
have said that the time for this re-
solution should not be increased. You
know very well that those friends
who are the citadel of reaction in this
country would certainly oppose such
a resolution. But I need not go in
to the details now. In due course I
will prove what they are doing in this
country and how economic power is
being concentrated in the hands of a
few. This resolution itself is self-
explanatorv. The first part of the
resolution says:

“....no efforts should be spared
to strengthen the defence of the
country.”

On that we are all unanimous. But I
would ‘'only show to the House how
there are two tendencies in this coun-
try, and how they are trying to sub-
vert all our efforts not only in the
cause of strengthening the defence of
the country but also in the matter of
economic development, both of which
are inter-related. The most vociferous
the notable ferocity of the non-comba-
tants who are, from the public plat-
forms, shouting that they want a war-
time leadership in this country and
by that way they are trying to create
a situation by which they want to tell
us that in this country, there is no
strong Government or .there is no
strong leadership. That is one of their
planks of attack in the present emer-
gency. The most important point of
theirs is that the Plan should be
scrapped.

The other day, one of the brilliant
men of this country, Shri Babubhai
Chenoy, said that there should be
no super profits tax but there should
be salt tax! Secondly, he advised
that the Planning Commission should
be asked to scrap the entire Plan so
that we can strengthen the defence of
the country very nicely. The pur-
pose for which I have brought this
resolution is this: the resolution says
that we are very much concerned with
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seeing as to how these forces are try-
ing to concentrate, in the name of
emergency, their economic power and
to increase their own concentration of
economic power and wealth.

Shri Narendra Singh Mahida:
Mr, Chenoy is a Congressman.

Shri Bhagwat Jha Azad: But my
hon, friend, Shri Mahida, who is nota
Congressman, was also a Congressman
just before the elections, and he also
held the same views.

Shri Narendra Singh Mahida; I
never had any economic power.

Shri Bhagwat Jha Azad: I would
prefer Shri Mahida to reply and rebut
these facts which are placed before
the House later. Any public speech
as in a seminar will not do here.
Therefore he should wait and have
his chance. I was saying that our diffi-
culty is that on the one hand, they are
saying that they want to support and
strengthen the defence of the country.
They are saying it with one voice:
that it is essential that the economic
fabric of the country should be
strengthened. On the other hand, they
are trying to weaken those things.
Therefore, I have brought this resolu-
tion that in this country, in the name
of the emergency, conditions should
not be created by which economic
power is concentrated in the hands of
a few wealthy persons. The inequal-
ity between  the different income-
groups should not be increased. Those
people should not have the direction
or control of the press, the monopoly
of the press, in their hands so that the
miseries of the poor can increase and
they can have a heyday.

The present budget that has been
introduced makes the position very
clear. Since the past three or four
days we are seeing that the tax bur-
den falls more on those bellias which
are empty; the tax burden is less
an those who are rich citizens in
this country, and yet, shouting is
coming from them. As I said yester-
day, the Chambers of Commerce and
Industry, the millowners, the million-
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aires, the monopoly press controlled
by the super profits tax-walas, are
all shouting in this way and trying
to show that in the emergency all
plans should be scrapped; that there
should be nothing. So much so, that
I am sure that tomorrow and the day
after, the Chambers of Commerce and
Industry in their meeting would want
us to say that the 1956 Industrial
Policy resolution should be revised to
the extent that these things which are
should be revisedq to the extent that
these things which are in the public
sector, which are very much vital for
the country, as the resolution says
very clearly, are given up and those
friends are allowed to evade the public
sector and devour all that is being
done in the interests of the public.

The other day, one 'of those people
asked the Minister of Mines and Fuel
that their capacity should be allow-
ed to increase to 10 million tons in
the matter of oil. At present, it is
six million tons. Very rightly, the
Minister of Mines and Fuel, Shri K. D,
Malviya said that the capacity in the
areas in which they lie is not so much
that they can produce or distribute
more than six million tons. So, on
the one hand, they are shouting very
loudly that they want to support the
war effort; that they want to streng-
then the defence of the country. But,
on the other hand, they are trying to
subvert the entire thing.

The report of the Mahalanobis
Committee has not yet been sent to
us. But I am sure that the conclu-
sions of that committee are very
obvious. What those economists have
said is very clear to us already with
nakeg eyes. I would give some
figures; I would place them before the
House just before our Minister of
Planning. Now the Deputy Minister
of Finance was quoting some figures.
He was telling us that those figures
do not clearly show that there has
been a concerntration of wealth and
economic power in fewer hands. He
was quoting some figures I would
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also like to quote some figures from
the Annual Report on the working and
administration of the Companies Act,
1956. Then we will be able to judge
and see how they are crcating the
concentration of economic power and
wealth and income in fewer hands,
how there is this inequality of wealth
and income created. Let there be at-
least some broad principles according
to which we can judge these things.
For example, one of these criteria
may be the decline in the number of
firms in an industry, especially if
such a decline is accompanied by
rising profits and higher dividends, or
by a decrease in the number of share-
holders; also if complaints of rising
barriers to entry of new firms are
there. Then there may be adverse
movement of per unit costs indicating
non-realisation of technologica! eco-
nomies inherent in the enlargement of
the unit size of production. Lastly,
price-rises are higher than ‘fair selling
prices’, and appropriation of profits,
particularly at the expense of ade-
quate replacement provision or
modernisation. Let us see if in the
present circumstances these things are
there before these big sharks. Let us
see whether it is not a fact that at
the cost of the public the price, which
is not a fair price, is being raised in
this country. Let us see whether it

is a fact or not: whether the number .

of companies is decreasing. On the
other hand, we find that fresh capital
. is increasing. Let us find out whe-
ther it is a fact or not: that the
managing agency is decreasing. It is
being said that their number is dec-
reasing. But is it not a fact that in
this country only three managing
agency houses are controlling much
of the things? Let us find out whe-
ther these facts are true or not. And
then we will be able to come to the

conclusion whether economic power’

is being concentrated in fewer hands,
in spite of all our efforts.

We have promiseq that we shall
give to this country a socialist pattern
of society. We have promised that in
this country efforts will be made to
see that there is no widening of in-
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equality. But what do we find? In
spite of our policies, that gulf is
widening; power is being concentra-
ted in fewer hands. I will give the
figures of new registrations during the
years 1955-56 to 1961-62 among the
private companies. In 1955-56, their
number was 1269 and their authorised
capital was Rs, 8917 lakhs. In
1961-62, there was a small increase in
the number, which rose to 1,415, but
the authorised capital went up to
Rs. 14,567 lakhs. I will now come to
paid-up capital. In 1955-56, the num-
ber of private companies was 20,299
with a paid-up capital of Rs. 333
crores. The number of companies
goes down to 18,758—by about 2000—
but would you like to know how much
the paid-up capital increased? The
paid-up capital increased to Rs. 945
crores, i.e, more than double. What
does this show? Is it not obvious to
the House and to the country that,
there is concentration in the hands of
a very few? I am quoting the figures
from the Government bulletin.

I come to now registrations bet-
ween 1957 and 1962. The number of
private companies in 1957-58 was 896
with an authorised capital of Rs. 4,972
lakhs. In 1961-62, the number went
up to 1,400 no doubt, but the au-
thorised capital went up to Rs. 14,567
lakhs. I come to the number of com-
panies at work between 1957 and 1962.
19,984 was the number in 1957 and
their paid-up capital ‘was Rs. 532
crores. The number again went down
to 18,000, but the paid-up capital
want up to Rs. 945 crores,

These figures will show even to a
blind man how in spite of our policies
and in spite of what we are doing
under the Companies Act, gradually
the smaller ones are being squeezed
out and wealth and economic power
is gradually being concentrated in the
hands of a few. This is in the case
of big persons.

10 selected groups of large compan-
jes had interest of one kind or another
in 876 companies with a total share
capital of Rs. 205 crores. That goes up
in 1958 to Rs. 277 crores dis-
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tributed among 929 companies. Shri
Bhagat says that can be partly true,
but what does he say to the fact that
there has been a tendency towards the
accumulation and concentration of
the means of production? In the
cement industry, it is found that one
major group accounts for 45 per cent
of the total output. Can it be said
that this is false? Is it not correct
that in chemicals, excluding paints
and varnishes the top group accounts
for 23 to 32 per cent of the total out-
put? The greatest concentration, how-
ever, has taken place in the engineer-
ing industries, particularly in mach-
ines ang electric fans. Here the top-
most group accounts for 88 and 51
per cent of the total output respec-
tively. These figures clearly show that
day by day the concentration is in-
creasingly.

Let me come to the common man. Is
it not true that in the case of agri-
cultural labour, the average wage dec-
lined by 10 per cent by 1959, compared
to 1956? Worse still, agricultural
wages seem to be lower in 1959-60
than in 1950-51. There are 60 million
agricultural labourers in India and
their real earnings is going down. Let
the Government sayv it is wrong. It
cannot be wrong.

In the case bf industrial labour, the
real earnings registered will be con-
siderably less. When their . earnings
are going down, what do you find
among the wealthy classes? Let me
give figures about the income distri-
bution. These are very Tevealing.
Taking the monthly pre-tax income in
1955-56, 25 per cent of the population
in this country got under Rs. 10;
Between Rs. 10 and Rs. 19 it was 44
per cent; between Rs. 22 and Rs. 29
it was 17 per cent; Rs. 200 it is only
0.3 per cent. You also find that the
top 1 per cent had 10 per cent bf the
national income after tax. 0.079 per
cent of the top population earned 4.08
per cent of the total national income.
The corresponding percentage in 1953-
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54 was only 3.92. I hope when the
Mahalanobis Report comes, I will not
be very wide off the mark when I
quote these figures. These figures
speak for themselves. It is not that
we are dogmatic; we are not like our
friends to the right saying that this
is not correct and this should not be
allowed to be said. In all walks of
life, they are trying to strangulate.

Let me take, for example, the mono-
poly press. Only one small thing had
been done; they had been called upon
to make some sacrifice for the coun-
try. Let us see how this monopoly
press which reports the parliamen-
tary proceedings misleads the people
in the country. Last time this House
was discussing the Colombo proposals
and I had been to my constituency,
Bhagalpur. The electorate there is
very enlightened. One lawyer friend
of mine asked me, “I find from the
press that the opinion on the accep-
tance of the Colombo proposals was
very evenly divided in the House”
I said, no. But he said, kindly see
the Statesman. I saw the Statesman,
a very responsible paper. On the 24th
January, it quoted 8 speakers, of
whom 4 spoke in support of the pro-
posals and 4 against. But it very con-
veniently missed to mention 10 spea-
kers who supported the proposals an.d
only 1 who opposed them. That is
how they are trying to spread this
information. Another paper is the
Times of India, the greatest sinner.
On the 25th, the Times of India quoted
13 speakers. This will be a very good
privilege motion in the House and I
shall bring it up after some time,
if they continue to do like this. It
quoted 13 speakers, 7 against the
Colombo proposals and 6 for them. But
it conveniently forgot to mention 12
speakers who supported the Colombo
proposals and only one who opposed
it. Thus, in every walk of life, this
monopoly press tries to give the idea
to the country that there is no con-
centration of economic power and no
growing inequality of income..
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I now come to income-tax returns.

Sir, I would say—these figures we
have collected with great pains, others
can easily have the figures to rebut
them—that in respect of income-tax
returns, the share of top one per cent
assessees has fallen from 13 per cent
to 10 per cent. It is said that in this
country income-tax is one measure
through which we are trying to shor-
ten the gulf. It is often said that
here is a leveller which is trying to
shorten the guif. But what do we
find? I again say, Sir, that if the
Malhalanobis Committee’s report comes
to light—Nandaji has promised that
it will come up in another session—
I will not be wide off the mark when
1 say this, that the share of top one
per cent assessees has fallen from 13
per cent to 10 per cent and that of
top two per cent has fallen from 18
per cent to 14 per cent. Therefore,
the topmost small group has actually
increaseq its share.

Now I come to the question of land.
‘What do you find? In respect of land
the figures show that 20 per cent of
the population owned only 0.79 per
cent of the land while the top 20 per
cent owned 69.97 per cent. I would
like to ask Nandaji what happened to
the land measures of the Government?

Nothing has happened. On no front,

are they working We have given
this great pledge to the country that
this widening of the gulf will not be
allowed to be there. But it is happen-
ing just the other way.

We find that gradually the gulf is
increasing in all spheres. In spite of
the promise that the Government gave
to the country that it will try to
decrease this inequality of income, it
has not done it, because had such a
measure been functioning we could
not have seen these heroes of the
Vivian Bose Commission’s report.
These heroes would not have been
there had the Government effective-
ly taken steps to bring about what
they had said. Not only that, there
are still many other big heroes in this
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country whose cases have not been
allowed to come to light.

We know—very often it has been
said in this House as also in the Rajya
Sabha—that the cases of the New
Asiatic Insurance Company and the
Ruby Company have been looked into.
But their reports are not forthcoming.
There also there is the same story,
certain very serious things have been
done. I would mention, for the en-
lightenment of the House, only one or
two things that have been mentioned
in them. Let not the Government
give the reports, but a majority of
persons in this House and also out-
side know what is contained there. I
would like to ask Nandaji, is not the
enquiry made into the working of the
New Asiatic Insurance Company a
proof to show how they are trying to
concentrate their power and how they
are trying to misuse it? I am told
the report has suggested that there
was a regular conspiracy to falsify
books of account systemically and
manipulating profits from year to year
for the purpose of showing a rosy
picture before the shareholders. That
is what the New Asiatic Company,
of which Shri L. N. Birla has been
the Chairman for a long time, is
doing. 1t is also said there:

‘“The company has withdrawn
by manipulating accounts without
disclosing the nature of payment
and used for purposes best known
to the company.”

Nobody knows why you are allowing
this to be done here when you want
everything to be fair and above board.
Let the Government say that what 1
have said is wrong; I would like to
be rebutted. But, Sir, my state-
ments are correct. Let those reports
see the light of day, and along with
the heroes of the Vivian Bose Com-
mission’s report let these heroes also
be brought to book. Let that report
also be allowed to be discussed in this
House.

Sir, as I said we have given a
pledge to the majority of the people
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in this country, those who are bear-
ing the heaviest burden to defend the
honour, the integrity and dignity of
this country, that we will shorten the
gulf of disparity. That should be
once more re-assured in this House
by the Planning Minister and through
him the Government, that they would
do their maximum to see that con-
centration of power in the hands of a
few is not allowed to grow, that in-
equality of income is not allowed to
increase, that prices are not allowed
to be manipulated by these friends in
their own interest and thereby create
more hardship, more burden and more
misery for the poor at the cost of
luxury, at the cost of pleasure and at
the cost of many other things for a
few sections in the society.

Mr., Deputy-Speaker: Resolution
moved:

“This House is of opinion that
while no efforts should be spared
to strengthen the defence of the
country to fight out the Chinese
aggression, constant  vigilance
should be kept against the possi-
bility of concentration of econo-
mic power and wealth, increase
inequality of income and rise in
prices which may undermine our
resolve of setting up a socialist
society.”

There are two amendments. Are
hon. Members ‘moving them?

Shri Ram Sewak Yadav (Bara
Banki): Sir, I beg to move:

That at the end of the Resolution,
the following be added: —

“and with that end in view—

(i) the salaries of Government
servants should not be less
than Rs. 100 and more than
Rs. 1000 per month;

(ii) all the banks and private in-
dustries in the country
should be nationalised; and

(iii) a definite price policy should
be adopted.”
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.Sh.rl P. R. Chakraverti (Dhanbad):
Sir, I beg to move.

That at the end of the Resolution,
the following be added, namely:—

“and a Committee comprising
Members of Parliament be appoin-
ted to keep in touch with the
Planning Commission and have
periodical reviews of positive per-
formances in this regard.”

Mr. Deputy-Speaker: The original
resolution and the amendments are
now before the House. Hon. Mem-
bers who want to participate in this
debate may have five to eight minutes
each.
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Shri P. R. Chakraverti: Sir, the
resolution which has been moved by
my hon, friend Shri Azad has raised
three fundamental questions concen-
tration of economic power and wealth,
increase in inequality of income and
rise in prices. I have pressed through

my amendment to associate with the
attempt which is envisaged in the
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resolution, a committee comprising
Members of Parliament to keep in
touch with the Planning Commission
and have periodical reviews of posi-
tive performances in thig regard,

When last year the question of dis-
parity of income was raised, the
Prime Minister of India immediately
accepted the idea of appointment of a
committee. The other day, in reply
to my question I got the assurance
from the Planning Minister that the
report of the Mahalanobis Committee
is forthcoming and we shall have an
assessment, I will not anticipate its
recommendations, but from the ex-
perience which I have in the consti-
tuency which I represent today, name-
ly, Dhanbad, I am only quoting some
figures,

As you know, my constituency is
the preponderant mining area in
India. The workers have expecta-
tions of Congressmen specially in the
course of elections, we give them
some idea as to how we want to
shape the society. One of the greatest
colliery-owners of India was contest-
ing against me. When I went to the
mining area, I stated, “Here is a prob-
lem that poses before us. Society is
being moulded and in the context of
this there will be a change in the so-
-ia] pattern.” There I found that the
tncome level of the common worker
is very low as compared.to very high
profits realised by the colliery-own-
ers. I said, “I shall try to see that
the inequality is minimised as best
as possible.”

16 hrs.

The Government immediately ap-
pointed a wage board for the coal-
mining industry in response to the
workers’ demand and I, being a mem-
ber of the Board, had again to face
my electorate when I said, “I can re-
commend a rise in your income on
one condition that the increased earn-
ings, that is, the increase in your pay
packet, should not be spent on con-
suming articles which were not desir-
able in the context of the society in
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which you live, namely, on gambling
and wine, On that condition I shall
recommenqd a rise in your wages”.

An interim wage increase was ac-
cepted. But it is really unfortunate
that the moment the interim recom-
mendation giving an increase in
wages comes into effect, we find the
rise in prices simply neutralises what-
ever increase was sought to be given
by the enhancement of their wages.
So, this inequality persists. The way
we go on tackling the prices, we seem
to be running after something which
is moving further and, at the same
time, keeping us following in the
track. There comes the vital question
that this inequality has to be mini-
mised by very rigorous and stern me-
thods.

There is the question of imposition
of taxes. A financial wizard, a very
important dignitary, was telling me
the other day that, during the war
period the contribution of the UK
ang other Western countries needed to
be taken into account to find out as
to what proportion of their income
was taxed leaving none immune from
its imposition. But, there is a defect
in the arithmetical calculations. When
from my income of Rs, 50 a month I
allow a reduction to the extent of 10
per cent, that is, Rs, 5, and my young
and hon. friend, Shri Bhagwat Jha
Azad, with an income of Rs. 5,000,
allows a reduction of 10 per cent, that
is, Rs. 500, it does not necessarily
come to the same amount or propor-
tion of sacrifice which I am made to
undergo. This is a very faulty way
of assessment of the imposition of
the taxes in the form of percentages.
It is not a question of percentage. In
order to pay the tax, I deny my child
one bread or a little milk essential in
daily lives, while Shri Bhagwat Jha
Azag denies himself the luxury of the
American car which he wants to
drive. Obviously, it is a very faulty
system of assessment of taxes on the
calculation of percentages and that is
what is attempted to be done here.
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We must be very careful and vigilant

to see how inequality goes on the in-
creasing.

As has remarkably been pointed out
by Shri Bhagwat Jha Azad, it is quite
likely that the percentage of increase
in income is strictly limiteq to a parti-
f:ular section of our community, that
1s, the favoureq anq the privileged,
while the other people, who had been
denied the requisites of their life for
generations and generations have been
left in the lurch expecting some-
change in the form of life. How far
are we carrying out their expecta-
tions? That is what we have to look
after. Indeed, this Resolution has
pointed out these factors which are
very basic anq which cannot be left
to take of themselves on the plea of
our attempts to develop. Because it
is a developing society, these two
questions, namely, concentration of
economic power and the increase in
the inequality of income, are very
vital. Therefore, we have to be very
careful in understanding the impact
of the imposition of taxes and also
other measures which we are trying
to introduce to set up a better form
of life for the millions of the unpri-
vileged people.

There is also another factor, the
question of the rise in prices and, I
am sure, the Planning Minister is very -
much interesteq in keenly observing
the trends in prices. You know,
when this House was discussing the
question, on other occsaion, as to how
far the prices were going up, there
was an assurance—forthcoming from
the Deputy Finance Minister—that
there was a remarkable achievement
in the last ten years, that the prices
of cereals have not gone up by more
than 2 per cent. It is a very remark-
able achievement. But we must be
careful because the other day, in
reply to my short notice question, the
Government came forward with @&
statement that there has been a very
steep rise in the prices of rice even
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in West' Bengal which is having a
shortfall in the production of Aman
this year. This price also has got its
direct impact on our family budget, I
am sure the Planning Minister will
endorse my suggestion that there
must be an acceptance of the policy
that at a certain level we must be
ready to introduce some form of
rationing, that is, some form of con-
trol on distribution. That is on one
side. On the other side, there should
be some form of price support so far
as the producers are concerned. These
are the two factors, that are essential.
We must have 3 supporting system to
help the producer to carry on his pro-
duction and at the same time we must
ensure that the consumers are assured
of the supply of their essential requi-
sites at a fair price.

These are the factors which have
been mooteq in the resolution and I
would press my amendment so that
the idea of setting up a committee
comprising Members of Parliament to
keep in touch with the Planning
Commission and have periodical re-
views of positive performances in
this regard may be found effective and
purposeful.
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arfs ag #or ot == &%
A T R T8 vwfae @
frag AL QAT & 99 § 9T Y
WIHFR FI AT AT gHIoEmer  fa=i
F1 o=y § 1 '

FAG ¥ GHITATET TATS Y TFAT Y
Ty AT FHE F wee< S yrEd ar
e 9 oy & S Tae 5w anTaTe
F fog oed wY 3 R g9 WA Y
& gaTeraT T fE 99 guTeraTeY 0
AT ag fagma @ v 99 § @ow o9
F1 gAETRT FEd & a1 e § e
g TT GVFIC R AW F7 G X
99 @ T} §T IEH AN IFW & )

BPirawmmacsh awi
TeT 2 &} qrav & FF 99 § A1E TR
gaTa g fear v § 1 & A vy
TR ¥ TG AT AR I F g
fea 7@ wiwet 1 4 gAv § 1 fAT Y
L AT RET S A F A F
WIS F AT g 1 SR AT
T #Y AT # AfeT ;WA ¥
fem & F1 gama 7@ few 5 7€
‘Tl #F g W

q® wrelly wxew o st feifear
W i

oY T AEw arew : H Y fear
T ANT H AW @AW A fagen
5 qaiafa ot § Y f ast aifas
AT F §, AFFA a8 FT a<g F10-
T &1 AT ufErfes A g s
F7QRE W@ AW oW oww @
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[= T faw ar=A]

IAHT AT W gAT | FfFT o aw
FIE WIH 3 FIW FHITETE F) HT
Y 331 &, T TF FIHT I ATQ FaA
ATTATT I FI ) T T, T F127
Tre T § W TN AR gurerareg
F) TTAT F HIT ATT HYFT &, 5qF
qAT AIT TGN WET | 3T S F
q1EaT g I+ ot e awtoae ) A1)
Iord g 1 HY g fear @ fw oS
qTEATE § 37§ OF AV I § wfqs &1
T AGT FT T1fET | & qeETQ A
F) TTEATE F) AT ) FIATE | GA=aTgl
FT AT T g T AR Ifawari #1 F
ar ag 441 gl =1q FIT) JF “FeT 7L
Jar A | gATU A aga fafar &)
qeaTs ot faad & St &) afFa ol &
BT ¥ FASATET § W) ST §IAT AT 57
faer FraT & 1 W fF) ) %0 ®I
PrEAIE & T THE ST AT I A
IFHT AAT 9 A1dT § | foraq &1 T
TEY AT ITY AT F\AT FT 71,
3z Fgrad agt 9% Ifwmd ) 2 )
& gl & AR § 3y faard s
WA AT § 1 (aNe-4e F &Y
q Ffaae d1 91 3797 A FAE A i,
IqF A =0, § 2 Hfzmrgmr g fF
g 9T feay #eax & A farant ®
FeATgl # fFaar T € 1 go Fo
forr 1 g9 93T 37TE 9 € AR /T A
qifaie<) 9gfa #1 gw 759 | T §
a7 fa 1 faerT & @A o w@rg,
IGF1 F) AT § TGV E | §F JA@TRH
F qHA H o Fo AT M gW % @I
FIA & | 97T TT AT HATE 98 TF AT
=& FT 8 | Jo THo To, ifF SITw
qfaTE) 3 ] T I FR ¥ g A%
T F 93 NFTA) aaea1g T 9 weax d,
g TF AT OF FT | FATRT AMfF
qR@TE 3T ], g 9T qF W F: T
AR g | wrefaar § ¢ /I Q. & &7
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HAL R | AT fF gefae & fawst
HEAQ o ¢ ¥ AT u FT waT Y |
AR Rt T AT R a7 ¢ WY Y FT
£ | 9T 2 qUIEEATE &, 39HT WY 39 |
FAIFAR F1 FAL AIATT FAT & A
FHAFT AT F G2 A JRE ANTIT A
T FETQ FAAT) ) qIeag § F1%
arede v g feew, w18 fomn @b
FIAR FL |

oT9ET §) a8 A1 971 fF &t & @
YT gaT & saver fad| w1 A faee
=1fed 1| ITHT ¥ A ofimd 7 FQ@
giggeTHaE gg 2 f& o Fa
7T FT g9 FEY & | FHITAR WA
T FT 3G FTHITITHT GAT I FTAT
fF gaT T2 AT HAT E, A T ATIH
FENTFH 3@ FTF AR @I T A |
fergerA daTTFT a9 ¥ SART HEHTATH
W1 FE AT T AR F| qAEATG
¥ g 9T T HEHA FT HACQ
FAAT AT T {1 fFe) 2w | AR
A ENIT 1 34 BF FT gAT ¥4 A7) A
T Fir Afys agrr sy §

7T 9T worg F1 7 fawar § 7
13 AT AT I A4 &) 1 faea €
IaF qEEN § gEL AR OFT FEA)
79| 73 qaeaTg 4) 9, 99 fad W,
s1aw fgar sma, 48 &1 @ gedar
Fgd & | & gumar g fe gey AT A
FET T FIH TG g wEHAT § | AfHA
T q1 AT AT KT FN T F)
F7aq ) afamd g & 1 g T4E
) #g4 § i e a3 s )
OF TIH q A7 G AW §, DA FT
fame i & mafwn w71 fawrT g §
T A F 7@ & A FED TS
T AT &F AT A 7 A -
Ffeqt B wEwr @ WX &@F Fwar
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F g9 ¥ q ¥ 99, qZ FG qF
AGNT , A F ATAAT ATEATF

& qrANg AWTET AT AR § a9
T2 ¥ fdew = fo g #t
araafaF &1 F 9 FTLEW §, T I
FTTGFAT F) T06 W TR H =fEd |
TR W g afet F1 Fraa & A1 ST
Frgat Wt Tfe?, av gATR S grasAfas
FTTIME & 379 T H g gfee
s wrfed | frame & Qi g s
F FTQT FT AATE | AT T FAT
#A St 37 a%7 qg7 WNE & | 957 W
feafa ag & f& A7 a1z wogt
T 1 ATE TTAT @S gHAT § AT
qF g wfyFfe a3 g arg g r
TF §ar § 1 gafa A 37 36 &
TEAT g1, IT ¥ Y AfYFTA 39 F138@™
¥ w0 &7 & 1yt 97 wigFTQaw
33 MT M AFE K W & | TR
FATSTETE) FI@ET ¥ NI & 0 F7
T gl, 399 AT F9 3V, ST ATV
ITAFAT HIT GIIEAIT FCH 1K F7 A
g at wifgT 99 sweEE § 6%
AR § AT qq g q | d9
gradfaF &7 § FreEm ¥ A7 o
&7 F FIW@H 7 F15 wa T @
ST | ST § AT I GIATE, T8
‘9z T &, 7 AT gaRTAw wET A
AT AT AT ZF 7 Foear S ) € |
o IFF AT A G a0

ot a@ ¥ # faqeT s "
g f i =Tt agt 9% waTy ATt
¥ g T & 3% Wi 9T o F
faga A & | food ¥ Tafes #r
AT FAAT & | I TTHTL T &
g W HAT St IF wfew & 0w g
Y YT AW ¥ gt @ dfww o A7
ag a1 AT X faadt & 1 ag & et
&7 FT AL |
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IYTEAR WEAW | F AAAY T
TH FL |

oY Qv | (FEEAT) : Q¥ AEA-
qur fawg & fa @Y saver wwg faen
arfgd |

IR WENTT : AT TG 31 AFATE |

oY TR §A% AT ¢ §HI FISAT
AT oY gEET Y § | gEeEE W E
|19 AT A7 9% I I AT § AT
F § 9T a21 famEg § | N gaE
FHTST SF SCTAT T HGT a1 G &
feqeraf a1 wgr e gan & 9w H oA
ag & 1 d I A g A g §
g W T &1 97 7 & fagee s S
g & 3 fafeam am Afq smd =7
farlt &1 st 9t & qw fAfea
< T ® AT A7 FTHSHT $7 649 @ |
FIX AIOT & I TFA AT AGY § 1 AT
T AFET A7 e Y F gfeewor §
T &Y weae & i I A A TRy E
I faarn & fog w15 game @) fay
& o &« ffeaa goma fA g SR
Fgr & o IO /I s ag wWr
# 799 ggwd § | 9 qfE W g
afr A Wi &Y OF §Y gl ¥ gEA |t
WY & U STHET e AE T & |
TOHT FICT JG I OFaT & (HSqa@ &
0T WF AT A § AT g7 qfER AR
FoETd Al {Aafaat & g § oFT
W Famamgfrardw ™
gare #3 fa7 & 99 W WY R
qUA FX T I FT HEAT g1 GaT €
oIS TEfF AT HF AT G & A
¥Y FAT SAAT FT §H FREANT v
TS FT TN Ay & A W AT I
17 3 gAEl F1 Fraifaa Ay gry
HIT STC QT frr T &Y @ A A
HITATKT T F T AT AT BT QG
AT FT H{T TR F 7 /K I9 A}
CRUR I (O o)
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[=r = daw aga)

AT JEE wEed ¥ fAqga g F
TG AT T GO ) EFR I 9T
T & qTd WO YEqE 9T FAH G
Fqifs 37 If99 ®0 T ¥ Fr5 QT
Ffgar Teaq A & a AT WT @i
t 5 =4 arfaw 7 3 fomr o

Shri K. C. Sharma (Sardhana): I
support the resolution. There is a
process in history which is called
mimesis. If this process of mimesis
goes to the past then the society is
static and stagnant and it goes to decay
and becomes insignificant in the his-
torical process of the world. On the
other hand, if it goes to the future,
the society becomes dynamic, pro-
gressive and makes rapid strides to-
wards greatness. India stands at the
dividing line and has to decide whe-
ther to go to the past or to look to
the future.

16.18 hrs.
[SeErt THIRUMALA Rao in the Chair]

It is a sad commentary that we find
in our country today. About a year
ago, before the elections, I looked into
the speeches, programmes and the
propaganda and the most salient
things significantly broadcast from
every corner of the country was that
India was great, united and undivid-
ed. Very little was said about what
India is going to be tomorrow.

The time has come now when we
should look in the context of the
present emergency, and the change
that the social structure requires and
the thinking requires. Taking the
present emergency into consideration,
I beg to submit that the time is past
when the brave Rajput would fight
for his country, with thig thought in
his mind that his mother has told him
‘Make your mother’s milk resplen-
dent; it is the country where your
forefathers’ bones are buried very
deep. Fight for it. Come with the
shield, or be on the shield. Those
brave days have gone. The modern
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soldier looks not to the lump of earth, .
not to the holy waters of the Ganges,
nor to the broken stones of the Hima-
layas, but he considers his own status,
his own dignity, and the place of his
people in the country for which he
is going to fight. Do we ex-
pect him to fight as a slave
of the people who only yesterday
could ask his father ‘If instead of a
son, you had three daughters, you
would have paid my interest and the
loan?’ Such a thing is impossible
now.

So I beg to submit that the time
has come when we should do away
with the rapacity of the rich, the
tyranny of feudalism of the feud‘als
lords and the tryranny and oppression
which the young soldier was suffering.
Everyone should now be made to feel
that there is a change for the better,
scope for the fullest growth which
means universal education, full em-
ployment and the opportunity ?or
realisation of the possibilities of life.

How to do this is a difficult propo-
sition. We have what is called a
mixed economy. This is a set of eco-
nomic principles which have been
accepted by economic scienusts‘ as
the right ones. We allow the private
sector to work and develop and to
make money. We also take in certain
jmportant sectors of development and
production in the public sector. .M'y
respectful submission is, whe'fher it is
the private sector or the public sector,
no one should under the law, much
more so in public morality, be autho-
riseq to have profits th}'ough :che
labour of a slave. If a big industrial-
jst making millions of profit does not
provide for good housing, does not
provide for the education of the
children of labourers and does not
provide ordinary sanitary facilities, he
is a criminal. You do not allow a
thief to build castles on the profits of
his crime. T submit with all the force
at my command that anybody v'vl'u? does
not provide the minimum facilities for
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the necessities of education, sanitation,
housing ete, for his labour is no better
than a thief. He is a criminal against
society. It is no logic to say that in
the Constitution we have provided for
the freedom to trade and commerce,
to have industries and so on. That
freedom is there under certain human
conditions alone and on no other.

Therefore, the time has come when
a very strong and dynamic view of the
thing has to be taken and the old,
stagnant sector has to be done away
with; With these words, I support the
Resolution.

Shri Kashi Ram Gupta: Chairman
Sir, sometimes I have also to speak
in English because as my friends from
the Hindi-speaking area say when
they speak in English so that they
want to give importance to Members
from the South, I also want to share
my thoughts with them, To my mind,
the present taxation policy cannot
bring in the desired effects. If at all
we want to speed up matters, merely
having a limit on incomes will not do;
there should be a limit on assets as
well.

A little while ago, my hon. friend
Shri Tantia was saying that a man
having Rs. 30 lakhs assets and an in-
come of Rs. 2 lakhs will have to pay
a tax of Rs. 2,12,000. If we allow
even Rs. 38,000 for his expenses, it
means he will be diminishing his as-
sets only at the rate of Rs. 50,009 a
year and it will take 60 years to bring
the assets to the lowest level

The whole position is that we are
neither following the pattern of eco-
nomy prevailing in America, nor that
prevailing in Russia. Nor are we
having a phased programme of some
years. That is the main difficulty.

There are four sectors—the private
sector in the form of the corporate
sector, the private sector in the form
of individuals and registered firms,
the private sector in the form of co-
operatives and the. public sector, Be-
sides, there is the Government ma-

chinery itself.
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So far as Government machinery is
concerned, my hon. friend Shri Yadav
has already said that the ratio bet-
Wween the minimum and the maximum
should be 1:10, and the minimum
should be Rs. 100. I fail to understand
why this ratio cannot be maintained
without loss of efficiency. Actually
§peaking, the present method of liv-
Ing has a great influence on all these
t‘h.l'ngs. We have been accustomed to
living in bungalows, having refrige-
rators, air-conditioning and all these
thJ:ngs, and so we fee] it difficult to
bring down the ratio and expenses.
So, unless anq until the Ministers
themselves set an example by leaving
these houses and have such flats
where they can live in a very simple
way, and unless and yntil the same
thing is done by the big officers, we
cannot have the fulfilment of our
dreams. Once they take to it, others
also will follow, even the business
magnates wil] follow. So, unless and
until there is a proper co-ordinated
programme to have first a limit on
assets and then a limit on incomes in
a phaseq way, our objective cannot
be achieved.

The most essential thing is that the
lowest incomc group must be raised
first. Unless we raise them, there
will be no yse bringing down the in-
come of the higher groups. Our suc-
cess depends on how speedily we do
it.

The community projects, for exam-
ple, have failed because they have
not been able to do anything for the
Jowest income group. This is the
plain fact accepteq even in the Eva-
luation Committee Reports on Com-
munity Projects, and the problem of
not increasing the yield of agricultu-
ral produce is the main cause behind
all these things. We are not able to
increase because all our reforms are
transitional and people have lost all
faith in security over their land. If
we go into details, we will find that
so much loss in the villages is due to
all these things, and due to politics
coming into the zila parishads and
panchayat samitis.
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[Shri Kashi Ram Gupta]

We have formed the zila parishads
and panchayat samitis mainly for
development, for increased produc-
tion, but it has resulted in fighting
with each other in the name of poli-
tics. Sometimes they say the Con-
gress is in power, sometimes they say
the Communists are in power. What
has the Congress or Communists to
do with this? So, actually speaking
we who proclaim that we believe in
democracy are not believing in it. We
believe in power politics. So,
unless and until we remove
this, we cannot remove the disparities.
We can only talk of a socialist pat-
tern of society, but cannot evolve it.
So, we should leave the slogan totally
and either go with the Swantantrites
saying we should have plain thinking
Or we must be very clear in our
concept and working that it cannot be
done unless and until we have a co-
ordinated programme for all the
sectors along with the Government
machinery. That cannot be done un-
less and until the party in power cor-
rects itself, its organisation and its
working. This party says one thing
and does quite the opposite. This has
been clear by the speeches of the
people here on the Budget., These
very people who say that there should
be socialist pattern of society criticise
the Budget in a way in which they
ought not to.

ofY s e (@TeRTST) - ATafR
qge & »ff AOTEd AT A9 /T AN
Ty YR FT ERA § TN F@T E,
TR AT AT T TR frgew ¥
ST UF FAMGET 9 EF & AR q9E
IAFI AYAT TEATT 99 A4 F fq@m
SFear s wr A

@ ¥ ofgw fr & 397 wema W T
Fg & At 7 ofr 71 e o
fae ¥ o7 ¥ mww Y W faem
HEAT § | 9T I FOAAT FG I T
w1 39 fawfad ¥ #grar anfr ofr &1
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st oY faar ST a1 fr gw AW H
TH TS FEH 46 7R T A& &
faT @ Y @A A, F99 FT HyaEqT
T TR | qETEHT T A TES @F
F71 41 f5 & qt a7 g g o 5
T 3 FT wgafa AL F = wT |
# ag wvar g fF & g o1 T AW 9w
q9Y IGT FY T AW F 99T AT I9
qg fo1r F74 @ Sa  wrer qEw A
T ST F q18 47 77 g | F Ay wo
ST F7 e 3 T framr =me g
fo forr a9 37 21 &1 wroEY 727 fueAt
4t I T3 39 3 § TG A1 wH{ H
¢ HIT g 90 FT HeAL AT A AT T8
ag FX ¢ AT 30 AT §

AT Aq S ST QI HAY
(oY =) : Te fomm 91 A w9
foqar g mr & 7

o fasw swE B L AR {20
AT 1 oy ag #7 ¢ AT IR0 AR )
o Ffed fa gay T &

T FEd & fr g 3 ¥ smverardy
TATS HT T FIAT FEd § | ALFA
o UF T A AT fawr W g,
HEAT FN7 TALET T QT 7R § AT GO
qTH AN wEAl § Y€ R & | | sy
FIIHT GHISETRT FAS qae T § !
TF T AN A7 W@ © & S 99
FILT T @A FT G T AL A
AW A ¥ MY gard seNl ¥ 9«
@ E | FT & HTTHT FHTAATSY T
SraeqT § 7 OF a< QM Ay gy AT
A9 s F fog 7Y e AT gEd
g fafaeet & Jwwt & 9t aF |t 7%
qi= qi=r /Y 7 fasret St 8 | 4T a5y
FHTSETEY GATST qae4qT § ? UF a6
s5T T &1 7 q g9 T faear @
A% T T ITF ATET FY o ¥IX
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T UE g & FT o 8 99 0%
qoET & qiF T4 g1 7 THAT F &7
& 59 g | IITET wI a=41 & fAg
9 7 FIS FT QTS FT AT g1 FT
TEAT | F4T J&T ATTRT qHITET T IS
eqaeqT 7

o9 Fga & & 3099 3797 T9Y
affT ag 7€ Fg ? Ig I9F 9w 0
o= gra § Gar & o7 % 9% F7 o
T F7 AT FY FSTHG Fr AT WE
o« fFarT & wed & W q@F F1 qQ
FEY AT & a1 g gfam e qery
g 5 @@ ®Y wygw @@y @i, SfET
e Y 1 AYAT TodT AT TAT TSAT
g w gEF wa fau fagt #7199,
FqeT, ga1, 0, Gfae agit @Rl
qedt § | fom oY sow S qww
3 wfuwa frawt S S & age
giT | framt ¥ oF g g7 g
f& § a8 a8 qawe fafaeed o)
Tl ¥ FA0 § O I artE qg
T ZEE F I qF (6 [FEE 9T
qgT 3979 W g | fFeel ¥ ow oww
TE HT F7E HOAT FeaT TEY § AT IR
IS FTTH ETOW W GgET @ | 4
7g wEY Y & 5w W A qF awr &

. foY AT o MT Qo TR FFH
97 48 91 781 & {5 39 2w | o Nfawg
¥ ofaw & am § o wmae
WA TAFH FT AT F qOACE | G
3® T F1 fawwan § wY sy gy
S FT WUAT FE@T NQ & HR
R & fF fawwar a9 &Y o s A
I @ AT g At F fg A,
W:W:@WW,&TW#\'{
fafear &1 s @1, &t w9+
FraT T 5 @ w wrwr & e
g & AT A o7 wE | qfEA
Y T AH SATH 7 T q9 o 5w

Economic Power

F1 AR R Q@ & Ao e Y fa 47
¥ T #3012 Tyar 2 faar o) 39 WIw
F1 (Y 9T 39T F fqT T faaT
TR g9 F g wAEfa @@ Ooar
R W GHIGEATET GHIE SqaeqT T
AR W &Y T @ AR T G F
| auad g1 9, Afe Sar &Y a9
¥ ot adY &1 @3 | 9w aF W
ST Tofafaat 3 g @ AT T S
AT AIZ § FIAT IS G, T TF
o faaar o =g fF @ & awE &
S, qE ALY g1 FFAT | qEIY AT AW,
g q 9w g1, ¢ gF a1 {Xoo g,
o T WY § HA G F a9 9T g
ST F1TT aHAS &, A T TF HqA
IAFT I AW WA W SAFT WA
JEAT W, T9 OF 20 § U AGH
o7 gFAr |

AR F gw X Fgar g
Y WFEd A7 AR J T AT
§ 7 agd w=gr § WL THH! 9@ g
=g |

&Y qo ®Wro fga@ : awwfa &,
& =Y 3Tt AT AT F GheT FT gaq
¥ @ F@ g G IFEH qGT X
gerg wega fear &0

+fY syrTEd AT AR Y T A g F
ogi qT qiaedr & F17 § et TH T Ay
FHY T HT A AT A T T FT FHAT
w3 ¥ g g ST F Iy R o,
agt I aF AT AT v 5w
T ¥ =Yt @ o o afaw afe
Fg Sgl < Ffxa T 1 afew oar §
faafea &1 | 99 FT TF g TFAFT
T g1 | wEE & St fawwarg & st
T fFar o ST agdt gE el
FY TFHT 013 | |19 &Y IT0T FAT AR §
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['ﬂ'ﬂ'o dTo Fﬂi@f]
f& a1 e @ gRTSEY &= FEw
F T W A 9 qaF § aweq faar
I AT, AT FHAT G T O |

aamafa Y, & Igr 39 ava #Y TGy
TR ¥ awman § f5 g a@R &
A iR aIg e
BN FeUAT § @ I F qER &
T 72 A TF G g9 8N
&1 &, dfFT & J|ar § 5 g
fg Afaat § 9 IR TR #
Y AL AT § | KT8 AL FATE
T & ITEIT AT AR/AT | AT
% qg Fgar § fF @ wfeq & qe=ma
TaT AR g M AT Qe § g g€ A3
et afer @t T 1 gw T
ey fota o1 9w dfqam 3 v gw @9
F1 29 & guTA waEe IAfq ¥ fag &
AR T w7 & fau 999 a9 A%
gaT aifeafas &, 997 A9 48 &)
@ ¢ fF " #1 adat 38 fae @ g,
IfFT AR A AN @ LT

% A q1eq AT at aat
F AFT T § |

=Y Ho &To fyaat : 7 a1 & =g
@1 g i 7/l A1 7y 3z @ AR
faywaT g W@ & 1 79 33exT F fag
TFEaTEl H1 & S(1fed | gL A ° e
T, St f5F A aver #7 Yo wfT T
AT FT TR 8, | AT I o
arfes daw fasar &, afeq o
FAAT F HTIR 9T FIW F FT qr€@m
F@ § A I fomr ot F I
FAHIA AW §, ITF! qAEdTe a1 A1
BATR A § WY FU4L & | a7 gATSAE
FTEAMFAE AT ! A A FE AR
AT A AR AR TEFRE
o fraz fora e g Y siferrar
Fga =0 w1 feaife fFr o,
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afeT o T ¥ gaTG GTHTT A
I AFE & FT G | o9 I§ &
g WY afasaw da= fraifa adf
4, ¥ fagaad agd & STay, FEm
& w17 fF g FTI07 W F FEw
T a8 ® & 91 fF Faq woar €
feq 2@a & w17 37 & o1 1A, fda,
AT AT fawnar g&q @wr & SE)
SgTs 3GAT 6T AGH HW | T HT
gy fe g # A s a1 |
g1 e F g AFTTF T F1 AHA)
TgrE 91 E) & FfF amer st
e fFf TH1T & N T8 g &
fafrmads MW qa737EF ==
et § FTH T a1 Wi fweAi Fmw
FWAE A fACH ITE 139 %
3t & fog oF it fawifa argd
& ga% 77 33 741 fear swgw Sfea
7% far ot afqee wage & =fe
Fd ¥ @ 30 & S w9wgA Fi
fauife adf #1 3 1 fafarw a5t e
¥ ufidea™ J99 ¥ fau faraaw
Tagd #1 w1 AT fraa afi A g
J1;07 FATY H T 7 S & 99 F aR
# #r¢ faar 7 F 9 { afww 9
TE F AW SATIT ATHA 31T &, ATT HT
g # 7o 39T ST AT Ty
Srar g @ed « sfafafy o Sraeg ¥ -
o 7 AEN F AR AT FE
gt z@ am w1 § B oy sfeew
<l & wrards @ qe) of) wiww @i &
gafae 3 @ N T ST F9 &
N FEE F AT T T T § AR
TH AE ¥ F Ifwa w9 & 1 39
W H co—cY KEI) AT FfeF gl
# gad) 2, faa% fF AT g ag axF
Fad) 2, faa o7 fa qrar arimeTT fiT
g otz Y f AT ' @R § AR
foraa f a9 T2 g0 & T gifas
# o), 3 a@ AT wIA § )
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oy 2y ff ms #ar w1 @
fF gl & 1 TR FAE AT QG
¥ a7 ® a1 ) ¥ F7 ¥ fagar
3aFt faa AT & gwE w4 ema
& T W FTLAEAT Afy § 9 F&
FHT %7 & | X Ffy F17 F WA
i fwq) safaq &1 30 Tom wifes
717 1) AT 78 safa AT H A
ifs FTF ATAA F So I s0-5Y
T AT FAT FFAT § | qg Fawward
o1 I 7 ag ) § foan fw oA
T qF gw A @ ar @ E L wQ
FAT a8 & o FEF1T g F A1 A
AT ®T TG F qgeT F @M g€
T & ark fagra w17 F3 @ AR
T 1 FAT T AT 37 AT
RIEAT TZTT TATA T HI7 €277 A8 X
<E & | 39 TEATT FT 4EA I 4G &
f za Paamaral #1 g7 g7 FX

za% #fafva wma #1 ag 1 3
At =Jifer fe ms gwvdl 77 7R
AT F) AT ATEATT G 7T FI7 FT
FATA ZT7AA £ | ATLT F) FTFAT F
<A F7A F Py afs 77 frar & a1 g
F A FR AT AITT AZET & AN
FET FIT AR F AIY JAT | qTQ
FILHATZ ZETF) FATTF FILE | Z0T
FITH A AT TFT AT 7E) & 59 A A
2FIAT ¥ AT AT ATAT F) TAAT FAY
afiF g faq a qrar M |

qwmafa AgEa : AANT 7T T
AT FI |

=Y qo oo faady : & uF fygaz &
oeg Y A 7 AT § 0

STgi aF @i & qeA FTINT §
# w7 aFar g % ag sl g F1 971
qgar Qo AT 9fT A7 WA AT 4T 7
o) gaFTAE ¥ A7 e T Sfg wA &
2991 (Ai) LSD—T.
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Afas 78l & | gawT AIwT 75 ZA7 O
HAAT F qeai ¥ Fa7 Yo fqma w
A 3fz 35 & 1 Ffew frmmat A g
Faar & At & o aren wramE
AT FT AGT IF qATA § I H T8 %
qFTET Yoo IfqAA & IFT Qooo
gfozrd &t sarr 3% @At § afz
3% & | %7 w4 7g g 5 amw
JAIT F FH A FIA AT WIS
aegAl ¥ Al § Fiw qaval F qgFTAA
&Y sarzr afg gg & | W< Ff o=Tat
F aral 1 frud sy &) M ema A @
ar ag | qaar a5 =fed v 3 afus
a3 ) 7 & 1 g Feafa F vy sha=
FEATET 41 T & | ITKT &L HAT F5¥
33 @ & | G F FTA1 { wIOA
0—3Y FAT FTAT FAIT FT “ZTFT
fag awg & faaar aifeq a1 a8 394
sfas wraeqr At & wror faq a8 o
TIE | a7 § F gy F271 37 F) T
FT TTAFITT 3T co—c¥ K AT
qT A & AT ITH AT TS AT ITAT
aff o <) & AT Fa9 < A & FAOF
At &Y 717 e faar @ wr o 7w
e AT T AT @ ] T AT I
30-3Y FUT F7ar &1 Aifgs @<
A1 F A AMH TIAT T T ITH0
17 afers a0 g1 gFar 4 9 AT A
FHTY 2 T FT I A1 I T4
T 997 g1 G0 | 3T ;R F Mg F
=) AIET AT FAR & J&IT T g
qvg w47 FWI§ |

Shri Narendra Singh Mahida: Sir, it
is rather strange that I am accused.of
possessing enormous wealth and con-
certrated with all sorts of capitalism.
I want to corrcct the impression of
my hon. friend, Shri Bhagwat Jha
Azad. 1 was at the London School of
Economics, trained under the famous
labour leader Harold Laski. There-
fore, I do not need any teachings in
socialism. 1 have preached and prac-
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[Shri Narendra Singh Mahida]

tised socialism in the recal sense. Bu‘
1 am opposed to the adulterated
socialism that the Congress talks
about. I have left the Congress
because of this reason that the Cong-
ress follows the policy of adulterated
socialism. 1 have followed Gandhiji
and 1 still believe the Gandhian
method is the correct method. Myself
and my party are not opposed to the
Gandhian method, (Interruption).
If we are capitalists, then they in the
Congress are equally capitalists. I
may inform hon, Member, Sir, that I
do not possess any gold, I do not pos-
sess any bank balance, nor have I an
income more than Rs. 500 a month
including the salary allowance that I
get from this House. Even then we
are blameqd and it is said that we are
capitalists, we are supporters of big
industrialists and all that. It is very
wrong. I wish to correct my hon.
friend, and show to him this hypro-
crisy which prevails in the Congress.
An hon, Member from Calcutta, who
just now spoke, said that the Swatan-
tra Party will oppose the resolution.
I can only laugh at these things, that
hon. Members who themselves have
economic power, who have wealth and
who are themselves capitalists accuse
us, small fellows who have become
peasants now. They accuse that we
are capitalists in spite of the crores
that they possess. This is the sort
of hypocrisy that is seen in the Con-
gress and they shed crocodile tears
for the poor.

Mr. Chairman: I would advise the
hon, Member to confine his remarks
to the resolution that is before the
House.

Shri Narendra Singh Mahida: I am
saying of the regimentation that is
going on. There is no freedom of
speech, Why should we be accused
in this House or otherwise.

On the principle of the resolution,
Sir, 1 fully agree with the mover.
As I said, an hon. Member from Cal-
cutta said that the Swatantra Party
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will oppose it. I do not oppose it, I
only request that the term “socialist
society” should be changed to “Gan-
dhian society”.

An Hon. Member: He looks like a
Maharaja,

Shri Narendrasingh Mahida: I am
wholeheartedly in agreement with the
principle contained in the resolution.
1 only request Shri Azad to change
the term ‘“socialist society” to “Gan-
dhian Society”, and I wil] then sup-
port his resolution. It is a fallacy to
talk these days that the ruling party
is only fighting the Chinese aggres-
sion. They have the monopoly of
concentration .of economic power. We
have no concentration of economic
power. I have not got any power, but
as far as my party is concerned I
certainly want to defend and remove
the wrong ideas or wrong opinions
that others have about us. There
may have been some blacksheeps with
us as others have.

Sir, as I said, I fully support my
hon, friend, Shri Azad’s resolution
with this correction that instead of
the term “socialist society” it should
be “Gandhian society”. I am fully
in agreement with the principle. Why
does he not adopt the term “Gandhian
society” Shri Nanda also knows me.
I have moved with him and others
also. It is very necessary that we
have some sort of a compromise bet-
ween the upper class and the lower
class. We do not want to kill the hen
that lays the golden egg. It do not
have the hen but the ruling party has
it. If this hyprocrisy is gone from the
other party, I am fully in agrecment
with them. )

Sir, I want that freedom should be
there in this country and that there
should be no regimentation. The
Gandhian way is the correct way. If
they follow the Gandhian way, we
are al] with them and we have no
axe to grind.
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Mr. Chairman: Thevre are two or
three speakers more. Does the hon.
Minister want to reply now? How
much time does he want for his reply?

Shri Nanda: 1 will take about half-
an hour.

Mr. Chairman: What I feel is this.
We are scheduled to sit up to six
o'clock. The list of speakers is grow-
ing and it is difficult to accommodate
all of them. Some hon, Members have
thought of speaking at a late stage
in the debate. There are already
many names with me. I see from the
benches here that the hon. Member
who is to move the next resolution is
not present.

Shri P. K. Deo (Kalahandi): I am
here.

Mr, Chairman: Then, we are pres-
sed for time and I think I will have
to ask the hon. Minister to reply.

Shri Bhagwat Jha Azad: He can
just move his resolution and it can
be discussed on the next day. The
other day I only just moved my reso-
lution and it has been discussed today.
Similarly, my hon. friend can move it
today and it can be discussed on the
next day.

Mr. Chairman: I am in the hands
of the House, and we have also to
look to the conv®nience of the Minis-
ter.

An Hon. Member: The time may
bee extended.

Shri Sheo Narain (Bansi): We had
requested the Dcputy-Speaker to ex-
tend the time.

Shri Kamalnayan Bajaj (Wardha):
You can find out how many are there
and give only five minutes each.

Mr. Chairman: Even if we extend
the time by half-an-hour, I do not
think all the speakers can be accom-
modated.

Shri Nanda: I need only half an
hour. They can have another ten
minutes if they want.
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Shri P. Venkatasubbaiah (Adoni):
Mr. Chairman, Sir, I have been listen-
ing to the speeches that have been
made on the Resolution moved by
my hon. friend, Shri Bhagwat Jha
Azad. Socialism will not be effected
by distributing poverty. Where there
is concentration of wealth it is bad.
But when we deprecate and say that
the higher-income groups should be
brought down without making any
effort for alleviating or bettering the
economic position of the vast mass of
our country, it is also bad. So, we
must strive for a via media to see that
wealth, either economic wealth or
political wealth, is not concentrated in
the hands of a few people only. Con-
centration of wealth in the hands of
a few persons in the country is also
as bad as concentration of develop-
ment in one part of the country. I am
glad that there is another resolution
that is coming up before the Housc
which my hon. friend, the Maharaja of
Kalahandi, is moving regarding re-
gional impdlances that are there in the
country.

I have been surprised to hear the
speeches of some of the hon. Mem-
bers from the Opposition. They said
that all these economic ills and all
this concentration of power in a few
individuals’ hands are due to Con-
gress rule and the policies of the Con-
gress Government in this country. I
am surprised to hear such speeches
made by some emient hon. Members of
this House. I can only say this much
that after independence whn we de-
cided to introduce a socialist pattern
of society in our country, we could
not give a perfect plan to effect an
all round socialism in the country.
What I want to impress upon you is
that when we thought of effecting Jand
reforms in our country, we did not,
at the same time, think of putting a
ceiling on urban incomes. We started
with the abolition of zamindari ard
the abholition of princely States in this
country, but at the same time we did
not think in terms of putting a ceil-
ing on urban incomes. We went on
raising the slogan of these land re-
forms in this country.
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So far as land reforms are concern-
ed, the principle is very good but :o
long as there are hundreds and thou-
sands of landless poor in this country
and the entire Janded property is con-
centrated in the hands of very few
people, neither agricultural production
will go up in the country nor will the
lot of the common man be improved,
We had started land reforms in this
country with that idea in mind. The
progress or the pace of land reforms
that are being carried on shows that
we were not quick or very sincere
about our policy of land re-
forms. Even in introducing land re-
forms in several States I could see
that the hand of the big or the weaithy
people is there. We had exempted
the sugarcane growers and the rich
zamindars and maharajas who are
having thousands and thousands of
acres under sugarcane and all that. We
have exempted them. We have ex-
empted them under the plea of mec-
hanised cultivation and all that. We
allowed them to go scot-free in the
country. A'so, in the name of ex-
empting gardens in the country, we
have allowed such things ty grow. So.
when land refiorms are to be introduc-
ed, it must he in a very systematic
way and on a socialistic basis. If we
do not put an urban ceiling, we will
not be able to do away with this con-
centration of wealth in a few hands.
We allowed the people to have their
own say in the economic matters of
the country.. So. I would say this
much that the Government may be
responsible to some extent for the
passing of the legislation, but we also
to a great extent as public men, as
'~gislators, as Members of Parliament
are responsible. We were not able to
cducate the public opinion in the way
in which we ought to have done. A
new society has come up after Inde-
pendence—a society of bootleggers. A
new class of bootleggers has come up
in this country who are simply do-
minating our very social life. Anti-
socia] elements have come down in
our social life. What are the steps
which we have taken as public men
and as legislators? I am also putting
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that question to myself. So, this pro-
blem has to be looked from every
angle, not only from the Government
point of view but also from the social
angle. From the social angle, we have
to see all these things, as our friend
Shri Kashi Ram Gupta was saying
though I do not agree with many of
his views that he expressed. I know
that a new class of society has come
into force which is corroding our very
social fabric. Until we take steps at
every level—not only at this level, but
at every level—we must proceed in a
very cautious way. We should not
cry hoarse or we should not proclaim
as to who is a capitalist and who is
a socialist. We are not able to make
out here. People who speak about so-
cialism, about depriving the
people of their wealth, whether they
are socialist by conviction or by con-
wenience, we do not know. So, we
should set an example by our very
behaviour, by our very morals that
we preach and we must live up to
them. There is no use of criticising
Ministers for living in palatial bun-
galows or drawing a salary of Rs. 2500
or so. Many of our eminent people
who have worked for the national
cause, who have done yeoman’s ser-
vice happen to be at the helm of
affairs today. Have they come here to
take a few thousands of rupees or to
live in a big bungalow? As a maiter
of fact, vou do not have such courtesy
or decorum or dignity of not speaking
ill of those people who are here to.
serve the country, to serve the nation.
If we do not even have the sense of
teleration, I do not know in what way
we are pgoing and in which way we
are leading.

Sir, I thank you for the time that
vou have given me to speak on this
resolution. I only say' that this is a
very good resolution that my hon.
friend has brought forward. I would
congratulate my hon. friend for hav-
ing brought this resolution before the
House and I also request him and
other friends that this resolution must
be viewed from all its aspects and we
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must make a good approach. We
would find in the Planning Minister a
good socialist, a good Gandhian, who
is more socialistic than anyone of us

and, I am sure, our interests are safe
in his hands.

Shri Nanda: Mr. Chairman, Sir, I
too congratulate the hon. Member, the
mover of this resolution, for having
brought up this subject in the House.
I am glad that he has done so. It is
a subject worthwhile being considered
from time to time particularly under
the present circumstances. There are
several reasong for what I am saying.
In the first place, this approach reflect-
ed in the resolution, the aim which it
endeavours to realise through the dis-
cussion here is nothing new. The
Constitution of India has embodied
these purposes and they also reffect
the declared intentions of the Govern-
ment. Still, it is vital to see how far
we have gone in this direction, how
much progress we have made and in
what respect, particularly at this junc-
ture when the risks become manifold
by taking the country in an opposite
direction.

17 hrs.

In any country, when a situation of

emergency arises, when a war takes -

place, then, in a very short space of
time, public expenditure rises in mag-
nitude in an extraordinary manner.
There are very urgent negds to be
‘satisfied, for public purposes, of
course, and certain essential activities
have to be undertaken for the safety
and integrity of the nation. There-
fore ihere can be no grudging of ex-
penéiture on such occasions. But, it
also happens that simultancously, there
are opportunities opened up on large
scale for profitcering and for ex-
ploitation. Actually, it is such abnor-
mal times, that the new rich arise and
concentration  becomes  intensified.
Therefore, we have to take a warning;
we have to be alert. That pari of the
Resolution, “no efforts should be spar-
ed to strengthen the defence of the
country to fieht out the Chinese ag-
gressién" is common ground. The need
for “constant vigilance” is undeniable,
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as he said because of the riskg involv-
ed. There is the past experience.
Public expenditure in 1945-46 was 16
times more than the level reached in
1939-40. The Second World War
created those conditions of scareity
everywhere. Prices rose mainly be-
cause of recourse to deficit financing.
That was an easy way of doing it, not
the hard way of various burdens that
are imposed upon the community,
which are ultimately the easier way,
the lighter way for any community.
During this period of war, the index
of wholesale prices rose three times.
Who was hit hard? They were the
low income people, fixed income
groups; and of course the middle class
who suffer always.

Now, when we are again in the
midst of a bad situation, whatever
happens, actually, we are facing a
situation when we have to increase our
preparedness for any eventuality.
Large expenditures have to be incur-
red to make our country impregnable.
“That again is a situation when, as time
goes on, those risks will develop.
Therefore, there is need for a warn-
ing like this, a reminder to ourselves.

There is another factor also which
is not peculiar to this emergency, but
which applies to a period of rapid
development. Whenever a country
wants to develop, particularly a coun-
try like ours, from an under-develop-
ed stage seeking to reach up to the
status of ful] development, that pro-
cess, again, is attendant with great
risks. Particularly, when there is a
frec market, those who have resources,
get great opportunities and therefore,
they can lay by large profits and thus
enrich themselves. Inequalities, in
these circumstances are bound to be
acccntuated and there is no escape if
things are left {o themselves. But.
things are left

Shri P. K. Deo: I do not like to in-
terrups the hon. Minister. But I
would like to get a clarification from
him: whether this concentration of
economic power is not due to the pre-
valent permit, licence quota, which is
a corollary to control and scarcity of
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[Shri P. K. Deo]
which the beneficiaries of the so-call-
ed socialism are making hay?

Shri Nanda: Subject to the limita-
tion of time, I shall be very glad to
take up that subject also, including
Gahdhian socialism. Even the word
‘socialism’ may possibly be forgotten,
but when the word ‘Gandhian’ comes
in, they and we are in for something
more revolutionary than what is be-
ing attempted in the mere word $o-
cialism’. So, I shall deal with that
also if there is time.

I have got some information about
what happened during the second war
period. In 1938-39, 67 per cent of the
assessees accounted for 39 per cent of
total reported income, while at the
highest point, top 0.6 per cent account-
ed for only 6 per cent. In 1943-44,
64 per cent of the assessees reported
only 17 per cent of the tota] income
while at the highest point 0.6 per cent
accounted for 37 per cent of the total
income. Here is a demonstration of
what may happen. Therefore, there
is every reason for taking stock of the
situation and establishing all the pre-
cautions that are possible. And we
are very conscious of the fact that as
development proceeds, apart from the
emergency. Same €CONOmMic concenira-
tion will occur. And, therefore, the
policy as presented through the Cons-
titution to the nation, and later on.
through our Plan programmes and
policies, aimed at avoidance of con-
contration and of the growth of in-
-qualities. A variety of instruments
wag developed for this purpose, ins-
truments for regulation of produc-
tion and of distribution, monetary de-
vices, institutional agencies such as,
co-operative institutions, and a num-
ber of other things. I would not like
to take up the time of the House in
going over the whole of that ground.

17.08 hrs,
[MR. DEPUTY-SPEAKER in the Chair]

But one thing is very clear that
while this is one of the objectives, the
other objective for any economy, for
a socialist economy, and much more
so for a Gandhian economy, is that
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there should be enough to go round,
there should be enough production and
there should be enough availability
of things.

After all, it may be that barring a
very small fraction of people on the
top. the others have smaller incomes.
There is no comparison at all and no
possible ratio can be established bet-
ween their incomes and the incomes
of the large masses of the people who
are in the lowest or lower rungs. The
people with large incomes form a
small proportion only. I have got with
me here an analysis of the distribu-
tion both on the basis of consumption
and on the basis of income. Even if
we go up to the last tenth, or, just
below the top, that is 90 per cent of the
population, their income will be noth-
ing very much 1o speak of in the sense
of making room for any kind of
luxury or any kind of conspicuous
consumption. What does it mean?
Up 1o the 60 per cent, that is, the
sixth decile of population, per capita
consumption standard is below Rs. 25.
per month. So, that is the problem.

So. while w¢ are irying to attain
that very desirable aim of not only
preventing increase of inequalities but
of reducing inequalities and dispari-
ties in incomec, and this has to be pur-
sued, side by side with that, there is
alsg the other aim which is no less
important, namely that the increase
in the national income and production
should not be hampered. For, after
all, what will the large number of
people, who are not well off, who are
in a state of distress of privation,
think of us if we have pursued policies
which will not give them the prospect
of coming up lo a position when their
minimum needs can be satisfied? They
would not excuse us at all in that
case. Therefore, our policies have to
be realistic in the sense that while
they enable increase in income and
production, at the same time, they
should also prevent increase of con-
centration of income and wealth and
of inequalities in the direction of
economic power particularly. Tt is not
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that the Congress Government says
once thing and does another. I can
give a catalogue of measures which
have been adopted for the purpose
of achieving this very objective—re-
ducing concentration of wealth, in-
come and economic power in a few
hands. One of the major instruments
is the public sector. There may be
varying opinions as to whether it is
functioning well or not. It may be
that there are certain defects in its
working, but not the defects which
the hon. Member pointed out. One
Member said that prices in the public
sector should be lower, and at present
they are making profit. Public sector
undertakings should certainly make a
profit, they should show a surplus.
How else is the economy to grow and
further investments to be financed?
The public sector implies that
the national social purpose will also
be kept in mind, the objective is not
to raise resources only. But how can
the tax-payer be expected al! the time
1o be paying for increasing invest-
ment? How can the economy grow
on that? This applies to the private
sector also. It must have resources
to ensure that development does not
<uffer.

This is the answer in gencral terms.
Specifically, there can be various
questions, the pros and cons of one
measure or another. Therefore it is®
not a question of party slogans. There
are many other steps taken, although
it is true that some of them have not
proved effective. For instance, if land
reform has not proved fully effective,
it is because that in spite of all our
great enthusiasm and our readiness to
go ahead with legislation, we are face
to face with forces, social and econo-
mic. which have grown in the course
of long. You cannot change or abolish
all that. I is not that these problems
can simply be solved by lecgislation,
something much more radical has to
pe done in society itself. Social
change is not a matter of legislation
only. Particularly when we are aim-
ing at revolutionary change, it can-
not be accomplished through legisla-
tion only. The legislative measures

PHALGUNA 24, 1884 (SAKA) Concentration of 4040

Economic Power

may even outrun the capacity of sc-
ciety to absorb them unless corres-
ponding adjustments have taken place.
It happened in the case of land re-
forms. In spite of all that we have
tried to do, there has been slow im-
plementation in several areas.

Side by side, if our performance is
to be judged, I can show a fairly
good record even in land reforms. Al
the tenants practically have been given
security of tenure which is something
important both from the point of view
of their well-being and of agricultural
production. Fifteen years back, 40
per cent of the area was under the
zamindari system. Now that has gone.
Though the ceilings law may not have
operated fully everywhere, it is there.
It is being felt. It is making a change.
It may take some years.

Shri Bade (Khargone): The im-
pression ,is that ceilings are to be
there only in the case of land in
rural areas, whereas the industrialist
can have any amount of accumula-
iion.

Shri Nanda: That is one of the as-
pects. There is the question of the
rura] area versus urban area. You
cannot push down the throats of the
rural people all your socialism and
Jeave the urban people free {o pursue
their profiteering and al] those gains.
I entirely agree there.

Shri Narendra Singh Mahida: I
may give an instance, if you want de-
tails. In Ahmedabad, there are in-
dustrialists possessing more than 8,000
acres. What have you to say about
that? They are in your party.

Shri Nanda: If they are in our
party, their land is going to be much
safer in our hands and there will be
no very great difficulty. They will
not be able to cry and agitate. We
will have it out of them. On the other
hand, those in the Opposition agitate
and oppose it.
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Again, the question turns on the
structure of the economy. We have
two purposes to be secured gt the
same time, one conflicting with the
other. The prospect of having im-
provement of the large millions of
the people should not turn out to be
something illusory. We do not want
simply slogans and things illusory.
We want reality. If the hon. Member
has any proposal which, on analysis,
can be shown will achieve the pur-
pose and yet not hurt production, we
should accept that. The Gandhian idea
goes much farther. If the Swantantra
Party is prepared to accept the impli-
cations of the Gandhian ideology, I
trust they will not have very much
to object to whatever we are trying
to do. We are prepared to go much
farther than this; only the economic
and political stability of the country
should not suffer.

Shri P. K. Deo: All the trouble is
due to licence, permit and quota.
L]

Shri Nanda: I have in my mind the
question of these controls. Control is
possibly not a very good thing. 1
personally am not very much for re-
gimenting the people. No; I would
like to have the people function in a
normal way. Therefore, I prefer the
co-operative institutions. But how do
we get at the results of a Gandhian
society? It may be that if you dis-
possess everybody completely, you
need not have controls. Controls
means that you allow the economy
and the productive apparatus to func-
tion in a certain way, you want to
prevent excesses, and therefore the
regulation. The whole approach is
that the regulation should be such that
it does not become oppressive. Some
regulation is such that I think no one
should have any kind of objection.

What are the controls to which the
hon. Member objects? Licensing of
industry? That has been the big cry.

Shri P. K. Deo: All controls.
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Shri Nanda: That means that it is
not anything near even a small re-
semblance to Gandhian economy, With
democracy and general elections, with
the people being made conscious of
their rights, if poverty continues to
stalk the land, if there is unemploy-
ment, it will not be a question of con-
trol or no control, it will involve a
choice between liberty or no liberty
for the people. The question will be
whether peaceful and smooth progress
is possible or not. It is a question of
a peaceful revolution or another kind
of revolution. If anybody thinks that
there is a better way of reaching the
goal, 1 think we should examine and
consider it, because we would not
simply like to have controls which are
not needed. If the controls are not
there, the amount of profiteering and
concentration that can arise and deve-
lop is something unimaginable, and
therefore it will be a complete anti-
thesis of the approach of this resolu-
tion.

The resolution is very broad. We
agree, and so0 many speakers have
supported it. Even the Member who
has said something against it has only
opposed the word “socialism”. He
wants to replace it by Gandhism which
is more far-reaching, more radical

*than the socializt concept we have

introduced.

Has the situation become worse dur-
ing this period? That is the question.
I shall not attempt any answer
straightaway in any statistical terms.
I have not got that information with
me. I am not quite sure whether the
Mahalanobis Committee will be able to
bring it out in very clear terms. I am
afraid that comparing the change that
has occurred during these last few
vears and focussing our attention on
that is not a very reasonable way of
looking at the situation. It means
working on a base which was highly
unequal, where economic concentra-
tion at the time of start of the pro-
cess of planned development was very
heavy, and therefore, any change
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which will occur, one way or the
other will not be seen. You will not
be able to notice then in any promi-
nent manner. It is quite possible that
the Mahalanobis Report may reveal
that there has been some worsening
of the situation which could not be
avoided because of our aim of allow-
ing the process of development proceed
unhampered. It might have been so
in spite of all our precautions. With-
out these precautions the situation
might have been very much worse.
There was a figure given here about
the proportion between the highest
and Jowest incomes in the country. It
was said that after Independence the
ratio had changed to a certain extent.
I do not accept these figures. They
do not exist in so far as anything
that I have seen. But in so many
directions we have been successful to
a large extent in relieving the hard-
ships of the people. It will take too
much time of the House. The com-
bined revenue expenditure of the
Centre and States on education in
1950-51 was about Rs. 61 crores and
rose to about Rs. 263 crores in 1961-62.
On Health Services, it has increased
from about Rs. 28 crores to Rs. 101
crores, Much more is being done in
other directions through the instru-
ment of public expenditure. We are
utilising taxation, borrowings, etc. for
making available increased facilities of
social services to a very large number
of people, If the consumption of food
. or cloth has increased, where has it
all gone? The rich man cannot con-
sume beyond a certain limit.

Shri Kashi Ram Gupta: The evalya-
tion commitlice on projects have clear-
ly stated that the lowest group of
people has nect heen benefited.

Shri Nanda: I agree that there are
so many things which happen and
which we do not like, The structure
of our socicty is such that still people
with money and social influence have
a strong position and they can thwart
the purpose of advance towards social
and economic goals, We are trying at
the same time to counteract those ten-
dencies. For instance, the hon. Mem-
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ber spoke of the people in the rural
rural areas that they have not
benefited much from the loan facili-
ties. It is so. We have come out
with a remedy., Now the question of
crédit-worthiness will be viewed in a
different way. People who are not
credit-worthy in the normal sense
will be allowed to have loans and if
there are bad debts on that account,
we are providing even against that
risk, We have been taking measures
which are feasible and we are pre-
pared to go further.
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In the course of these years, maybe,.
we have not succeeded fully in the
direction in which we wanted to move,
but the main problem is this. We
started with very heavy concentra-
tion, What is the comparison of 60
or 70 per cent, or even 90 per cent. of
our people with a few persons at the
top? The question which the hon.
mover of the Resolution attempted to
bring out through the figures about
the concentration of share-holdings in
the companies floated has not got the
same significance. Naturally, if pre-
duction increases shareholding will
increase, including paid-up capital,
etc. What he pointed out was that
the number of companies had declin-
ed. If it were a few concerns, that
was one question, but if there are in
hundreds, it only means that in the
course of these years, the average size
of a concern is being enlarged which
is a good thing, whether in the private
sector or the public sector, as long as
there is large enough number of
units to permit a proper competition
and monopoly interests do not deve-
lop. Mere one aspect is monopoly in
the production apparatus and another
is the financial hold. You canmot get
an idea of the monopoly from the
company figures; you should look into
the matter very much deeper. It may
be that there are a number of com-
panies about which you can say that
there is no concentration but ultimate-
ly they may be in the same hands,
one way or the other. It is there that
the concentration has to be seen, the
concentration of economic power—and
not that of the productive apparatus
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directly, In that way, they might

have grown. It appears that the over-

all picture has not perhaps changed

materially during the last five years.
-

I would like to say one thing which
may not be very relevant but which
was brought up by an hon. Member,
and that is regarding some institu-
tions with which I am connected. 1
would like to have an opportunity of
saying something about that matter
sometime, to disabuse the minds of
hon. Members as to what the role of
certain institutions is. If there is any=
thing wrong with them, I think that
should be set right and not broadcast.
But if they serve a social purpose, that
is, if they help the community, let us
not simply do something which injures
ourselves by focussing too much atten-
tion on what is being done. I will be
able to show that the benefit confer-
red on the whole community through
voluntary organisations is incompar-
ably more than anything that could be
done otherwise. For that, I shall take
some other opportunity, But I agree
with the hon, Member there who said
that there must be some suitable or
reasonable proportion between the top
and the bottom. We have put that
idea in the Plan itself. To say that the
disparity, so far as the administration
is concerned, has increased in the pub-
lic sector, that the public sector people
are getting so much more is wrong.
We are losing people in the public
sector who go to the private sector
because the salaries in the public sec-
tor are not high enough. These are
the implications of a mixed economy
which you cannot escape. The mixed
cconomy may have to be there for
several reasons some of which I
explained.

The purchasing power of the money
in the hands of the pecople in the upper
rungs of the administrative ladder is
not now the same as it was before,
however, relatively to those who are
at the lower rung; the incomes have
increased. Even now I would acknow-
ledge that the disparities are still very
Jarge and steps should be taken more
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and more to bring them down, con-
sistently with the other objectives
which I have mentioned. I hope it
will be possible to show more and
more results which will be in confor-
mity with the object enunciated under
this resolution.

1 do not think it is necessary for me
10 say to the hon. Member that we
accept the resolution because it need
not be accepted, I have explained
that there is a common ground and
concrete suggestions are being taken
up. Therefore, it is not necessary for
me to accept either this resolution or
the amendment for the reasons which
I have given.

Shri Bhagwat Jha Azad: 1would say
a few words in a minute. The main
aim of my resolution was to focus the
attention of the House and of the
country that in the name of emer-
gency  there should be no wrong
attempts made by some persons. The
hon. Minister has very clearly said
that he and his Government would
always try to see that such things do
not happen. In the course of his
reply, he said that he realises that
there is a wide disparity betwecn the
income-groups and that it will be the
endeavour of theirs to lessen it. There-
fore, in the light of his reply. and
also in view of the fact that all those
Members who have participated in|
this debate have supported this reso-
lution, including Shri Mahida who
wants to go onc step further than the
Gandhian ideology—it is much further
than socialism—and also because we
have becn able to focus the attention
of the Government on this matter,
which is the purpose of the resolu-
tion, I wish that I should be given the
rermission of the House to withdraw
n:y resolution.

Mr. Deputy-Speaker: Does the hon.
Member, Shri Yadav, want his amend- .
ment to be put to the vote of the
House?

Shri Ram Sewak Yadav: Yes. ,
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Mr. Deputy-Speaker: The question
is:

‘That at the end of the Resolution,
the following be added: —

“and with that end in view—

(i) the salaries of Government
servants should not be less
than Rs, 100 and more than
Rs, 1000 per month;

(ii) all the banks and private in-
dustries in the country should
be nationalised; and

(iii) a definite price policy should
be adopted.”

The motion was negatived.

Shri P, R. Chakraverti: I would
like to withdraw my amendment by
the leave of the House.

Mr. Deputy-Speaker: Does the hon.
Member have the leave of the House
to withdraw his ameéndment?

Some Hon, Members: Yes.

The amendment was, by leave, with-
drawn,

Mr. Deputy-Speaker: Does the hon.
Member, Shri Bhagwat Jha Azad,
have the leave of the House to with-
draw his Resolution?

.

Some Hon. Members: Yes.

The Resolution was, by leave, with-
drawn,

17.32 hrs.
REGIONAL

RESOLUTION RE.
DISPARITY

Shri P. K. Deo: (Kalahandi): Sir,
I beg to move:

“That this House calls upon the
Government to appoint a Com-
mittee consisting of Members of
both Houses of Parliament to go
into the question of disparity in
the development of various re-

gions in the country and to sug-

gest ways and means to lessen

such growing disparity.”
This is such a simple resolution that
no persuasion will be necessary on my
part for the Government to accept it,
hecause it is one of their precepts
1nat all the regional disparities should
go.

Shri Nanda: Sir, I have to attend
tc an important meeting. May I just
g0?

Mr. Deputy-Speaker Yes, he may
go. The hon, Deputy Minister is here.

Shri P. K. Deo: The entire basis of
this motion is on the very concept of
building up a society to dispel all
forms of disparity including regional
disparity. If you will study the his-
tory of development in this country,
you will be convinced that these are
accidents of history. The British
developed India as a colony and when
they first came. here, they had their
foothold at Fort Williams, Fort St.
George and Fort St. David. They
started their industrial and imperia-
list expansion at these threc points.
Naturally, those three areas formed
the focus of industrial gravity and
they fully utilised the hinterland. That
is how Calcutta, Bombay and Madras-
developed at the cost of the other
areas.

Now, even though the entire con-
cept has changed, we arc still follow-
ing the legacy of the British Gov-
ernment and we are following the
same pattern, though we have been
saying time and again thatl there
should be uniform development of the
entire country. The first and second
Plans have been formulated on the
basis of the capacity of the various
States to bear the stresses and strains
of planned economy and those re-
sourceful States which had the re-
sources could carry on with the dee
velopment programmes. Those States
like Orissa, Assam and Rajasthan,
which had limited resources and
which could barely meet their day to
day administration naturally lagged
behind. Our entire purpose of nar-
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rowing the gulf of disparity has been
defeated. The same story has been
repeated in the third Plan also.

We have paid enough lip sympathy
to this proposal in Chapter IX of the
third Five Year Plan. But if you
examine the various achievements in
this regard, you will be completely
disillusioned. I would like to place
certain statistics before you. Take
the case of irrigation. In 1960-61,
Punjab had 104 million acres of irri-
gated land. In 1965-66, Punjab will
have 12:7 million acres. In Rajas-
than, the increase would be from 4'6
to 62 million acres; in Madhya Pra-
desh, from 2'6 to 4:2 million acres;
in Uttar Pradesh, from 172 to 212
million acres; in Assam, from 26 to
31 million acres and in the case of
Orissa from 3'5 to 4'7 million acres.

Ultimately, if you will work it out,
you will see that per 100 square
miles Punjab would have 27,021
acres of irrigated land, Rajasthan will
have 4,621 acres, Madhya Pradesh will
have 2,456 acres, Uttar Pradesh will
have 18,161 acres, Assam will have
6,596 acres and, so far as my State is
concerned, Orissa will have only 783

acres of irrigated land per 100 square
miles.

Take the case of installed generat-
ing capacity. In 1960-61 Punjab had
271 million watts and by the end of
the Third Plan Punjab will have 649
million watts. That means Punjab
will have 0-32 watts per 10,000 per-
sons. In the case of West Bengal it
will have 1,608 million watts in
1965-66 whereas in 1960-61 it had 986
million watts—that gives an average
of 040 watts per 10,000 persons. In
the case of Orissa, in 1960-61, Orissa
had 264 million watts which will be
increased after the end of the Third

Plan to 0-31 watts for every 10,000
persons.

Similarly, take the case of commu-
nication. So far as roads are concern-
ed, Uttar Pradesh with a total mile-
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age of 12,036 is having 10'61 miles of
roads per 100 square miles, Bihar is
having 10'62 miles for every 100
square miles, Madras is having 33-37
miles of road communication for every
100 square miles, Kerala is having
34-58 miles of road for every 100
square miles and, so far as my State
is concerned, for every 100 square
miles Orissa is having 632 miles.

In the case of facilities for primary
education, if you will calculate the
percentage in the age group of 6 to 11,
you will find that facilities available
in Kerala in 1960-61 was 108 per cent
—that is, more capacity than the
available number of students—and in
1965-66 it will remain the same. In
Madras the facilities are going to be
increased from 789 per cent. to 100
per cent, in Maharashtra from 733
per cent. to 90'5 per cent, and in West
Bengal from 656 per cent. to 73:4 per
cent. But in the case of Orissa, it
was 47-8 per cent. in 1960-61 and it
would be increased to 64:6 per cent.
After the completion of the Third Plan
Orissa would be the lowest in the lad-
der so far as facilities for primary
education are concerned.

Mr. Deputy-Speaker: One hour is
.the time allotted. The hon. Member
must give some time for the other
speakers also.

Shri P. K. Deo: The time should be
extended, Sir; it is a very important
subject. In your discretion, Sir, you
can easily extend the time.

Mr. Deputy-Speaker: The hon.
Member has taken ten minutes. In
another five minutes he should be
able to conclude,

Shri P. K. Deo: In five minutes it is
impossible.

Mr. Deputy-Speaker: Others also
have to say something on this. If he
takes more time, others will not be
able to speak on this.
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Shri Ranga (Chittoor): It can be
carried over to the next non-official
day.

Mr. Deputy-Speaker: It will go to
the next non-official day.

Shri P, K. Deo: So far as hospital
beds are concerned, after the Third
Plan period West Bengal would be
having 779 hospital beds per million
of population, Madras would have 816
and Punjab would have 737; but in
the case of Orissa it would be 271
only per million of population.

Similarly, in the case of industries,
cven though so much has been gtress-
ed in the previous Resolution that the
public sector is to play an important
part, how step-motherly treatment is
being given by the public sector to the
various backward States. That also is
conspicuous. The industrial picture
has steadily changed in various direc-
tions and spectacular reflections have
been increased production. In the
general  index of industrial pro-
duction with the base 1951 at
100, by 1961 the rise is 80 per cent,
that is, from 100 it has gone up to
180. Another 70 per cent. incrcase is
anticipated by the end of the Third
Plan. So, by the end of the Third
Plan there would be more than three
times rise in industrial production.

But in this regard I would like to
draw your attention to a very interest-
ing article on the changing geography
of Indian industry which has been
dealt with in the Quarterly of the
Economic Report of the Indian Insti-
tute of Public Opinion. There it is
shown that from the point of loca-
tion of factories, employment poten-
tial in the various factories, total
capital employed and salaries and
wages available to the various regions,
my State in some cases stands last and
in some cases is placed just over
Assam and Rajasthan. In most cases
it is last.

As I have limited time I cannot
go into the various details. But I
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would like to stress that it is not
always the backwardness of the area
which is being considered in the
matter of allocation of funds or for
deciding the location of the various
industries, but it is always some pull
at the Centre which is the deciding
factor regarding the location of the
various projects. It applies to the
various irrigation and power projects.
It applies to the various industries
also. If my remark would not have
been correct, my State would not have
been neglected by the public sector
undertakings. Of the entire public
sector undertakings you will find
that the Rourkela steel plant and
the Rourkela fertiliser plant are the
only two plants which have been
located in my State whereas the va-
rious other States have the benefit
of several public sector undertakings.
In the case of West Benga,] there are
as many as seven; in the case of Bihar
there are as many as seven and in the
case of Maharashtra there are as many
as five. So, so far as location of indus-
tries also is concerned, my State has
very badly been neglected.

Even though the Third Five Year
Plan has said on more than one occa-
sion that in cvery State there are
areas which are more under-develop-
ed than others and special attention
should have been paid for the deve-
lopment of those regions. In Uttar
Pradesh. as you all know_ the wes-
tern districts are more-advanced than
the eastern districts. The eastern
districts are a very backward region.
So, also in my State, the western dis-
tricts which are hilly areas, which
form part of the Dandakarnaya pro-
ject, are very backward and are far
behind economically than those dis-
tricts on the coastal region. Instead
of paying our special attention to the
development of thosc areas. 2!l our
activities are being concentrated
mostly on the coastal region, Even
though the First and Second Plans
have been completed and the Third
one is also going to be completed,
there has been no impact felt in my
own district, Even though there was
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a provision in the Second Plan for
extending the Machkund power line
upto the Hirakud grid, to form con-
tinuous grid, nothing has been done in
this regard. The entire schemc has
lapsed. So also the construction of a
thermal station at Kesinga which
found a place in the Second Five
Year Pian of the State has not been
implemented so far. It is because of
the shortage of power that the paper
mill which was coming up at Kesinga
had to be shifted to Ravagadda and
various other medium irrigation pro-
jects also have bcen put in the cold
storage. So, also the Sagada irriga-
tion projects and so many others.

My remarks in this regand would
not be complete without making a
reference to the Paradip port. Even
though Orissa has a sea-coast of nearly
250 miles, it is a pity that a port has
not been developed there. The Japa-
nese experts and the Central Irriga-
tion and Power experimental station
at Poona have given very ‘favourable
reports for the construction of a major
port at paradip. It has not been im-
plemented so far and many a time
we have spoken on that. If that port
could be developed as a major port,
all the iron ore deposits in the Orissa
State could be exported to Japan
which would earn a much needed
foreign exchange.

Taking into consideration all these
aspects, I wanted to focus the atten-
tion of the Government to the fact
that even though we had been paying
lip sympathy for the development of
backward regions, we are not paying
adequate attention to their develop-
ment and the disparity, instead of
shrinkig in the Third Plan, is becom-
ing much bigger.

With these remarks, I beg to submit
that the attention of the Government
should be drawn to this important as-
pect.

Mr. Deputy-Speaker: The Resolu-
tion moved:
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“This House calls upon the
Government to appoint a Com-
mittee consisting of Members of
both Houses of Parliament to go
into the question of disparity in
the development of various re-
gions in the country and to sug-
gest ways and means to lessen
such growing disparity.”

Mr, Deputy-Speaker: There is one
amendment by Shri Koya. Does the
hon. Member want to move it?

Shri Koya: Yes.

Sir, while supporting the resolution
moved by the deputy leader of the
Swatantra party, I am moving my
amendment to it. I beg to move:

for “to lessen such growing dis-
parity” substitute—

“to assess the growing disparity
to bring the weak and backward
regions upto the level of the ad-
vanced regions and to ensure the
uniform economic development
all over the country in future.”

I would like to make a few obser~
vations about the backwardness of
certain States and the necessity of ap-
pointing a committee consisting of
Members of both Houses of Parlia-

- ment {o go into the question of dispa-

rity in the development of various re-
gions in the country.

In this age, when we are talking
about national integration, economic
imbalances in the country should dis-
appear so that all the people of all the
regions may feel that they are given
an equal consideration and status
in the nationa] development, This will
help to remove the fissiparous tenden-
cies and regionalism that has become
a menace to our country, As the hon.
Member Shri P, K. Deo has pointed
out, certain States are forwarq in cer-
tain matters. He was corect when he
said that in the matter of education,
my State is very forward.
In the matter of standards of literacy,
Kerala stands high, thanks to the work
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of the former Maharaja of Travancore
and the Christian missionaries. Lite-
racy proportion is 462 whereas the
all-India figure is 23-7, But, even in
that, while the infra structure-as a
whole is well developed in the State,
it ig not uniformly so all over the
State. Because, in some areas, like
the Malabar area which was under the
Madras State, they are still in a back-
ward condition. So, it is necessary
that efforts should be made to make
al] the backward States come to the
level of the educationally forward
States and at the same time, efforts
should also be made to see that the
backward areas of the forward
States also come to the level of the
other areas of those States,

Kerala is contributing a very good
ambount to the foreign exchange ear-
nings of this country; Rs, 55 crores
worth of goods are sent to foreign
countries from Kerala. It is about 10
per cent of the total foreign exchange
earnings of India, even though in area.
we are only 1-2 per cent, We are
producing such things as tea, cashew,
coir, pepper, prawns, ilmenite carda-
moms, etc. Even though our State is
earning 10 per cent of the total foreign
exchange earnings of this country,
we are not getting substantia] public
sector industries. We are notl consi-
dered when new industries arc allot-
ted. Except the D. D. T. factory, what
is it that Kerala has got in the public
sector industries? But for the few in-

. dustries started by the great Dewan of
Travancore, Shri C P. Ramaswami
Ayyar, we have no industries at all.
The oil refinery which we heard would
come to Cochin, is still hanging fire.
As I pointed out yesterday when I
was speaking about the Budget, Phyto
chemicals, Wwe are not getting; heavy
electricals, we are not getting. Even
thcugh Kerala i the most thickly po-
pulated State, a State which has got
the largest number of educateq un-
employed, we fail to understanqg how
our voice is not heard at all Is it be-
cause Delhi is too far away from Tri-
vandrum?

Shri Harish Chandra Mathur: No,
no. it is very much in our hearts.

Shri Koya: Unemployment has be-
come a problem for us. In the matter
of Railways, the railway mileage per
lakh of the population in the State
is 3-4, slightly above a third of the
all India average of 9°5 miles.

The corresponding figures for the
Madras and Mysore States are 56
and 62 miles.

Shrimati Savitri Nigam: One a point
of information. How much time is
given to each speaker?

Mr. Deputy-Speaker: About seven
minutes each.

Shri Koya: Even the statistics are
misleading. Take the case of indus-
trial labour. When you calculate
the number engaged in this category,
you take into account also those peo-
ple who are employed in the coir
industry or the cashew industry.
Thesc are industries in which ro
power is used. The cashew indus-
tries and the coir industries are on
the verge of collapse. Cashew is
imported from Africa and is pro-
cessed here. If the people of Africx
themselves begin to process this—it
is not a very complicated thing, and
no machinery is involved, and the
processing can be done easily—then
thousands of people will be unem-
ployed in our country. Almost 50
per cent of our industrial labour ar-
employed in non-power cashew fac-
tories In Kerala, there is scope..

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Koya: Am I to conclude now?

Mr. Deputy-Speaker: Yes, he
should conclude now.

Shri Koya: With these few words.
I support the resolution moved by
the Maharajah and hope that fhe-

* voice of my problem-State will be

heard by the Central Goverrrment.

Shri Harish Chandra Mathur: [o-
day, we discussed in the firs{ reso-
lution the disparities in wealth and
disparities among individuals. Now.
in another resolution we are discus-
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sing regional disparities. This shouid
indicate to Government how exer-
cised hon. Members are abou: th-
basic policy and principle and hew
these Dbasis policies and principles
which have already been accepted by
‘Government are implemented. But
my outlook on this subject is a little
bit different.

Sir, I come from Rajasthan. Please
do not think, Mr. Deputy-Speaker,
that I have risen in my seat to say
.something . about Rajasthan’s back-
wardness and imbalances. I am not
prepared to call Rajasthan as a back-
ward State. We in Rajasthan are
very forward-looking people and
those who are forward-looking can-
not be considered as backward.

When we are thinking of develop-
mental schemes, 1 wish we bring
about a fresher outlook on the er-
tire problem. It is my considcred
view that while drawing up the map

of our great country India, sc far as.

the development programmes anc
schemes are concerned, 1 wish we
forget the State boundaries, and the
developmental schemes should be
such as would completely obliterate
the restrictive outlook of a State
here or a State there. When we
draw up our Third Five Year Plan,
Fourth Five Year Plan anc Tifth
Five Year Plan I wish we take an
all-India picture and we so draw up
our plans that the entire countr
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will be developed in the bes* inte-
rests of the nation and the country
as such.

When 1 say this, I shouid als) sub-
mit that no country when it draws
up an entire plan for itself wilt ke
to have a crest hereor a trough there:
it will never permit that kind of
thing. The water must find its
own level; there must be even-
ness. Otherwise, you will create
trouble for the entire  coun-
try. It is not as if in the inierests
of a particular State like the Kerala
State or the Orissa State or tne
Jammu and Kashmir State that one
speaks when one speaks abcut re-
gional development, but one speaks in
the interests of the entire country
with an integrated picture of the
entire country and of how the coun-
try has to develop.

Mr. Deputy-Speaker: Is the hon.
Member likely to take some more
time?

Shri Harish Chandra Mathur: Yes.

Mr. Deputy-Speaker: He can con-
tinue on the next day.

18.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday,
March 16, 1963/Phalguna 25, 1884
(Saka).
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[Friday, Mareh 15, 1963/Phalguna 24, 1884 (Saka)}

OTB{.L ANSWERS TO QUE-

S.Q.
No.

Subject

409 Bxport of Indian textiles
o US.A.

410 Heavy Electncal Equxp-
ment Plants .

411 Ban _on forward tradmg
in Gur .

412 Iron-ore export to ]apan
413 Tool Alloy Steel Plant
414 Credit Guarantee Scheme
416 IISCO .

418 Steel Plant in South

419 Export Promotion Sche-
me for handicrafts

420 Fertilizer factory at Ha-
numan Garh

421 Synthetic  Rubber Fac-
tory, Bareilly. . .

422 Violation of Companies
Act . . .

423 Pig Iron

424 High
Plants

425 Rourkela and Durgapur
Steel Plants

WRITTEN ANSWERS TO
QUESTIONS .

S.Q.

No.

415 Price stamping of yarn

417 Foreign  Technical Per-
sonnel . . .

427 Timber trade in Burma

U.s.Q,

No.

767 Broad looms for
manufacture .

768 Salt cess

769 Cardamom prices

770 Cane .

771 Cottage and Small Scale
Industries in Andh:a Pra-
desh .

772 Production of paper mills

773 Export of Guar seeds to
U.S.A .

Pressure Boiler

jute

Assxstants in  Mi-

774 Hindi
and

nistry of Economic
Defence Coordination

CoLumMNs

3835—72

3835—38
3838—42

3843
3844—48
3848-49
3850—s53
3853—s5
3855-56

385657
3857—60
3860—63

3863—66
386667

3867—69
3869—72

3872—98
3872

3872-73
3873

3873—75
3875
3875—77
3877-78

3878
3878

3879

3879-80

WRITTEN ANSWERS TO
QUESTIONS—contd.

S.Q.
No.

Subject

775 Antibiotic factcries
776 Heavy Machine Bunldmg

Project
777 Expert Commmee for
cost  reduction of ex-

portable commodities
778 Prices of sanitary goods

779 Newsprint factory in Ut-
tar Pradesh . .

780 Salt-cess fund

781 Central Engmccrmg De-
sign Bureau .

782 Gas for cooking purposes

783 Cotton mills in meachal
Pradesh

784 Closure of cotton mxlls

785 Industrial Cooperative
Societies in Punjab

786 Indian goods show room
in foreign countries

787 Plastic Working Ma-
chine Manufacturing
Factory . .

788 Production of copper

789 Cashew shell oil proces-
sing factory in Kerala

790 Small Scale Industries in
Kerala with Czcch Col-
laboration

791 Finances for tea  estates

792 Rubber and ceramics fac-
tories  with Czech col-
laboration

793 Sanforising process

794 Marriages of Indians thh
foreigners

795 Employmcnt of forexgncrs
in figms .
796 Uneconomic tea gardens .
797 Central Silk Board

798 Export of steel and Alu-
minium utensils to Ma-
laya and Singapore

799 Cotton imports

800 Milk powder plant at]md
801 Soya Bean Oil

802 Bye-elections .

804 Coffee production

8os Stock of cloth in Khnd)
Bhandar, Delhi
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3880
3880-81
3881-82
3882-83

3883
3884

3884-85
3885

3885
3885-86

3856
3886-87
3887
3888

3888-89

3889
3889—90

3890
3890—92

3892

3892-93
3893-94
3894

3895
3895
3895-96
3897
3897
3897-98

3808
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OBITUARY REFERENCES

The Speaker made references
to the passing away of Shri
Jai Narain Vyas who was a
member of the Constitutent
Assembly of India and of the
Provisional Parliament and
Shri Chheda Lal Gupta who
was a member of the Second
Lok Sabha .

Thereafter members stood in
silence for a short while as a
mark of respect .

PAPERS LAID ON THE
TABLE

(1) A copy of the Companies
(Central  Government’s)
« General Rules and Forms
Amendment Rules, 1963
published in Notification
No. G. S. R. 344 dated
the 2nd March, 1963,
under sub-section 3)
of section 642 of the
Companies Act, 1956
(2) A copy of Notification
No. G. S. R. 337 dated
the 2nd March, 1963,
under sub-section (2) of
section 33 of the Estate
Duty Act, 1953
(3) A copy of the Central
Excise (Fifth  Amend-
ment) Rules, 1963 pub-
lished in Notification
No. G. S. R. 384 dated
the 1st  Marxch, 1963,
under section 38 of
Central Excises and Salt
Act, 1944
(4) A copy each of the fol-
lowing . Notifications
under section 159 of the
Customs Act, 1962 :=—
(a) G. S. R. No. 385 dated
the 1st March, 1963.
() G.S.R. No. 386 dated
the 1st March, 1963,
(¢) G.S.R. No. 387 dated
the 1st March, 1963.
(d) G.S.R. No. 388 dated
the 1st March, 1963.
(¢) G.S.R. No. 389 dated
the 1st March, 1963,
(f) G.S.R. No. 390 dated
the 1st March, 1963.
(g) G.S.R. No. 391 dated
the 1st March, 1963.
(h) G.S.R. No. 392 dated
the 15t March, 1963.

@ G.S.R. No. 393 dated
the 1st March, 1963.

[DawLy DigesT)

CoLUMNSs

3899

3899—3901

PAPERS LAID ON THE
TABLE—contd.

() G.S.R. No. 394 dated
the 1st March, 1963 .
(k) G.S.R. No. 395 dated
the 1st March, 1963 .
) G.S.R. No. 396 dated
the 1st March, 1963 .

MESSAGES FROM RAJYA
SABHA.

Secretary reported the following
messages from Rajya Sabha:—

(1) That Rajya Sabha had
no recommendations
to make to Lok  Sabha
in regard to the Appro-

priation (Railways) BiLl,lS

1963, passed by
Sabha on the 4th March,
1963 .

(#1) That Rajya Sabha had
passed the Indian Emi-
gration (Amendment
Bill, 1963 . .

BILL PASSED BY RAJYA
SABHA LAID ON THE
TABLE

Secretary laid on the Table the
Indian Emigration (Amend-
ment) Bill, 1963, as passed by
Rajya Sabha

REPORT OF PUBLIC
ACCOUNTS COMMIT-
TEE PRESENTED

Eighth Report was presented.

GENERAL BUDGET—GE-

NERAL DISCUSSION 3902-

General  Discussion on the
Budget (Gceneral), 1963-64
continued. The

discussion
was not concluded .

REPORT OF COMMITTEE

ON PRIVATE MEMBERS’
BILLS AND RESOLU-
TIONS ADOPTED

Fifteenth Report was adopted .
PRIVATE MEMBER’S RE-
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CoLuMNSs

3901

3901

3902

14,3916-94

3994

SOLUTION WITHDRAWN 2995—4047

Further discussion on the Re-
solution re : concentration
of economic power and
wealth moved by Shri Bhag-
wat Jha Azad on the 7th
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CoLUMNS

PRIVATE MEMBERS RE-
SOLUTION WITH
DRAWN—Contd.

. December, 1962 continued.
The Resolution was with-
drawn by leave of the House

PRIVATE MEMBER’S RE-
SOLUTION UNDER CON-
SIDERATION

Shri P. K. Deo moved his
Resolution re : appointment
of a Committee of Members
of Parliament to go into the

uestion of disparity in the

evelopment of various re-
gions in the country. The
discussion was not concluded.

4047—58

iMGIPND—LS I1—2991 Ai LSD—28-3-63—880

[DamLy DiGeEsT]

AGENDA FOR SATURDAY,
MARCH 16, 1963 | PHAL-
GUNA 25, 1884 (SAKA)

Further
on General Budget, 1963-64

General Discussion

voting on Demands for

Grants on Account, 1u63-64;

and consideration and pas-

sing of the following Bills :

(¢) Appropriation (Vote on
Account) Bill, 1963

(#) Central Sales Tax (Am-
endment) Bill, 1963

(111) Consideration of the Mo-
tion to refer the Govern-
ment of Union Territor—
ies Bill, 1963 to ]omt
Committee .

4064

CoLuMNs
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